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LOK SABHA

Saturday April 21, 1962| 
Vaisaktia~l, 1884 (Saka)

The Lok Sabha met at Eleven of 
the Clock.

{Mr. Spsakks m the Chair]

MEMBERS SWORN
Shri Lakhmu Bhawani (Bastar)
Shri Sanji Rupji Dhodia (Nominat

ed—Dadra and Nagar Haveli).

ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Questions. Pandit
D. N. Tiwary.

Shri D. N, Tiwary: 43.

Shri R. G. Dubey: Questions 43 and 
46 may be taken together.

Shri Harish Chandra Mathar: That 
would be disadvantageous ior putting 
the supplementaries, and they empha
size different aspects.

Mr. Speaker: If there is objection, 
they will be taken up separately.

Kefandl on Telegrams sent by Post
Shri O. N. Tiwary. Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) the amount so tar refunded to 
the senders of telegrams whose tele
grams were sent by post in 1981 and 
1982; and

>(b) whether such refunds are made 
sue mote or the tenders have to 

for refunds?
384(A1)LSI>—1.
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The Minister ct  Transport and Com
munications (Shri JagStvan Bam): (a)
Separate figures ot refunds granted 
because of telegrams posted are not 
maintained.

(b) On receipt of complaints en 
quiries are made and if fault of the 
service is established, refund of the 
telegraph charges is granted.

Shri D. V. Tiwary: May I know 
whether Government is aware that 
large numbers of senders of tele
grams come from villages, that they 
do not know the rules and also how to 
apply and where to apply? May I know 
whether in such circumstances it ia 
not incumbent upon the Government 
to refund the value of those tele
grams which were sent by post?

Shri Jagjlvan Ram: The occasions
when telegrams are sent by post from 
the sub-telegraph offices, where most 
of the people are from the rural areas, 
are very few and far between.

« ft  * 0  W o  f ff i ft f  : 4  IT? 3tT*FTT

f  f% w  frer ^  f  
T^§rrf%cnr | far
* Tf#', snrr 8R$f Ifr mr

qTSTT ^  «PT
5̂ *™ I ?T$r, ’ft ^  ?

sft Stphvi tTRT : V̂̂ T,

yti v&p|<r m arm | 
fa ?nx arc $  zgf -farr m m m

ftmT̂ Terr t  ifrrcr^taTT 
»rf ?, xm arc**

t  xfamrn&iv m&m
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Shri D. N. Tlwary: May I know 

whether there is any arrangement to 
inform the senders of these telegram* 
that their telegrams have been sent 
by post and that they may apply for 
refund?

Shri lagjivan Ram: I am not quite 
sure; I will ascertain that.

Shri Tyagi: What are the precise 
circumstances under which the pos
tal authorities are authorised to send 
the telegrams by post? Are Govern
ment prepared to issue instructions 
to the effect that when such circums
tances come in and telegrams are 
sent by post, the person who sends 
the telegram is informed?

Shri Jagjivan Ram: As I have al
ready said, I am not aware whether 
they are informed or not; I will ascer
tain that. But the telegrams are sent 
by post only when it is not possible to 
transmit them when the circuits have 
been disturbed either by the cutting 
of the copper wires or by theft of cop
per wires or dislocation of the circuit.

Shri Prabhat Kar: Most of the tele
grams that have been sent by post are 
from big cities. What st^ps have been 
taken to see that the number of these 
lines which go from big cities is in
creased so that, even if one line is cut 
or wire from one line is stolen, the 
other may be used?

Shri Jagjivan Ram: Steps are being 
taken to introduce coaxial cables; and 
when that is completed this difficulty 
will be overcome.

+
_ f9 srvTrraftr :
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Hie Deputy Minister in the Minis

try of Food (Shri A. M. Thomas): (a)
Researches for finding out a colour 
for Vanaspati are in progress.

(b) No, Sir.
(c) Yes, Sir.
(d) Doe* not arise in view of answer 

to part (a) above.

(e) As soon as the researches in this 
regard are complete.

t  %TTT ^  =5TT?cn f  fa  5ft
5T5W ^ ?fî  % *Fr %<r if $■ 

^  wr To'ft ?

: mw cftr *tt rft 
V7.X fam  ŝttwt | t  tft fa  

sfr f?sft v ?rt, ■?;T nflr
f ^ t  V. Cf < W  ̂  f*rfiR2T

fsrr *Ff Sptf 
sfrnr i^t fr?T v fcwr, snw wr 
r • farr sftr ẑn̂ T s t w  *rk ^  i.

Shri Tyagi: Sometimes the words 
used in the Hindi translation are such 
that it is not possible for everybody 
to follow. Will instructions be given
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that tlw tmnahttioa must 1m in proper 
Hindiaxid not in pedantic Hindi?

Mr. Speaker: When that question 
arise*, then it may be taken up.

nft wmwftT V W tt : ^
5̂  t*r vr snpr f o r  ?r*nr
vr m sfr* «pt
P f * t  w  *jt far ^  «fr  s j s m  *rr g r f w f f
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*fY Sf tn  ^rtfa ( w m  m  swktt ft

*ffar an* w t  t o  | fa  ?*r 
5} *?Fft 7$r ^ ? ( r w  % 
<r a « r 5f w  for**  faqr % ?
Shri A. M. nom as: It is true that,

in principle, it has been accepted that
if a suitable colour is found, compul
sory addition of same would be in
troduced. But, so far no suitable
colour has been found. Researches
have also been conducted in this
matter; and a committee consisting of
the topmost scientists in this country
had been get up as early as 10-6-80.
They have not been able to find a
suitable colour so far.

«ft W HW h smTft : *TT*R ^
if ?ft f W  t  fa  «npr

w fa  v tftar ^F r̂fir $> t«r f*n?rr% V 
^  5P> y r  «FT f w  sni^T ?
Shri A. M. Thomas: No time limit

can be fixed for this research. Some
patience has to be displayed in all
such cases. I may be frank with the
House and say that so far none of the
known colours fully sastisfy the speci
fications prescribed by the committee
and the chances of finding out a suita
ble appear to be remote.

Shri D. C* Sharma: Since our Indian
scientists have not been able to find
out a suitable colour, may I know
whether it is intended by Government
.0 pass on this project to some foreign
[cientiats?

Shri A. M. Thomas: Even in foreign
countries they have not been able to

find out a suitable ctjiour. And, yon 
will find that in countries like Bel
gium, Germany and Australia, what
they do is to add sesame oil, which
method we also adopt.

Shri S. M. Basterjee: May I know
whether it is a fact that there is pres
sure from the owners of vanaspati
factories and vanaspati dealers and
that is the main reason why Govern
ment is unable to do this?

Mr. Speaker: There ought not to
be innuendoes, inferences and all
that. Every time this has been repeat
ed; and on the part of the hon. Mem
ber also.

Shri S. M. Banerjee: You will kindly
excuse me, Sir. If no colour can be
found, does it mean that with all the 
scientific advance in the country no
colour could be found?

Mr. Speaker: It is an insinuation; it
need not be answered. Shri V. C.
Shukla.

Shri VUlya Charan Shukla: Is it not
a fact that suitable colours have been
found practically for all the things
which need to be coloured and why is
it that those colours which are UBed
for other edible matters cannot be
used for this purpose? Has the Gov
ernment made any special enquiries
about that?

Kiri A. M. Thomas: There is a 
fundamental difference- The colours
that are being used for foodstuffs are
primarily intended to give the appear
ance as also the taste and to add to
its aesthetic value. The object of
colouring vanaspati on the other hand
is to enable ready detection if ghee is 
adulterated with vanaspati. There are
certain prescribed standards: it must
be fast in colour; it must not be
spoiled by heating for a particular
time; that colour should preferably be
of vegetable origin and there is also
the condition that the quantity of the
colour should be small and the addi
tion of the colour should not cause a 
change in the taste. Again, it should
not adversely affect the health.
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P. &. T. Services Selection Board

'+r Sbri Shree Narayan Das:
"45 J Shri Subodh Hansda:
.I Shri S. C. Samanta:
L Shrl Bhakt Darshan:

Will the Minister of Transport and
Communications he pleased to state:

(a) whether it is proposed to en-
large the sclfpe and functions of the
P. & T. Services Selection Board; and

(b) if so, the precise nature of pro-
posals under consideration?

The Minister of Transport and Com-
munications (Shri Jagjivan Ram): (a)
The Board started functioning a few
months back. At present its scope
has been restricted to 4 Circles, name-
ly, U.P., Delhi, Punjab and Raiasthan.
On the basis of experience gained, its
scope will be enlarged, '

(b) This question does not arise.

.Shr'i Shree Narayan Das: May I
know whether any programme is pro-
posed to be framed in this regard to
increase the scope and functions of
this board?

Shri Jagjivan Ram: Not at present,
The intention is to gain some expe-
rience and then expand its scope.

?.;ft +tCfff <4"~1'1 : 'f<fT m<:'Ff ;:r ~
W';T'SlT WiFH ~ f1fi ~'=;if ~'=f~rrr
~Fil:f~<J Gl}'.s CfiT CfiTP.''fl'(;:r ~i \iffit'TT
\if'iff'fl ;m 'for ;q-rz m@"r,q cfi"1!~ \ifT
~~iTr ?

?.\l ~rr~ftCf"f U<T zrg ~j' fB'f.
Nq~ (TB lIT '<fH l1~RT UQ:f \!,~ g;;rr

~ ;;rT~ Q"rf.,-,:p.p7;fCf~~r ~ ~ I ~ i?:~
<iT ~ liT ~: ~r;r'f 'fiT >;j.'T~ 'J;f'!"lfGf

~T~lTT ~q ~~ ~ f,;r~ fif.'IT \ifTitm I

Shri S. C. Samantac On 2nd Decem-
ber, 1960we were told in the consulta-
tive committee that the details or the
proposal as approved were being
worked out. The non. Minister even
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, now says that these are being worked
•out. May I know why such delay has
occurred? .

Sliri Jagjivan Ram: The details had
already been worked out for these
four circles and the scheme has been
introduced. As to its expansion, the
experience gained in rtlheworking in
Jhese four circles will be examined
and then the scheme will be axpanded.

~T ~u;;;~: ~.rf11T'1'1T<:r+f?ff
;r 'flQ:r f'fi ~<J 'for Q"rol'11Cfi ?;fCff~r ~
1{ ~r ~ ~ fCfi~~ >rT~fl'11'fo7;fCf~<TT
if fCfid;r q~ i?f'T \Jfritii I '!iq 'fofo"fJ{ \JfT
+ff?fITT 'for ~, <{ Ttm Grffi ~1 Cfi~ f'fl

~ 'Ilf ~i!"l1Gf ~1 fCfillT \ifTi'IT '1flfi?:<f1
~ ~T ~'fUf ~ \Ff Cfir q;fo~ 'fiT
11r ifT 'J;f'!'l1?f fCfilTI \JfRT w,i?:it I ~«f~it
f~~T ~: Q"HT CfiT\3'il( f~;:~r 1{ -~fr~"f
"ifrfwr I

~T ii\1f~~'i' ~n:r : H[,:<fr ~; >rHT ~:
7.3'D"( t~~r ~. fl1<?fmitifl ~fCfi'1l1T;:r1T'T
~p:f 11~T~Cf,T ~ ~fff1r "fff'Q:D." f'fi
l1Rr ~.i'f.f r;. wen: ~Tm ~ I i';f,<=rr(Tr;:r
lIT ~n::11m Q:f ~<J 'for ~ ~~ arra- ~.
~f'<?fit <:r<IQ"ro~ OWW4T ~. ~ft ~ I

~ lrl~ (11"(1'fiT +T>iTT m;;T

:+r l''fTllo ~o f[of~T :
*'l! ~. ~ P>fT ~fq.~~~eife-liT :

L~T ~o ~o ~111;:ff :

cp:rrqf~;; ~~'f' ~:;;rr<:: +r-:fr ~
(;ffir~ 'fif ~r Cfi{ii' t~ :

( Cfi) 'flIT U~ 'fiT e<fA" U15~\l:r

$T'fo-<:rn: ~Jt'i'.fKf ~Ef ~: ~'lr:rfq ~: \3'<J

?fCfQO<fCfir~:n:m<f>fCf(TfCfillTtT<fT~ f"ffi .
if ;Y;:~T;r 'foQ:T~ fCfi ~ ~ U'lr ~{T
~ .i?f'T11'T IT,Cfi~ <:rn: m<fi rrro -.l";if

~ ;)f\ifTa Q. ;
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i t t r v ^ *rmrsr % f̂ rcRT
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^  t  1
Shri Hantnnanthaiah: The English

answer may also be read.
Mr. Speaker: Yes.
Shri Jagjivan Bant,— (a) Yes.
(b) Yes.
(c) to (e). The number of tele

grams sent by post was far less than 
indicated in the statement. Some
tetegrweas had *0 be sent by post be
cause oft normal line and equipment

^failures. Some dislocation was also 
caused by a section of the operative
staff fn the lArge telegraph offices not
giving their normal output because of

the recent modification to the tele
graph incentive money scheme intro
duced In May, 1961. Discussions arc 
being held with the Unions.

w(t *0  * to  %«hrt: #' onrw ,*T$m 
$ f *  =** f? m  v fa *  st* -fa*  ̂ 5 
w H rfs fi vt ^  v  fn rw
it **rr§ n t  $  w r t  5n% fap ff % 

v  fan * I
*tfc £T, rft «pt *TPT?? JTHPT V fatr
v r v n :v n  V 7 ?

7 W  : 3ft «rfa*e a r c

3  5r>*ns«i v  fan snft w r  tft 
| ^rt ^ tmT ^ t t  | sw

f?nm Si ^rr f%
w % ^ t ,  ?nfr rRr cmr 3tt r̂art 
’jf^PT ^HfO t̂cT T t̂ 5 5jYT 
51T̂ r Trap ?> f^T if wf?vTK tfcmT
?*TT^ T R T  5TT ^ T W IT  I

*fo ht« 1f 4g*t: ^ r̂ifcm 
f  far 3ft S T T  3 TTT c lK  *Ft T O T

sn Tft | ^  f  H fftrT ^
w r fss f in  qfe $t, ?rt faw
f?r ?nr ?

^ft f ln n i t V i  T T R  : i(«t <ft F 9 T- 

■»TTfa^r f f «r^ T  T T r t f  |  1 g r a T ^ T

W H  it facpt fTH 3W ^ V t 5TT% | 
T T W W  f  t ?*r % 

v t f  T̂ftfTTt ngi % 1

Shri llem Barm: May 1 know whe
ther it is a fact that these norms have
been arbitrarily fixed, without consul
tation with the workers and, if so, 
whether it is not a fact that these new
norms are depriving the workers of
their legitimate earnings and whether
the Government have examined this 
aspect of the problem also?

Shri Jagjivan Rtun: Many of the
presumptions of the hon. Member are
incorrect and are without any basis. 
As I have already explained in Hindi,
the incentive money as fixed by the
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new method has given them more ear* 
ning&. But, as I have already aaid, dis
cussions are being held with the union 
of the employees, and their working 
committee is meeting either today or 
tomorrow, and their final decision will 
be forthcoming.

I may inform the House that the 
position has come practically to nor
mal, and the number of telegrams 
being sent by post is not abnormal. 
They are as many as are normal.

Shri Hem Baroa: Sir, I would like
to make a personal explanation.

Mr. Speaker: There is no ambiguity 
about what the hon. Member has ask
ed. Why should he offer personal ex
planation?

Shri Hem Barua: I should like to 
offer a personal explanation, because 
the point is this. The hon. Minister 
said that my information is wrong. It 
is not so. The norms has been fixed 
at 25. Now it is 37 messages per hour 
and the workers have been resisting 
this increase in the norm, and they 
want this to be revised.

Mr. Speaker: He may be holding a 
different opinion, and the Minister 
may be holding another opinion. 
Both are entitled to hold their opi
nions, So, that does not arise out of 
the question; it does not arise during 
the Question Hour.

Shri Harish Chandra Mathur: The
crux of the question is, these incen
tives are given to the workers for 
better outturn. But is it not correct 
that the workers or their representa
tives are first consulted and the in
centives are introduced only after
wards?

Shri JTagjlvan Ban: That should be 
the procedure. I agree with the hon. 
Member that it should be done.

Sxport of Telecommunication 
Equipment

•47. Shri Baghnnath Singh: Will the 
Minister o f  Transport and Commoni- 
catfcms be pleased to state:

(a), whether the Indian Telephone 
Industries Limited, is intending to 
export te le communication equipment 
to foreign countries; and.

(b) if so, the details thereof?
The Minister o f Transport and Com- 

mnnicstfoaa (Shri Jagjtvan Baaty: (a) 
and (J>). Y et, Sir. During 1901-82, 
orders to the extent of Rs, 1:05 lakhs 
were secured from Ceylon, Burma 
and Sikkim. Efforts are also being 
made to obtain orders from other 
countries.

’*T$3T $ ft? vr  VftlfW!
^  xcn % <TRT sn ir  'RTOC f  ? 

apmfrre rm  : ^  ^
farr -*fr w m  wx t , *nft aim
VTVT 9Tt ITT̂T ^ I
Shrimati R«na Chakravartty: How

does the price of our telephones and 
other equipment compare with such 
equipment in the foreign markets? 
May I know whether the equipment 
supplied to the south-eastern markets 
is cheaper than those which are avaiL. 
able in the western market?

Shri Jagjivan Bam: Our quotations 
are quite comparable with those of 
other countries, and we are trying to 
compete with oher counries on a com
petitive basis.

Shri Yajnik: May I know if any
equipment has already been sent or 
whether the equipment will be sent 
in the next few months?

Shri Jagjlvan Bam: They have been 
exported and they are also in the pro
cess of being exported.

Shri Hoda: May I know whether 
we are exporting full telephone ex
changes or only part of the equip
ment?

Shri Jagihraa Bant: W e are export
ing telephone instruments, exchangee, 
carrier equipment, PBX boxes, etc.

Shri V. C. Borooafc: May X know
whether the Federation o f
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OtattniMxs o f  Coxataeroe and Industry
Ittvt recentty represented complaining
about shortage o f tills equipment and
whether there is going to be any aug
mentation of the manufacture o f this
equipment?

Shri Jagjhnm Bun: I do not think
there is any relation between the two.
We have a shortage of teleplumes in 
big cities, bat that does not imply
that the capacity of the telephone in
dustry is not enough to meet the de
mands. Several factors have to be
taken into consideration for the ex
pansion o f telephone exchanges in a 
big dty.

Shri Doji: Will the hon. Minister
assure us that before we export, the
needs of our own country will be
completely examined? Is it not a fact
that we ourselves are in short-supply
of these tilings?

Shri Jagjivan Bam: It is quite ob
vious that before we undertake ex
port, the needs of our own country
will be examined. But it is sometimes
better to get foreign markets, so that
we can undertake large-scale expan
sion of manufacture of this equip
ment in our country.

Export of Locomotives

+
J  Shri Subodh Hansda:

Shri S. C. Samanta:
Will the Minister of Bailways be

pleased to state:
(a) whether the foreign market for

exporting Indian locomotives has been
explored;

(b) if so, the names of such markets;
(c) whether any orders have been

placed by foreign countries for Indian
locomotives; and

(d) if so, when the first consign
ment will be sent out to foreign
market?

# Th* Dejpaty Minister in the Minis
try of ftailway* (Shri S. V. Hmm-

(a) and (b). Efforts are 
being continued to export Indian built

Locomotives to countries in South-
East and West Asia, Africa, South
America, etc.

(c) No, Sir.
(d) Does not arise.
Shri ftnkodh Hansda: May I know

whether any negotiation been
made about the price of these locomo
tives and if so. whether the negotiat
ed price is less or higher than the cost
of production of these locomotives?

Shri S. V. Bamaswamy: No sucJi ne
gotiation has been made; we are ex
ploring the possibilities of export.

ito n tfiw  tto :

5ITW f*F I P t>el'll
t  *5T JTT?T <T̂ r

W  3TRT *TT SSTR TTOT W U  f*F 
*rr snfT % ^ 'i f
Jfi? on ??

«FT W T r T  T W T  X P F T T  I

Shri S. M. Banerjee: May I know
when we are likely to reach self-suffi
ciency in the manufacture of locomo
tives and to what extent imports have
been reduced?

Shri S. V. Bamaswamy: Locomotives
are of three types. So far as steam
locomotives are concerned, we are
self-sufficient and we are also in a 
position to export. As regards diesel
locomotives, we have recently set up
a factory at Varanasi and entered
into an agreement with ALOOS of
America. So far as eclectric locos are
concerned, some of them are being
made at Chittaranjan. We will not be
able to export diesel and electric lo
comotives for a considerable length
of time. As regards steam locomo
tives, we have not imported them for
some years.

Shri Sham Lai Saraf: May I know
how the prices of the locomotives
manufactured in our country compare
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with the prices of locomotives on sale
in outside markets?

Shri S:' V. Ramaswamy: So far as
BG Goods steam locomotives are con-
cerned, the ones we manufacture at
Chittaranjan are much cheaper than
the ones that we imported before. So
far as diesel and eclectric locomotlves
are concerned, we cannot compare the
prices yet.

Electricity Rates

':'50. Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) at what rate power is
available in each State to (i)
scale industry (ii) agricultural
and (ii i) large scale industry;

(b) cases where 'power is given
below tariff rate and below cost price
and reasons for the same; and

made
small
sector

(c) whether a detailed statement
will be laid on the Table?

The Minister of Irrigation and
Power (Hafiz Mohammad Ibrahim) :
(a) and (c). A statement giving the
requisite information is laid on the
Table of the House. [See Appendix
I, annexure No. 6].

(b) The tariff for industrial ann
agricultural purposes in Andhra Pra-
desh, Assam, Bihar, Punjab, Rajas-
than, Uttar Pradesh and West Bengal,
is lower than the average cost of
generation and supply. The tariff has
been so fixed by the State Electricity
Boards concerned with a view to pro-
meting industrial and agricultural
production.

Shri Harish Chandra Mathur: It
would be obvious from the statement
that the rates charged to the ••mall
scale industries as well as to agri-
cultural purposes are much higher
than the rates charged to large scale
industries. May I know if it is in
consonance with the policy of the
Government and whether Government
have revised their decision in this
matter indicated earlier while dis-
cussing the Plan?
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Hafiz Mohammad Ibrahim: Th~
power to take decisions in this matter-
lies with ··the State Governments
What I can do is ,that I will br ina that
point to the notice of the States con-
cerned, which has .been raised by my
hon. 'friend here.

Shri Harish Chandra Mathur: W ft

have got here at the centre a Central
Water and Power Commission. May
I know what is the responsibility of
that particular Board or Commission.
and whether this matter has occurred
to the Central Government only now
when I have put the question or they
have considered it earlier"

Hafiz .Mohammad Ibrahim: The res-
ponsibilities of the States and the
Centre are stated in the Constitution
and the rules of procedure. As far as
the liaison between the Centre and
the States in this particular matter
is concerned, the position is that WE!'

have to depend upon the States. It
is for thew to revise these things.
We can only advise them and it i••
open to .them to accept Or not accept
our advice. I said I will advise them
as my hon. friend suggested.

Shri Vidya Charan Shukla: Th!!
policy in this r~ard is laid down by
the Central Government and the-
Planning Commission. The Planning
Commission and the Central Govern-
ment have both advised the State
Government that the small scale in-
dustries should be given certain in-
centives. and concession in power rate
is included as one of those incentives.
May I know what action has beep
taken by the Government to see that
this advice is properly followed by
the States?

Hafiz Mohammad Ibrahim: Yes.
This advice was given. I will draw
the attention of my hon. friend to the
figures in the statement that I have
furnished. That has been acted upon
and in the case of small scale indus-
tries and agricultural purposes the
rates are lower than before.

Shri Morarka: Is it not a fact that
the cost of energy supplied to the uIti-
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mate consumer is 34'13 nP in Rajas-
than whereas it is opJy 4'63 nP in
Orissa and 6'05- nP in Mysore; if so,
may I know what is the reason for
charging six to eight times more the
ultimate consumer in Rajasthan as
compared to other places?

Mr. Speaker: That is exactly what
the hon. Minister stated.

Hafiz Mohammad Ibrahim: The ex-
penditure differs from place to place
according to the principal features and
other circumstances. The States can-
not have a uniform rate in this con-
nection if they are allowed to earn
something over it.

Shrimati Renu Chakravartty: In
view of the fact that one of the big-
gest suppliers, the D.V.C., supplies in
bulk to the Calcutta Electric Supply
Corporation and they are charging
small scale industry 19 nP, the highest
compared to any other State in the
whole of India, may I know whether
the Central Government proposes to
look into the question of increase in
rates which the Calcutta Electric Sup-
ply Corporation has now started since
the end of March?

Mr. Speaker: Are we to go into
details State by State?

Hafiz Mohatn.madIbrahim: I will
look into that question.

Shri Yallamanda Reddy: Sir, from
the statement it is' obvious that in
every State for small scale industry
the rate is very high. The hon.
Minister stated that it is the concern
.of the State Government. But the
Electricity Boards are formed with
the guidance of the Central Govern-
. ment, May I ask the .hon, Minister to
see that at least the advice in this
regard....

Mr. Speaker: What does he want
now? He may put his question.

Shr! Yallamanda Reddy: I am
asking whether the Central Govern-
ment has advised the State Govern-
ments to help the cause of the small-
scale industries.
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Mr. Speaker: It is a suggestion for'
action.

Shri Harish Chandra Mathur: Have
the State Governments the blessing
and support of the Central Govern-
ment in selling electricity to large en-
terprises at a price which is Iower
than the cost of production?

Hafiz Mohammad Ibrahim: It is not
as if in every individual case the
Centre is consulted by the State Gov-
ernments.

Dr. Melkote. Is it not a fact that in
1952 or 1953 power generation and
transmission was nationalised. In
view of the above, had not the Cen--
tral Government sent instructions to.
the State Government to fall in line
with the tariff suggested by them? In
view of that, can the Central dov-
ernment not take action whenever the
States do not move with the times?

Mr. Speaker: Now we are entering
into argument instead of asking for
information.

Shri Tyagi: May I take it that the'
Planning Commission or the Govern-
ment of India have not taken any
action with regard to reducing' the-
rates of electricity for small indus-
tries in the States? What has happen-
ed to the attempt of the Government
of India to bring about uniform rates
all over India?

Hafiz Mohammad Ibrahim: 1have
already said that the Government of
India did advise in certain cases.
That advice has not actually been
acted upon by the States.

Shri Hanumanthaih: Is it true that
in ;the case of ,big industries the
supply is bulk supply and in the case
of small industries and agriculture it
is small-scale supply and th,p.tis the
reason for the difference in rates?

Hafiz IVIohammadIbrahim: That is
also a reason.

Shri Tyagi: Last time in answer to
a question the Government had stated
that they were making efforts to en-
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torce uniform rates *11 over India.
May I know whether that intention i» 
stiU being implemented?

Hafts BWamnad Ibrahim: Mr hon.
-friend is putting into my month
-something which I have not said. I
have never said that we are going to
introduce uniform rates throughout
the whole of India. I think it is an 
impossibility; it cannot be achieved.
"We can try to achieve it to the extent
possible.

Mr. Speaker: Next question.

Shri Trldib Komar Chaudhnri: I
suggest that S.Q. No. 55 may also be
-taken up, as it relates to the same
subject.

Mr. Speaker: It may also be taken 
up ii the hon. Minister has no objec
tion.

*51. J

Export of Sugar
+

Shri D. C. Sharma*. 
Shri Subodh Hansda:

) Shri S. C. Samanta:
Shri Bibhati Mlshra:

Will the Minister of Food and Agri-
-cultnre be pleased to state:

(a) the steps taken or proposed to
be taken -to step up the export of
sugar during this year; and

(b) the results achieved?

The Deputy Minister In the Minis
try of Food (Shri A. M. Thomas): (a)
Every effort is being made to step up
export of sugar by booking business
wherever possible and securing quota
from U.S.A. which is highly preferen
tial market

(b) A quota of 50,000 short .tons has
been obtained from U.S.A. for imme
diate shipment and 1.05 lakh metric
tons have been sold for export to
Canada, Malaya and Middle East 
countries for shipment mostly upto
30th June. Further sales are in 
progress. Nearly 46,000 metric tons
have been exported during January_
March against sales made last year.

9«t*r  FnrdMUM Itjr UJU^.
rShri Osman AH Wtatai 
Shrt P C . Borooah:
Shri S. M. ftumjM t

*85. 4  Shri Bhag-wat A a  A s a d ,
Sfcri Bamppa:
Shri H. 79. Mokerjee:
Shri Hart Vishnu Kamath:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether the U.S. Agriculture
Department has o f late offered to pur
chase increased quantities of sugar
during the ensuing six months;

(b) if so, to what extent; and

(c) on what terms?

The Deputy Minister fat the Minis
try of Food (Shri A. M. Thomas):
(a) to (c). U.S.A. has agreed to import
50,000 short tons of sugar during the
first half of 1962, against purchase of
cotton.

Shri D. C. Sharma: The hon. Deputy
Minister was pleased to say that
further sales are in progress. May I 
know the nature of those further sales
and the countries to which those sales
are made?

Shri A. M. Thomas: We cannot now
say to which countries we are going
to sell. As there is no quota restric
tion, we can now sell to any country
which wants it.

Shri D. C. Sharma: May I know
whether the rates at which sugar is
supplied to U.S.A. are different from
the rates at which sugar is supplied
to other countries? If so, what is the
discrepancy between the rates obtain
able in U.S.A. and in other countries?

Shri A. M. Thomas: The approxi
mate realisation on sugar per ton
which is exported to the United
States of America is roundabout
Rs. 550 whereas for sales in the world
market we realise only about Sts. 380.
Our cost of production comes to about
Rs. 80Q.
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Shri Hkkati Mtafera: Do Govern
ment contemplate to reduce the Cen
tral etfelse duty to speed up exporta?

Shri A, IK. n m u :  That is a sug
gestion for action.

Shri Bibhnti MJjhra: No, Sir, it is 
not a suggestion.

Dr. Qortad Das: The hon. Minister 
has just now said that the rate in the 
case o f America is Bs. 550 and in the 
case of other countries it is Rs. 350. 
What is the reason for this difference?

Shri A. ML Thomas: America is a 
sheltered market. America produces 
about 50 per cent of its requirements 
and in order to protect the indigenous 
producer they just allocate quotas and 
will import only to the extent that 
will keep up the internal prices.

Shri Tridib Komar Chattdhorl: On
the 19th there was a question asked 
of the Commerce and Industry Minis
try which the hon. Minister concerned 
did not answer in view of the fact 
that these questions were coming up 
today.

Mr. Speaker: That all of us know. 
He should come straight to the 
question.

Shri Tridib Komar Chaadhori: We
have also submitted tenders. May 
we know in general terms whether 
those tenders are lower than the 
prices that we had last time or 
whether they are the same or higher?

Shri A. M. Thomas: No, Sir; ten
ders do not affect the prices. The 
United States Government decided to 
allocate about 1.74 lakh tons which 
was needed for the first half—the 
balance is for the first half—against 
countries which purchased their agri
cultural commodities. We were in 
need of cotton as also wheat; so we 
also tendered for the purchase of 
cotton at 120 per cent per ton of the 
value at sugar. We also tendered for 
the purchase of 1 lakh tons of wheat.

Shri B«b  Baraa: May I know whe
ther it is a fact that Government have 
entered into an agreement with

Canada for a barter deal? If so, how 
does this barter deal with Canada 
agree with that with U.S.A.?

Shri A. M. Them**: We are also
exporting to Canada under a barter 
arrangement for importing fertilisers. 
To Canada we have bo  far exported 
about 6,865 tons in 1901 and more 
quantities in 1962.

Shri Hem Baraa: The other part of 
the question has not been answered, 
namely, how does this compare with 
the deal with U.S.A-

Shri A. M. Thomas: I do not quite
follow.

Shri Hem Barua: You have entered 
into a barter deal with Canada. How
does this compare with the barter 
deal entered into with U.S.A.?

Shri A. M. Thomas: Compared with 
what we realise from the world 
markets, we get better prices for 
exports to Commonwealth countries. 
As far as Malaya is concerned, we 
get a better price. As far as Canada 
also is concerned, we get a better 
price. For exports to Commonwealth 
countries the average realisation, 
would be about £26 per metric ton.

Shri P. C. Boreoah: What is the
loss that the country will sustain by 
selling this sugar to U.S.A. during 
1961?

Shri A. M. Thomas: The loss can
be easily calculated. As I have already 
said our cost of production would 
come to about Rs. 800 per ton. For 
exports to America we realise about 
Rs. 550 per ton and to the world 
market Rs. 350. It is a matter of 
arithmetical calculations.

Shri Banerjee: Apart from stepping 
up our exports to sell our surplus 
sugar, may I know whether there is 
any proposal with the Government to 
reduce the price of sugar for internal 
consumption and dispose of the 
surplus?

Shri A. M. Thomas: Although this 
is a matter of first impression as far 
as this House is concerned, in the
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previous House the answer has been 
given. The price of sugar is linked 
with the price of sugarcane and also 
eadse duty. Unless these two items 
are induced there is no scope far 
reducing the price of sugar for inter
nal consumption.

Shri P. K. Patel: It is said that we 
have entered into an agreement with 
America to export sugar at Rs. 580 
per ton in exchange for cotton...

Mr. Speaker: What is the need for 
all this preface? This is already 
known to the hon. Minister. He may 
come to the question straight.

Shri P. R. Patel: What will we have 
to pay for the cotton from America?

Shri A. M. Thomas: For the imports
of cotton from America we will be 
paying the world price. We are in 
need of long-staple cotton, and we 
will have to spend foreign exchange 
for this purpose but for this barter 
agreement. As far as the price aspect 
is concerned it is governed by other 
factors.

Unemployed Civilian Pilots
*52. Shri S. M. Banerjee: Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) whether all the unemployed 
trained civilian pilots have been 
provided with jobs;

(b) if not, the number of those who 
are still unemployed; and

(c) the steps taken by Government 
to provide them with employment?

The Deputy Minister In the Minis
try of Transport and Communications 
(Shri Mohinddin): (a) and (b). 33
Pilots with current ‘B’ licences are 
believed to be unemployed of which 
only 8 were trained at the Civil Avia
tion Training Centre while the 
remaining 25 obtained their licences 
through the Flying Clubs.

(c) Employment was secured for 
9 pilots with the Indian Air Force 
who have -been requested to absorb

some fame. 4 o r  5 pilots anbeUevitd 
to h*ye teaped  employment with tt#  
non-scheduled operators and 4 pilot* 
hav» bean attested Cor the post* o f  
Assistant Aerodrome Officers. Some- 
more pilots may he able to secure 
employment as Assistant Aerodrome 
Officers as some further recruitment 
is being made in the near future.

Shri S. M. Banerjee: The hon. the- 
Deputy Minister has stated that some 
pilots are “believed to have secured 
employment” . May I know whether 
they have been employed or not? 
What is the information with the hor*. 
Minister?

Shri Mohiuddin: My information is 
that they have been absorbed. Five 
at least have been employed. But ~ 
that information is not completely 
confirmed. As far as four are con
cerned, that has been confirmed.

Shri S. M. Banerjee: Sir, this notice 
has been given ten days before, and 
this is a matter which is being actually 
discussed in the House.. .

Mr. Speaker: Whatever information 
the hon. Minister possesses he is pas
sing it on to the hon. Member.

Shri S. M. Banerjee: Sir, you will 
kindly protect us. They do not give 
us information. On this particular 
point they have not been able to get 
the information, namely, about the 
total number of pilots still unemploy
ed a fid how many have been provided 
employment. He says “believed to 
be” . What is this “believed to be"?

Mr. Speaker: Has the hon. Minister 
got definite information about that?

Shri Mohinddin: The definite infor
mation, I have given. 33 pilots with 
current ‘B’ licences are unemployed 
of whom eight were trained at th© 
Civil Aviation Training Centre, while 
the remaining 26 obtained their 
ticences through Flying Clubs. 'Hus 
is the definite information.

Shri Jalpal Singh: Under the law 
every commercial pfiot has to  be 
registered so that he can be conscript
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ed in an emergency. What is the 
total -btnhber of commercial pilots, 
etnpWyed of unemployed, who have 
been registered?

Shri MohlndJtn: I have not got the 
total. That will Inelode all the pilots 
who are employed by the I.A.C. and 
the Flying Club*.

Shri Itlptl Singh: This information 
-should be with the hon. Minister.

Star! MMttaddia: 1 have not cot the 
figure with me here.

Mr. Speaker: During Question Hour 
hon. Members can only get the infor
mation that is available with the 
Ministers. That information is not 
with him.

Shri Nath Pal: May I know how
many pilots have taken advantage of 
the facility made available to them 
by the Government, or are believed 
to have taken advantage of the facility 
offered by the Government for a 
-efresher course to renew the *B’ 
licences?

Shri Mohioddin: There are a num
ber of pilots who have taken advant
age of the offer that has been made. 
1 have not got the exact figure, 
because they come through the Flying 
Clubs. And as far as 1961-62 is con
cerned, the final figures are not yet 
available.

Shri Vidya Chaxan Shukla: Is it
not a fact that Government have 
started various intensive schemes for 
training civilian pilots; and may I 
know whether Government simul
taneously are creating employment for 
all these pilots who are trained by 
these schemes?

Shri Mohioddin: I am not aware of 
‘various schemes’ that have been 
started. There is one Civil Aviation 
Training Centre at Allahabad, and 
1here are a certain number o f Flying 
Clubs. Out of fourteen, there are 
about si* Flying Chibs that also give 
training for rB’ licence, and this is 
also on a vary restricted basis.

Start Saaqppftt May I know Whether 
TGKpd^Bblitty be fixed for train

ing these pilots who are not required, 
and what is the cost o f training a 
pilot?

Stiri Mohioddin: The cost o f train
ing. at the C.A.T.C., was estimated 
last time to be about Rs. 40,000.

Shri Basapjm: Can the responsi
bility be fixed?

Slui Mohioddin: No responsibility 
can be fixed. After all, training is 
given, and Government has not taken 
any responsibility to provide them 
employment. We only help them in 
getting employment.

Shri Basappa: There is no planning.
Mr. Speaker: Order, order. It is an 

argument.
Shri M. R. Krishna: Out of the

pilots who have been absorbed, may 
I know how many have been absorbed 
in posts for which they are not 
qualified?

Shri Mohioddin: I do not think any 
pilot could be absorbed for which he 
is not qualified.

Telegraph Operators
+

(■ Shri Hem Baraa:
*53. ^ Shri Shrew Narayan Das:

[_ Shri Bhagwat Jha Axad:
Will the Minister of Transport and 

Communications be pleased to state:
(a) whether it is a fact that the 

Operators in the Telegraph Offices are 
being compelled to work overtime;

(b) whether it is also a fact that 
they are being threatened that they 
would be charge-sheeted in case they 
refuse; and

(c) the steps Government propose 
to take to remove the fear and help 
the Operators to work more 
efficiently?

The Minister of Transport and 
Camnmnlcattoas (Shri Jagjlvnn Bam):
(a) Operating staff works overtime 
for the clearance of traffic according 
to rules. No compulsion is applied.
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(b) No.
(e) Does not aria*.
Sbrt Heat B u te  May 2 know whe

ther it is a fact that new norm* are 
arbitrarily fixed and if so whether' it 
ia a fact that the workers suggested 
that this matter be referred to the 
Productivity Council for analysis of 
the norms and rates to be adopted, 
and till then to maintain the status 
quo? Why is it that the Government 
have not agreed to this helpful sug
gestion made by the workers? That 
is why there has been this sort of 
anomaly.

Shri ja* jivan Ram: The hon.
Member has put a question about 
overtime. Overtime work is being 
taken. There is nothing new about 
that This method has continued for 
many many decades. I may inform 
the House that the question of com
pulsion does not arise, because, the 
number of volunteers who offer to 
work overtime at any stage is much 
larger than our requirements.

Shri Hem Barua; May I know 
whether it is a fact that the workers 
were required to transmit 5000 mes
sages in 28 days on the aggregate 
and those who could not come up to 
that aggregate were deprived of their 
legitimate overtime earnings, very 
recently?

Shri Jagjivan Ram: This is going 
into details. But, the House will 
appreciate that when there are tech
nological improvements and installa
tion of new equipment as technolo
gy and science develops, we cannot 
stick to the same norms. Any man 
with commonsense will appreciate that 
the norms will have to be increased.

Shri Hem Barua rose—

Mr. Speaker: The hon. Member 
over there.

Shri Hem Barn a: This raises an 
important matter. There has been 
an insinuation in the reply of the hon. 
Minister.

Mr. Sleeker: I  Jaxy*
Member there. I will look tefc* that 
matter after I have liatenaA to that 
hon. Member.

Dr. L  K . A a|M i Is it propoeett
to increase the number of telegraph 
operators to cope with the work?

Shri Jagjivan Ram: It ia always
examined whether further hands are 
required with increase in the work 
and new recruitments are made. But, 
after all these precautions are taken, 
in the very nature of the work, it 
may be necessary that at times over
time work will be required from the 
operators.

Shri Hem Barua: On a point o f  
order, Sir.......

Shri Tridib Kumar Chaodhttri: The
Minister told us about new norms. 
May I know whether these norms 
have been fixed on a piece rate basis- 
or time basis, and if on a time basis, 
what is the normal overtime rate if  
they work more than the usual office 
hours?

Shri Jagjivan Bam: I have nett got 
the details of that. But, it has been 
done by technical experts. In 1958, 
the Telegraph Enquiry Committee 
was appointed, with experts on that 
committee. They went into the 
details of the working and everything* 
with regard to the operators. As I 
have informed in reply to a previous 
question, discussions are going on 
between the P and T department and 
the Union of the Post and Telegraph 
employees. As I have already stated, 
the working comittee of the Union iff 
meeting either today or tomorrow 
and the differences if there are any 
are sure to be resolved.

Mr. Speaker; What is the point o f 
order?

Shri Hem .Santa: Whenever any 
insinuation is supposed to b« made by 
a Member of this House, you in your 
wisdom come down heavily on him. 
In replying to my supplementary 
question the Minister was pleased 
enough to make an insinuation. B e
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m*de a reference to eommonsanae 
tofflrtetty mfeenin* that the Member 
who put the aupplementary question 
ladced cemaaoaaeensfc Ibe point of 
orcter is whether the Minister can 
make an Insinuation of that sort.

Mb’. Speaker: No Member—and
‘Member’ includes ‘Minister’—can 
maiut any insinuation. But the hon. 
Member should not be so sensitive as 
to just pick up another cap lying at 
other places and put it on his own 
head.

Shri Jagjhran Bam: On a point of 
personal explanation. 1 did not sug
gest, even t*y implication that the hon. 
Members has not got ootnmonsense.

Mr. Speaker: We are all agreed that 
the hon. Member is a man of great 
com mon sense.

Shri Tyagi: Rather of uncommon
sense.

Shri Hem Barua: 1 want to know
whether my hon. friend means it as a 
kick or as a compliment.

Mr. Speaker: That might not have 
been expressed properly, but he means 
it as a compliment

Shri Prabhat Kar; May I know whe
ther Government have got any record 
of the number of hours of overtime 
work prior to the introduction of the 
new norms, /and the number after the 
introduction of the new norms, and 
if so, how the two compare with each 
other?

Shri Jagjivan Ram: I presume that 
all these questions of employment and 
hours of work etc. must have been 
taken into consideration while laying 
down the norms, and also the prob
able overtime for which each operator 
nvay be called upon to work.

Mr. Speaker: Next question. Shri 
p C. Borooah.

Shri P. C. Barnnafci M«y I request 
that question No. 72 also may be
taken up?

Mr. Speaker: If the hon. Minister 
feels that he can answer both to
gether, he can do so.

Shri Shahnawas Khan: I think that
is probably a different question alto
gether. That question relates to the 
Ministry of Irrigation and Power. So, 
the two questions relate to two differ
ent Ministries.

Mr. Speaker: I think that the hon. 
Member is only taking advantage o f  
the questioner being common in res
pect of both the questions. So, Q. No. 
54 may be answered now.

Beas Dam Project 
*54. Shri P. C. Borooah: Will the 

Minister of Railways be pleased to-
state:

(a) whether some length of the rail
way line is to be dislocated in con
nection with the implementation of 
the Beas Dam Project;

(b) if so, how long;
(c) what stations of the Kangr* 

Valley Railway come within this 
range; and

(d) what way the railway line will 
be diverted?

The Deputy Minister in the Minis
try of Railways (Shri Shahnawa* 
Khan): (a) Yes, Sir.

(b) About 17 miles.
(c) Anur, Jagatpur and Mangwal 

stations.
(d) The locatic n of the diversion 

will be decided after the survey, which 
is in progress, is completed and the 
report examined.

Shri P. C. Borooah: May I know the 
extent of the new area of land that 
will have to be acquired for this pro
posed diversion, and also the time by 
which it would be completed?

Shri Shahaawas Khan: All that will 
be known after the survey is com--
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pleted. We hope to complete the sur
vey in the next two or three months..

Mr. Speaker: Q. No. 55 has already 
been answered. Now, Q. No. 56.

Shri Shree Narayan Das: May I re
quest that Q. No. 76 may be taken up 
now, because that relates to an im
portant subject?

Mr. Speaker: I may be excused in 
•this matter. I shall only gp by the 
■order in which the questions are put. 
I would not take up any other ques
tion. Now, Q. No. 56.

Permanent Indus Commission

Shri Nath Pal:
Shri Raghunath Singh: 
Shri Rameshwar Tantia: 
Shri D. C. SJ*arma;
Shri P. C. Borooah:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether it is a fact tliat the 
permanent Indus Commission met in 
New Delhi in the first week at April, 
1962;

(b) if so, what were the subjects 
discussed by the Commission; and

(c) the decisions taken thereon?

The Minister of Irrigation and 
Power (Haflz Mohammad Ibrahim):
(a) Yes, Sir.

(b) and (c). The Permanent Indus 
Commission studded the information 
made available by the two Commis
sioners regarding the general tour of 
inspection to be conducted by it once 
in every five years under Article 
VIlI(4)(c) of the Indus Waters Treaty 
1960, and considered the question of 
the preparation of its Second Annual 
Report for the period ended on 31st 
March, 1962, which it is required to 
submit to the two Governments, be
fore first June, 1962, under Article 
VUN8) of the Treaty.

The Commission also held discus
sions on matters eoqemstog:

(i) reimbursement o f coat « f  
transmission of data by te le 
gram, telephone or WirgHSi#',

(ii) measures for the recovery of 
timber and other property 
and its restoration to owners;

(iii) status of different forms of 
communication between the 
Commissioners; and

(iv) discharge tables of the Main 
Branch Lower and Lahore 
Branch-

No decisions were taken by the Com
mission on any of the . above items 
which will be considered further at 
its subsequent meetings.
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Fishing Industry
+

f  Shri Warior: 
tr_ J Shri Vasudevan Nair:
** ‘ f  Shri Indrajit Gupta:

 ̂Shri Liladhar Kotoki:
Will the Minister of Food and 

Agriculture be pleased to state:

(a) whether it has been decided to 
purchase marine engines from Japan 
or any other country to accelerate 
mechanisation of fishing industry in 
India;

(b) if so, the details thereof;
(c) how these engines will be dis

tributed;
(d) whether any mechanised Ashing 

boats are in use already; and
(e) if so, how far they have helped 

to increase the volume of flsh hauls?

The Deputy Minister in the Minis
try of Food (Shri A. M. Thomas):
(,a) to (c). It is proposed to import 
about 250-300 marine diesel engines 
from Japan to meet the urgent re
quirements of the various States for 
implementing the programme of 
mechanisation of fishing craft. An
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amount of Rs. 30 lakhs has been al
located for the purpose under the 
Yen Credit Scheme. The import will 
take place through the State Trading 
Corporation, who has not yet finalized 
the deal with the Japanese Suppliers. 
The exact distribution of these en
gines has also not yet been settled. 
This also will be settled by the State 
Trading Corporation, in consultation 
with the State Fisheries Departments.

(d) Yes.
(e) Catches from the mechanised 

boats are about 3 to 4 times more than 
catches by ordinary boats.

Shri Warior: When these engines 
are distributed, what will be the price 
charged on each?

Shri A. M. Thomas: The price will 
depend upon the horse power. It will 
vary from Rs. 7,000 to Rs. 20,000.

Shri Warior: When these engines 
come to India will those States which 
have the fishing industry more than 
some other States be given prior con
sideration?

Shri A. M. Thomas: The require
ments of various States have betn as
certained. I understand the purport 
of the hon. Member’s question. Of 
course, Kerala will also receive due 
recognition.

SJiri Vasudevan Nmlr: May I know 
whether Government have exhausted 
all the possibilities of getting help 
from Norway as there is the Indo- 
Norwejian project in operation in 
certain parts of the country in this 
field?

Shri A. M. Thomas: Under that
scheme also, mechanise<r boats are 
being imported.

Shri P. Kunhan: May I know how 
many engines have been supplied to 
the Kerala State?

Shri A. M. Thomas; Altogether, 
there are 1,800 mechanised boats func
tioning. I cannot give the hreak-up 
now. I think in the case of Kerala it 
comes to 190.

Mr. Speaker: Question No. 59.
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Shri JfttPftl Stagh: May I auggest
that question .No. 69 also be taken up 
with it?

An Hob. Member: They are differ
ent

Mr. Speaker: It will be answered, 
separately.

D.V.C.
*59. Shrimati Matmoona Sultan: 

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether Government have 
undertaken a review of the Damodar 
Valley Corporation ^construction to 
enable it to serve West Bengal and 
Bihar more efficiently and usefully 
than at present, as recommended by 
the Sachdev Committee;

(b) if so, what ways and means have 
been thrashed out for the purpose; 
and

(c) what action has been taken to 
give a practical shape to these 
measures?

The Minister of Irrigation and 
Power (Halls Mohammad Ibrahim):
(a) to (c). The matter is under con
sideration of Government.

Shrhnati Maimxxma Saltan: May 1
know whether there is a proposal to 
establish a thermal station at 
Pachratu in Bihar to ensure better 
supply of power to that State? If so, 
are we negotiating with any country 
to get the equipment for the plant? If 
tiie answer is in the affirmative, what 
is the name of the country and how 
far the negotiations have progressed?

Hafiz Mohammad Ibrahim; There is 
a proposal, but about the particular 
place the hon. Member mentioned, I 
do not remember at this moment. I 
will tell her afterwards.

Mr. Speaker: The hon. Member
might address the Chair.

Shrimati Matmoona Saltan: My
question is whether there is any pro
posal to establish a thermal station at 
a place called Pathratu to ensure 
better supply of power to Bihar? If

so, are negotiating with any 'foreign 
oountry to get the equipment for the 
plant? If we are, what is the tame 
of the oountry and what ia the stage 
at which the negotiations stand?

Halls Mohammad Ibrahim: I rather
admit my fault that at present I for
get the name of the place. So I can
not confirm it  That was why I said 
that I would tell her afterwards.

Shri Trldfb Knmar Chandhvrl: May
I know whether certain recommend
ations of the Sachdev Committee to 
set up thermal power stations in 
West Bengal have been negatived by 
the Planning Commission?

Halls Mohammad Ibrahim: I want
notice of that.

Shrhnati Matmoona Saltan: Since
this Damodar Valley Corporation is 
the joint responsibility of the Central 
Government and West Bengal and 
Bihar, what steps are being taken by 
the Government to associate these 
States? Are we having a joint meet
ing or some consultation, and how far 
have we progressed in that?

Halls Mohammad Ibrahim: Govern
ment are considering the reorganisa
tion of the whole thing—the D>VC and 
the body which is governing it at 
present. The whole thing is going to 
be considered.

WRITTEN ANSWERS TO 
QUESTIONS

Price of Ghee
*49. Shri E. Madhnsudan Rao: Will 

the Minister of Food and Africsltnrt
be pleased to state:

(a) the reasons for increasing the
price of ghee by the Delhi Milk Sup
ply Scheme; k

(b) whether there is any likelihood 
of its coming down again after the 
summer; and

<c) whether there is any proposal 
to increase the price of milk also?

The Muster of Food and Agricul
ture (Shri S. K. Patil): (a) The price
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at O h f  has been tacreaaed tram 
B m . 8-7B t o  Ba. 7-W per kilogram, hav
ing regard to ooot of production, de- 
precdation of plant and machinery, in
teroat 00. capital, prevailing market 
price of ffhec in Delhi and other re
levant factors.

(b) No.
(c) The price of milk is constantly 

under review of tile Delhi Milk 
Scheme authorities with reference to 
the factors affecting production, pro
cessing and distribution of milk, some 
of which have been indicated above.

footage 8tamps for W.H.O. Drive 
against Malaria

*60. Shri Bhagwat Jha Asad: Will 
the Minister o f Transport and Com
munications be pleased to state*

(a) whether Government propose 
to issue special postage stamps to 
further the W.H.O. drive against 
Malaria;

(b) if so, when; and
(c) what conditions would be at

tached for such action?

The Minister of Transport and 
Commnnicatkms (Shri Jagjtain Ram):
(a) and (b). A  special postage stamp 
on 'Malaria Eradication’ in the deno
mination of IB nP. was issued on th« 
7th April, 1962 (World Health Day).

(c) The issue of the stamp was pure
ly voluntary and no conditions were 
laid down by the sponsoring organiz
ation, namely, the World Health Or
ganisation.

Power Sopply tram Hirakud to 
Madhya Pradesh

f  81ui Birendra Bahadur
*81. <{ Singh:

[ Shri Vldya Charan Shukla:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) the quantum of power Madhva 
Pradesh will get from the Hirakud 
Project in Orissa;

(b) by what time it was expected 
to be made available to the State; and

(c) what progress has since been 
made at both the ends for the transmis
sion of that power up-to-date?

The Minister of Irrigation and 
Power (Halt Mohammad Ibrahim):
(a) and (b). The Government of 
Orissaa have agreed to supply 5.000 
KW, at power to Madhya Pradesh 
when stage II of the Hirakud Power 
system is completed i.e., by about the 
end of March, 1063.

(c) According to the latest infor
mation available with us, the Govern
ment of Madhya Pradesh have inti
mated the Orissa Government the 
location where they would l*ke to re
ceive the power supply.

Thermal Plant at Kothagudam
•62. Shri A. K. Oepalant Will the 

Minister of Irrigation and Power be
pleased to state:

(a) the progress made up-to-date 
regarding setting up o f a Thermal 
Plant at Kothagudam in Andhra Pra
desh:

(b) whether the foreign exchange 
required for this has since been ar
ranged; and

(c) when the plant is expected to 
be commissioned?

The Minister of Irrigation and 
Power (Hails Mohammad Ibrahim):
(a) The specifications for the p’ant 
and equipment for the Kothagudam 
Power Station, where two r.r.its of 60 
MW. each are proposed to fce in
stalled, are being prepared by the
project authorities. Consulting En
gineers have also been appointed for 
this project.

(b) The foreign exchange is ex
pected to be met from assistance from 
the International Bank for Recon
struction and Development, for
which the project has been posed.

(c) It is hoped that the plant would 
be commissioned in 1964-65.
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Deep-Sea M ria i in Kerala
*63. Start Kunlun: Will the Minister 

of Food and Agriculture be pleased to 
state:

(a) the number of people who have 
been given training in deep-sea fishing 
in Kerala; and

(b> the number of motorised- boats 
made available to trained fishermen 
in Kerala during the last rwo years?

The Minister of Food and Agricul
ture (Shri S. K. Patil): (a) S85.

(b) 62.

Bangalore Airport
*64. Shri Basappa: Will the Minis

ter of Transport and Communications
be pleased to state:

(a) whether it has come to the 
notice of Government that the Banga
lore Airport needs renovation and 
expansion;

(b) whether airport buildings have 
been transferred from Defence de
partment to the Transport and Com
munications Ministry; and

(c) if not, whether the Transport 
and Communications Ministry has 
corresponded with the Defence Minis
try for the transfer of the airport 
building etc.?

The Deputy Minister in the Minis
try of Transport and Communications 
(Shri Mohluddin): The question will 
be answered by the Hon*ble Defence 
Minister on a future date as it con
cerns his Ministry.

Aerodrome at Hubli-Dharwar Cor
poration Area

•65. Shri Mobshi: Will the Minister 
of Transport and Communications be
pleased to state;

(a) whether Government are aware 
of the necessity of an aerodrome at 
Hubli-Dharwar Corporation area in 
Mysore State;

(b) whether survey was made by 
Government for location of the aero

drome near the said plaoe; and
' • ^

(c) if so, with what results?
The Deputy Miatetwr la t&e Ministry 

of Transport and Qnmrannt>«<lwis 
(Shri Mohluddin): (a) The construc
tion of an aerodrome at HubU is not 
considered necessary from an all- 
India civil aviation point of view, but 
it has been included by the Depart
ment of Tourism in the list of places 
where the construction of aerodrome* 

-is necessary from thje tourist point of 
view. It has, however, been given a 
low priority in that list.

(b) and (c). A  survey was made 
some time back and a site located 
between Hubli and Dharwar was con
sidered suitable, in case it was decid
ed to construct an aerodrome.

Bridges on National Highways
tg . f  Shri Slnhasaa Singh:

^  Dr. Mahadeva Prasad:
Will the Minister of Transport and 

Communications be pleased to state:
(a) the progress made in the con

struction of road bridge on the river 
Ohagra at Dohri and Barhalganj 
ghats on the National Highway;

(b) whether it is a fact that the 
said bridge was to be constructed in 
the Third Five Year Plan; and

(c) when the bridge on the Raptl 
River at Gorakhpur is going to be 
opened for traffic?

The Minister of Shipping in the 
Ministry of Transport and Communi
cations (Shri Raj Bahadur): (a) to
(c). A statement giving the required 
information is laid on the table of 
the Sabha.

Statemtnt

(a) and (b). Owing to paucity of 
funds it has not been possible to in
clude the construction of a road 
bridge over the river Ghagra at Dohri 
and Garhalganj ghats in the Third 
Five-Year Plan. There is a ferry 
running at Dohrighat throughout the 
year and the construction of a pon
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toon bridge at thl* crosaing has been 
provided for in the Third plan. An 
estimate amounting to Ba, 5‘86 lakhs 
lor the construction, of pontoon bridge 
At thia crossing Is under examination 
in consultation with the Uttar Pra
desh Public Works Department.

(c) In February 1968, aanction was 
•coorded to an estimate amounting to 
Rs. 41'43 lakhs for the construction 
Off a bridge across the Rapt} rivfdr 
near Gorakhpur on National High
way No. 28. The work on the Rapti 
bridge was in progress and the super
structure of three out of nine spans 
had been completed by July 1961. On 
16th July 1961, the Chief Engineer, 
Uttar Pradesh intimated that one 
of the spans of the B&pti bridge 
constructed towards the end of 
June, 1961 had collapsed suddenly 
on the morning of the 14th July 1961. 
The Government of Uttar Pradesh 
have appointed a Committee to enqui
re into the casuses of this collapse. 
The Committee is still busy with its 
deliberations and it is difficult to say 
when it would be able to submit its 
report. This bridge was originally 
scheduled to have been completed by 
the end of December, 1962 and it 
would have been completed by the 
target date except for the collapse of 
one span referred to above. The revi
sed date by which this bridge will 
now be opened to traffic will be deci
ded after the work on the bridge has 
re-commenced.

Dial Trank System

*67. Shrimati Reaoka Bay: Will
the Minister of Transport and Com
munications be pleased to state:

(a) whether it is a fact that a dial 
trunk system to link 5 cities includ
ing New Delhi has been introduced; 
and

(b) if «o, which are the other cities 
so connected?

The Minister of Transport and 
ComaMtMleatteoft (Shri jragjiraa Ram):
(a) No.

(b) A  statement ia laid on the table 
of the Sabha.

Statement

At present, trunk dialling system 
is working only between Lucknow and 
Kanpur.

A similar scheme between Delhi 
and Agra has been sanctioned and ia 
expected to be inaugurated by June 
1962. Schemes for subscriber trunk 
dialling for following routes have also 
been sanctioned:

(1) New Delhi
(2) New Delhi
(3) Agra
(4) Agra
(5) Kanpur

— Kanpur
— Lucknow
— Kanpur
— Lucknow
— Varanasi

Orders for equipment for these 
routes have been placed and the 
scheme wil] be introduced after the 
equipment is supplied and installed. 
The provisional target date is during 
1963-64.

Indian Freighter Quarantined

J Shri Llladhar Kotoki:
'  ̂ Shri EUghonath Singh:

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether the Indian freighter 
9500 ton ‘Indian Security* was put 
under quarantine for an unspecified 
period in Hamburg Port on her ar
rival there on the 31st March, 1962, 
on suspicion of a seaman having 
smallpox;

(b) whether the sister ship, Indian 
freighter ‘Indian Resolve’, was also 
put under quarantine a Polish Port 
for the same reason;

(c) whether an enquiry has been 
made in the matter; and

(d) if so, the result thereof?
The Minister of Shipping la the

Ministry of Transport and Communi
cations Shri Raj Bahadur): (a) ’Indian 
Security1 was put under quarantine 
on the 31st March, 1962 in Hamburg
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Port The ship was permitted to un
load cargo cm 2nd April and quaran
tine was lifted on the 3rd April, 1962.

(b) ‘Indian Resolve’ was put under 
quarantine in Gdansk (Poland) from 
20th March, 1962.

(c) No formal enquiry has been 
made.

(d) Does not arise.

D.V.C. Irrigation Targets

/  Shri Subo0h Haasda:
\SUri S. C. Samanta:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether the irrigation targets 
of DVC have been reached in 1961-62;

(b) if not, the reasons for the short
fall; and

(c) the steps being taken to reach 
the target in 1962-63.

The Minister of Irrigation an4 
Power (Hafiz Mohammad Ibrahim):
(a) No, Sir.

(b) The reasons for the shortfall are 
lack of a sufficient number of water 
courses and field channels.

(c) Survey and investigations for 
the construction of water courses have 
been undertaken by the D.V.C. and 
the excavation of water courses is 
being taken up. The Government of 
West Bengal have been requested to 
arrange for the construction of field 
channels.

I.A.C.

*10. Shri Harish Chandra Mathur:
Will the Minister of Transport and 

Communications be pleased to state:

(a) what new routes were taken up 
by I.A.C. during 1960-61 and 1961-62 
and what is the economic position oj 
these routes;

(c) whether a full survay at tbe 
country's needs for air traffic has 
been made; and

(d) what contribution is being made 
by State Governments for losses sus
tained by I.A.C. for running services 
in the States?

The Deputy Minister in the Minis
try of Transport and Oommamlcattena 
(Shri Mohtaddln): (a) to (d). I lay 
a statement on the Table of the 
House. [See Appendix I, annexure 
No. 8].

Accident* Enquiry Committee

Shri S. M. Baaerjee:
Shri Warlor;

*71.̂  Shri Vasudevan Nair:
Shrlxnati Maimoona Saltan: 
Shri Hari Vishna Ksmath: 
Shri A. K. Gopalan:

Will the Minister of Railways be 
pleased to state:

(a) whether the Committee ap
pointed to investigate into th»«causes 
of accidents has started its work; and

Cb) when the Committee is likely 
to submit its report?

The Deputy Minister in the Minis
try of Railways (Shri S. V. Rama- 
swamy): (a) Yes, Sir.

(b) It is not possible at this stage 
to give any indication of the date 
when the Committee is likely to sub
mit its report.

Beas Dam Project

*72. Shri P. C. Rorooah: Will the 
Minister of Irrigation and Power be
pleased to refer to the reply given to 
TJnstarred Question No. 27 on the 14th 
March, 1962 and state:

(a) the total area of (i) residen
tial and (ii) agricultural land to be 
got evacuated in connection with th* 
Beas Dam Project;

(b) what is the programme for (b) how much of each type of land 
expansion during 1962-63; is proposed to be made available to
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the oustees in Rajasthan for their re
settlement; and

(c) what compensation will be paid 
to the oustees and on what terms the 
land will be made available to them 
for resettlement?

The Minister «E Irrigation and 
power (Hafts Mohammad Ibrahim):
(a) The total area of the land, both 
residential and agricultural, that is 
proposed to be acquired in connection 
with the Beas Dam Project is appro
ximately 58,642 acres. Basic data 
about this area is being collected and 
its break-up into residential and agri
cultural land will be available when 
such data has been collected.

(b) The types and quantum of land 
in Rajasthan to be made available to 
the oustees will be known after the 
colonisation policy for the Rajasthan 
Canal area has been finally settled in 
consultation with the Governments of 
Rajasthan and Punjab.

(c) The total compensation provid
ed for in the Project Estimate is 
Rs. 539*281 lakhs. The terms of allot
ment" of land will be laid down after 
the colonisation policy referred to in 
part (b) has been settled.
Power Requirements in the Country

*73. Shrtmatl Maimoona Sultan:
Will the Minister of Irrigation and 
Power be pleased to state:

(a) whether Government have ap
pointed an expert team to undertake 
a study of the country’s power re
quirements during the Fourth Plan;

(b) if so, what are the main pro
blems to be studied by the team;

(c) who are the personnel serving 
on the team;

(d) by what time the team is ex
pected to finish its work; and

(e) what is the modus operand* of 
the teem and what is the progress of 
the work made so far?

The Minister of Irrigation and! 
Power (B ill Mohammad Ibrahim):
(a) No; Sir.

(b) to (e). Do not arise.

Rural Universities

*74. Shri Madhesudan Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have taken 
any decision about the number and 
location of the rural universities in 
the country on the model of Rudrapur 
University in Nainital District; and

(b) if so, the salient features of the 
same?

The Minister of Food and Agricul
ture (Shri S. K. Patti): (a) Not yet.

(b) Does not arise.

Doable Track, on Rayanapad and 
Yerupaiyam

*75. Shri A. K. Gopalan: Will the 
Minister of Railways be pleased to
state:

(a) the reasons for the delay in lay
ing of double track between Rayana
pad and Yerupaiyam on the Dorna- 
kal-Vijayawada Section, Central Rail
way; and

(b) when the double line will be 
thrown open for goods traffic and the 
steps proposed to be taken to accele
rate the pace of work?

The Deputy Minister In the Minis
try of Railways (Shri Shahnawaz 
Khan): (a) Works on the Vijayawada - 
Yerupalayam doubling are progres
sing according to schedule. A  portion 
of it between Vijayawada and Raya
napad has already been opened to 
goods traffic on 31st March 1962.

(b) The section between Rayana
pad and Yerupalayam is expected to 
be opened to goods traffic by Decem
ber 1982. As the work is progressing 
according to schedule, the question of 
taking any further steps to accelerate 
the pace of work does not arise.
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Water Supply ia Delhi
f  Shri Shree Narayan Dm :
] Shri M. L. Dwivedi:

*1 6 . ^  S h r i S . C . S a m a n ta :
| Shri O. C. Sharma:
[  Shri Naval Prabhakar:

Will the Minister of Health be 
pleased to state:

(a) the position with regard to 
water supply in the Capital;

(b) whether there has been short
age tff water recently;

(c) if so, the nature and extent of 
shortage experienced; and

(d) steps taken to meet the situa
tion?

The Minister of Health (Dr. Sushila 
Nayar): (a). The position with re
gard to water supply in the Capital 
is satisfactory.

(b) and (c). There has been no 
shortage in the flow in the river 
Yamuna uptil now.

There have been complaints of 
low pressure of water in certain areas 
like Defence Colony, Blocks 7 and 
8 of Karol Bagh, Rajinder Park, parts 
of Old City, Friends Colony, Lajpat 
Nagar, Malviya Nagar, Hauz Khas, 
served by the Municipal Corporation 
of Delhi. In some areas like Moti 
Bagh, Netaji Nagar, Naoroji Nagar 
and in the neighbourhood of the 
Safdarjang Hospital under the New 
Delhi Municipal Committee, there 
was shortage of water, but this was 
speedily set right

(d). In areas where the complaint 
is about the low pressure of water 
during summer months, larger mains 
will be laid to improve the pressure 
of supply. For this purpose, orders 
have been placed by the Municipal 
Corporation of Delhi for C.I. pipes of 
various sizes. All such works will be 
completed in the Third Five Year 
Plan. In the other areas the sluice 
valve was replaced.

Seeend Shipyard
f  Shri Subogh Hansda:

*77. ^ Shri S. C. Saraant*; 
i^Sbrt ML L. Dwtveal:

Will the Minister of Transport and 
Communication* be pleased to state:

(a) whether the economics of the 
Second Ship-building Yard at Cochin 
have been carefully worked out gain
ing experience from the working of 
the Hindustan Shipyard Ltd.,

(b) if so, how the following pro
blems will be solved:—

(i) training of supervisory per
sonnel;

Cii) building up of adequate faci
lities for full construction; ~

(iii) securing continued and regu
lar supply of material like 
steel plates etc., for construc
tion of machinery;

(iv) setting up of important ma
rine subsidiary industries es
sential for shipbuilding acti
vities; and

(v) securing sufficient orders in 
time?

The Minister of Shipping in the 
Ministry of Transport and Commu
nications (Shri Raj Bahadur): (a)
and (b). A  statement is laid on the 
Table of the House. [See Appendix 
I; annexure No 9].

Automatic Telex Services
*78. Shri P. C. Borooah: Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) whether there is a scheme to 
introduce automatic telex services 
linking certain main cities in India;

(b) if so, what are the cities to 
be linked; and

(c) what is the cost of the scheme?
The Minister of Transport and 

Communications (Shri Jarfivaa 
Ram): (a). Yes.»



Written Anaumra VAISAKHA 1. 1884 (SAKA) Written Antwers 214

(b). It is proposed to link Bombay, 
Delhi,, Calcutta Madras and 16 
other stations.

(c). The scheme is expected to 
cost Rs. 1.5 crores.

Madras Airport

*79. Shri A. EL Gopalan: Will the 
Minis'cr of Transport and Communi
cations be pleased to state:

(a) whether the land required for 
the extension of runway at Madras 
airport for making it fit for boeing 
service has since been acquired from 
the Ministry of Defence;

(b) if so, when the work will com
mence; and

(c) whether Air India International 
have informed the Government that 
they would bypass Madras airport in 
their flight from Bombay to Sydney 
if the airport is not ready for boeing 
service?

The Deputy Minister In the Minis
try of Transport and Communications 
(Shri Mohiaddln): (a). Yes, Sir,

(b). The work has already been 
commenced departmentally.

(e) Yes.
Scheme 1956-57 1957-58

Rs. ks.
1. Development of Nil 1,980

Frui Produ cion, 
s. Cashew Develop- Nil Nil

mcnt Scheme._____________________
Complaints Against Telephone Autho

rities, Dhamtari

22. Shri Vldya Charan Shukla: Will 
the Minister of Transport and Com
munications be pleased to state;

(a) whether it is a fact that cer
tain serious complaints have been 
made against the telephone authori
ties of Dhamtari, District Raipur, 
Madhya Pradeah;

(b) whether a report has also been 
made to the police about these com
plaints; and

^o. rrw : *ht w w
jpft imr, ^  auifwi sm  

V ^ ^  wmn 
spT f*TT ftp xrtr Jĵ fRT
ijfafwli v  P'rW ^  f^hrw 
% iRntgr % grapq' *r snfw 
f f  t  ?

*pft (iTo §5fren ^TOT) :
^ vfalH' fa'fa fH*TT

3TRT t  I
Development of Horticulture in 

Andhra Pradesh
21. Shri E. Madhusudan Rao: Will 

the Minister of Food and Agriculture
be pleased to state:

<a) the grants given to the Gov
ernment of Andhra Pradesh during 
the Second Five Year Plan period 
(year-wise) for ihe development of 
horticulture; and

(b) the name.; of the schemes for 
which the grants were given?

The Minister of Food and Agricul
ture (Shri S. K. Patil): (a) and (b).
The grafts given by the Central
Government to the Government of 
Andhra Pradesh during the Second 
Plan period for the development of 
horticulture were as under:
1958-59 1959-60 1960-61 '

Rs. Rs. Rs.
30,360 56,166 61,057

4.276 n>392 10,774

(c) what is the nature of these 
complaints and the action takan 
thereon?

The Minister of Transport and 
Communications (Shri Jagjivan
Ram): (a) A few complaints have
been received.

(b) It is gathered from local staff 
that one complaint has reported to 
Police.
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(c) The complaints are mostly
•gainst the behaviour of the operating 
staff. £ach case is being enquired into 
and appropriate action as called lor 
is being taken.

Medicine fer Leoooderma

22. Shri E. Madhusudan Kao: Will 
the Minister of Health be pleased to 
refer to the reply given to Starred 
Question No. 82 on the 21st Novem
ber, 1961 and state:

(a) whether any enquiry has been
made regarding the medicine invent
ed by the Ayurvedic experts ol
Patiala for leucoderma;

(b ) it so, the details thereof; and

(c) whether Government will po
pularise the medicine.

The Minister at Health (Dr. Sushlla 
Nayar): (a) to (c). The Government 
of Punjab have been requested to 
carry out the necessary investigations 
and clinical trials with the medicine
that is claimed to cure leucoderma.
When details are available, Govern
ment will take further necessary ac
tion in the matter.

Civil Aerodrome Near Ghaxlabad

24. Kiri E. Madhusudan Rao: Will 
the Minister of Transport and Com
munications be pleased to state:

(a) whether any decision has since 
been taken by Government regard
ing the construction of a civil aero
drome near Ghaziabad for Delhi; and

(b) if so, details about the land pur
chased, cost of the scheme and the 
time by which it will be constructed?

The Deputy Minister In the Minis
try of Transport and Communications 
(Shri Mohiuddin): (a) The question 
whether a new Civil Aerodrome 
should be constructed near Ghaziabsd 
for Delhi is still under consideration.

(b) Does not arise.

Prices of Fertilisers
25. Shri K. M X lw rtln  «a »: Will 

the Minister of Food and Agvieutture
be pleased to state:

(a) whether Government have re
cently taken any decision to reduce 
the prices of fertilizers; and

(b) if so, the details thereof?
The Minister of Food and Agricul

ture (Start S. K. Patil): (a) Yes.
(b). The prices before and after the 

reduction are given in the statement 
laid on the Table. [See Appendix I, 
annexure No. 10].

Afro-Aslan Rural Reconstruction 
Organisation

f  Shri D. N. Tiwary:
26.  ̂ Shri Raghunath Singh:

L Shri Rameshwar Tantia:
Will the Minister of Food and 

Agriculture be pleased to state:
(a) whether the Indian Govern

ment have agreed to join the Afro- 
Asian Rural Reconstruction Organisa
tion set up recently in Cairo;

(b) if so, whether Indian represen
tatives for the above organisation 
have been selected; and

(c) the precise function of this 
organisation?

The Minister of Food and Agricul
ture (Shri S. K. Patil): (a) The
question has not been considered so 
far as no invitation has been re
ceived.

(b) and (c). Do not arise.

Community Development and 
Cooperation

27. Shri Shree Narayan Dai: Will 
the Minister of Community Develop
ment, Panefaayati Raj and Coepe/a- 
tlon be pleased to state:

(a) whether it has been decided to 
set up a Committee at the Central 
level to co-ordinate and review the
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working ol pilot projects for the im
plementation of community develop
ment programmes with the co-ope
ration of voluntary organisations and 
Panchayati Raj institutions; and

(b) if so, the nature of its consti
tution, scope and functions?

The Deputy minister In the Minis
t r y  of Community Development, 
Panchayati Raj and Cooperation
(Shri B. S. Murthy): (a; and (b)-
The question of constituting a Com
mittee at the Union level to review 
the working of the pilot projects for 
rural development in collaboration
with the Akhil Bharat Sarva Seva 
Sangh in Granadan areas, ia at present 
under consideration of the Govern
ment of India. There Is no proposal 
to start any other pilot projects for 
tht: implementation of Community 
Development Programme.

River Board for Krishna and 
Godavari

28. Shri Rameahwar Tantla: Will 
the Minister of Irrigation and Power
be pleased to refer to the reply given 
to Unstarred Question No. 1349 on 
the 17th August, 1961 and state:

(a) whether Andhra Pradesh Gov
ernment have conveyed to the Gov
ernment of India their disapproval of 
the proposal to set up a River Board 
for Krishna and Godavari river val
leys; and

(b) if so, the alternatives Govern' 
ment propose to consider?

The Minister of Irrigation and 
Power (Hafiz Mohammad Ibrahim):
(a). The Government of Andhra Pra
desh have not yet agreed to the pro
posal to set up a River Board for the 
Krishna-Godavari basin.

(b). The matter is under corres
pondence with the State Govern
ments concerned.

Porta in Gujarat State
39. Shri Bagtraaath Singh: Will the 

Minister of Transport and Communi
cations be pleased to state the steps

being taken by the Central Govern
ment to develop 10 intermediate and 
40 minor ports of Gujarat State 
where the export and import of goods 
have increased considerably?

The Minister of Shipping in the 
Ministry of Transport and Communi
cations (Shri Kaj Bahadur): Ports
other than major Ports come within 
the purview of the Concurrent List 
of the Seventh Schedule of the Con
stitution. The executive authority lor 
the development of such ports vests 
in the State Government concerned. 
The Government of India provides 
technical advice, wherever asked for, 
and also financial assistance in the 
form of loans for the execution of 
development schemes included in vfte 
Central Sector of the Plan.

Schemes estimated to cost Rs. 133.50 
lakhs for the development of inter
mediate ports in the Gujarat State 
have been included in the Central 
Sector of the Third Five Year Plan.

The Government of India are also 
taking steps to establish a pool of 
dredgers and survey launches to meet 
the requirements of the Minor Ports 
in the country. The services of the 
dredgers and survey launches be
longing to this Pool will also be made 
available to the Government of 
Gujarat.

Cancer
3$. Shri Raghnnath Singh: Will the 

Minister of Health be pleased to state 
whether, any experiment was done in 
India that Biri and Hukkta smoking 
is causing lung cancer as is proved in 
Wests that cigarette smoking is the 
cause of lung cancer?

Hie Minister of Health (Dr. Snshlla 
Nayar); Investigations conducted in 
India indicate that heavy smoking of 
bidis and cigarettes may be one of the 
factors causing cancer of the mouth, 
throat and lungs.

Theft of Railway Copper Wiring
SI. Shri Baghunath Singh: Will the 

Minister of Transport and Communi
cations be pleased to state how many
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overhead railway copper wiring theft 
cases have been detected during the 
period from January, 1962 upto-date?

The Minister of Transport and Com
munications (Shri Jajjlvan Ram):
The information is being collected and 
will be laid on the Table of the Sabha 
as soon as available.

Haj Pilgrims
/  Shri Raghunath Singh:
\Shrt E. Madhusudan Rao:

Will the Minister of Transport and 
Communications be pleased to state 
how many Haj Pilgrims have sailed 
for Jeddah up till now and their num
ber before and after Ramzan?

The Minister of Shipping in the Mi
nistry of Transport and Communica
tions (Shri Raj Bahadur): The total 
number of pilgrims carried this year 
to Jeddah up till now is 15137, the 
number before Ramzan being 1547 and 
after Ramzan 13590.

Registered Seamen Ratings
33. . Shri Raghunath Singh: Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) the number of registered seamen 
ratings in India at present;

(b) how many of them are foreign 
nationals; and

(c) how many of them are trained?
The Minister of Shipping in the Mi

nistry of Transport and Communica
tions (Shri Raj Bahadur): (a) 75,219

(b) 17,894
(c) 11,893

Ganavaram Aerodrome
34. Shri E. Madhusudan Rao: Will 

the Minister of Transport and Com
munications be pleased to state:

(a) whether it is a fact that Govern
ment have decided to have plane stops 
at Ganavaram Aerodrome near Vija
yawada; and

(b) if so, the probable date o£ Its 
operation?

The Deputy Minister In file Minis
try of Transport and Communications
(Shri Mohiuddinh (a) and (b). With 
effect from 16th April, 1962, the Cor
poration’? twice weekly Hyderabad/ 
Vizag/Hyderabad Dakota service is 
operating through Vijayawada.

Family Planning Centres in Andhra 
Pradesh

38. Shri E. Madhusudan Rao: Will 
the Minister of Health be pleased to 
state:—

(a) the number of family planning 
centres opened in Andhra Pradesh dur
ing the Second Five Year Plan period, 
year-wise; and

(b) the total expenditure incurred
thereon?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The required in
formation is being collected and will, 
when available, be laid on the Table of 
the Sabha.

Damage to Crops by Locusts

f  Shri E. Madhusudan Rao:
,g  J Shri D. NT. Tiwary:

j Shri Naval Prabhakar:
I Shri Balmlki:

Will the Minister of Food and Agri
culture be pleased to state:

(a) the names of States and districts 
thereof where locusts have flown dur
ing February-April, 1962;

(b) the amount of destruction to 
crops in each district as a result of the
same; and

(c) the steps being taken by Govern
ment to stop the locusts?

The Minister of Food and Agricul
ture (Shri 8. K. Patil): (a) 1. Punjab:

Bhatinda, Feroxepur, Km-ny Gur- 
f&on, Sangrur, Hissar and R*btak
districts.
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2. Rajasthan:
Alwar, Churu, Jaipur, Jodhpur, 

Jhanjhunu, Nagaur, Sikar, Banner, 
Jalore, Bharatpur and Sirohl districts.

3. Uttar Pradesh:
Aligarh, Bulandshahr, Budaun, Bij- 

nor, Bahraich, EtaSi, Hardoi, Farruk- 
habad, Mainpuri, Meerut, Moradabad, 
Mathura, Shahjahanpur, Mazaffamagar 
and Sitapur districts.

4. Bihar:
Arrah and Monghyr districts.
5. Union Territories of Delhi, Hima

chal Pradesh and Tripura.
(b) The assessment of losses caused 

to crops has not so far been made by 
the affected States. In the Union Ter
ritories of Delhi and Himachal Pra
desh, however, the loss has been esti
mated at Rs. 3 lakhs and Rs. 3 
thousand respectively.

(c) Locust invasions in India are the 
result of locust breeding and in-effec
tive or inadequate locust control else
where. Locusts, therefore, cannot be 
prevented from coming into India and 
all that can be done is to keep them 
well under control in the whole belt 
of infestation, so as to prevent swarm 
formation. For that purpose the 
Central Government is maintaining a 
well equiped permanent locust control 
organisation in the desert area of 
Rajasthan, Gujrat and the Punjab. 
This organisation is adequately 
strengthend during locust plague 
period for undertaking ground and 
aerial anti-locust operations.

Small Pox In Madhya Pradesh
37. Shri D. C. Sharma: Will the

Minister of Health be pleased to state:
(a) whether it is a fact that small 

pox raging in some 12 districts of the 
Madhya Pradesh has claimed about 
180 lives so far;

(b) if so, the steps taken or propos
ed to be taken to check its incidents?

The Minister of Health (Or. Soshila 
Nayar): (a) From the beginning of this 
year upto the middle of March, 1982.

228 deaths have been reported from 
small pox in 20 districts of Madhya 
Pradesh.

(b) Appropriate measures for the 
control of small are taken by the 
State health authorities. The Govern
ment of India have not received any 
request for Central assistance in this 
connection.
Shifting of Mahendru Ghat Station
38. Shri Blbhutl Mishra: Will the

Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 103 on the 16th February, 
1961 and state:

(a) whether any decision to shift 
Mahendru Ghat station has since been 
taken; and

(b) if jo, when it will bt> implement
ed?

The Deputy Minister in the Minis
try, of Railways (Shri S. V. Rama- 
swamy): (a) Yes, Sir.

(b) Mahendru Ghat station has been 
shifted to the new site in the com
pound of ex-Superintending Engi
neer’s (South Bihar Circle) bungalow 
which is situated about a thousand 
feet upstream of the old Ghat.
Publication of Railway Employment 

Notices in Oriya Newspapers
3d. Shri Surendranath Dwlvedy: Will 

the Minister of Railways be pleased 
to state:

(a) whether publication of Railway 
employment notices has been disconti
nued in Oriya newspapers;

(b) i£ so, since when; and
(c) the reasons therefor?

Hie Deputy Minister in the Ministry 
of Railways (Shri Shah Nawaz Khan):
(a) No Sir.

(b) and (c). Do not arise.
Education oif Oriya Employees Chil

dren on South Eastern Rai’way.
40. Shri Surendranath Dwlvedy: 

Will the Minister of Railways be 
pleased to state:
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(a) Whether it Is a fact that assis
tance for the education of children o! 
Oriya employees of the S. B. Railway 
working in Calcutta, Sallmar and 
suburban areas of Calcutta for tiheir 
education in Orissa has been stopped; 
and

(b) If so, the reasons therefor?

The Deputy Minister In the Minis
try of Hallways (Shri Sbabnawaz 
Khan): (a) No, Sir.

(b) Does not arise.
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Flood Control In Kerala

.» f  Shri Warior-.
* Shri Vasudevan Nair:

Will the Minister of Irrigation and 
Power be pleased to refer to the reply

given to Unstarred Question No. 152 
on the 21st November, 1862 and state:

(a) whether the Kerala Govern
ment have submitted any detailed In
dividual schemes as Flood Control 
measures;

(b) whether the Union Government 
have allotted any amount over and 
above Rs. 421 lakhs provided earlier; 
and
(c) whether any report on the utili

sation of the above amount has been 
received?

The Minister of Irrigation and 
Power (Hafiz Mohammad Ibrahim):
(a) Yes. The following schemes have 
been received:—

1. Converting Enamakkal weir into
a regulator.

2. Improvements to Ithikkara 
Yela.

3. Regulator at Kottenkottuvalavu.
4. Flood Banks in Karamana

River.
5. Croynes in Cherianad.
6. Improvements to Vandichira- 

thodu.
7. Special Improvements to Karu-

vannur North Bund.
8. Groynes on the south bank of

Pamba River near the off 
take of Elampanam thodu.

9. Improvements to Karuvannur
South Bund.

10. Improvements to Kombetti- 
thodu in Vilavoorkal.

(b) No.
(c) A sum of Rs. 0-736 lakhs has 

been utilised for flood cotrol works 
and Rs. 94:429 lakhs for anti-sea 
erosion works till the end of Febru
ary, 1962, according to the information 
received from the State Government.

Cashew Plantation

f  Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Food and Agri
culture be pleased to state:
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(« ) the «mouni sanctioned for 
cashew plantation in Kerala State dur
ing the Second Plan period; and

<b) the progress achieved; it any?
The Minister of Food and Agricul

ture (Shri 8. K. Patil): (a) A  provi
sion of Rs. 39*99 lakhs was made for 
cashew plantation (both forest and 
non-forest) in Kerala State during the 
2nd Plan period out of which the 
State Govt, is reported to have actu
ally spent a sum of about Rs. 9-22 
lakhs.

(b) Nearly 41,000 additional acres 
were brought under the crop during 
the Second Five Year Plan.

Indian Aircraft Roles
48. Shrimati Malmoona Sultan: Will 

the Minister of Transport and Com
munications be pleased to state:

(a) whether it is a fact that the 
Indian Aircraft Rules in respect of 
air-crew licensing were not in line 
with the standards laid down by the 
International Civil Aviation Organi
sation;

(b) if so, in what respects; and
(c) whether the rules have of late 

been amended to bring them in line 
with the international standards?

The Deputy Minister in the Ministry 
of Transport and Communications 
(Shri Mohtuddln): (a )to (c). Aircrew 
licences granted to pilots in India are 
based on the requirements contained 
in the Indian Aircraft Rules, 1937, as 
modified from time to time. The stan
dard of aircrew licences, other than 
commercial pilots licence, is substan
tially the same as laid down by the 
International Civil Aviation Organi
sation. In so far as commercial pilots 
lcence is concerned, under Indian Air
craft Rule*, only one category of com
mercial pilots licence, viz. pilots *B' 
licence is being issued. Indian *B* 
licence cannot be closely compared 
with the commercial licence, recom
mended by the International Civil
1»4 (Ai) USD—3.

Aviation Organisation. As against a 
r, ingle commercial pilots licence, is
sued in India, at present, the Inter
national Civil Aviation Organisation 
provides for three commercial licences, 
viz., Commercial, Senior Commercial 
and Airline Transport pilot’s licence. 
The pilots* privileges in each case are 
limited in accordance with their ex
perience, knowledge and skill. The 
standard of Indian ‘B’ licence has been 
raised by the introduction of compul
sory Instrument Rating for Comman
ders of airlines and periodical profi
ciency checks for all airline pilots. By 
the introduction of Instrument Rating, 
Indian *B* licence pilots employed by 
the airlines can be considered qualified 
according to Intematioal standards for 
the duties performed by them.

In order to conform to the pattern 
of International Civil Aviation Orga
nisation categories of aircrew licences, 
certain amendments to the Indian 
Aircraft Rules were proposed and 
notified in the Gazette of India dated 
the 16th July, 1960. Comments receiv
ed from interested organisations on 
the proposed amendments are now 
under consideration of Government

Bagh River Project
49. Shri Balkrishna Wasnlk: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether the work on Bagh 
river project (Bhandara District, 
Maharashtra) has been suspended due 
to dispute between the States of 
Madhya Pradesh and Maharashtra on 
distribution of waters;
» (b) if so, whether any efforts are 
being made by the Government of 
India and/or the respective States to 
resolve the disputes; and

(c) the nature of the efforts to re
solve the dispute?

The Minister of Irrigation and 
Power (Hafts Mohammad Ibrahim):
(a). The Bagh river project has not 
>0 far been approved by the Planning 
Commission for execution. As a 
large area in Madhya Pradesh 1»



lHU3yt© be submerged by the pro
ject, Chat Goveramertt have proposed 
toi-the Maharashtra Government that 
the project should be taken up aa a 
joint venture' of both the States. This 
matter is still under consideration of 
the two Governments.

(b) and (c). The Government of 
Maharashtra have suggested to the 
Government of Madhya Pradesh the 
holding of a discussion at technical 
level followed, if necessary, by meet
ing at Governmental level to 
smoothen out any differences.

PJH.G’s. Office, Nagpur
R  Shri Balkrishna Wasnik: Will

the Minister of Transport and Com
munications be pleased to state:

(a) whether it has been decided to 
shift the Postmaster General’s Office 
from Nagpur; and

(b) if so, why and when?

The Minister of Transport and 
Communications {Shri JagJIvan Ram):
(a) and (b). The question is under 
examination.

Nationalisation of Shahdara-Saharan- 
pur Light Railway

f  Shri P. C. Borooah:
* \  Shrimati Matmoona Saltan:

Will the Minister of Railways be 
pleased to state;

(a) whether the question of nation
alise'ion of the Shahdara-Saharanpur 
Martin’s Light Railway has been 
reviewed;

(b) if so, what is Government’s at
titude towards the nationalisation of 
this railway; and

(c) in what way its working is at 
present regulated by Government?

The Deputy Minister in the Minis
try of Railways (Shri S, V. Rama- 
n m a y ): (a). Yes.

(b) The Government do not pro- 
$?se to nationalise the Railway at 
present

(c ) .A li rotes a&4 Ktfulattoiw «r« 
aproved by the Cent**! GevtrttMktt 
in the Ministry at Railways ttfldM
their application to that Railway. The 
Government Inspector of Railway* 
also exercises control regarding the 
efficient working of this Railway 
just as in the case of Government 
Railways. The rates and fares ase 
also fixed in consultation with the 
Central Government in accordance 
with Section 29 of the Indian Bail* 
ways Act, 1890. The Central Gov
ernment can also intervene in an 
emergency under the Railway Com
panies (Emergency Provisions) Act, 
1931 and appoint directors of the 
Railway Companies for the purpose 
of taking over Its administration.

Nationalisation of Branch RallWfcy 
Lines run by Private Firms

/S h ri P. C. Borooah:
' \  Shrimati Maimoona Saltan:

Will the Minister of Railways be 
pleased to state:

(a) which o f the Branch Line Rail
ways are still run by private firms;

(b) by what companies are these 
Railways operated; and

(c) what is the Government’s gene
ral policy as to the question o f na
tionalisation of these Railways?

The Deputy Minister in the Ministry 
of Railways (Shri 8. V. Ramaswamy):
(a) and (b). A  statement showing the 
information is laid on the Table. [See 
Appendix I; annexure No. 12].

(c) The Government’s general 
policy in the matter of nationalisation 
of these railways is that in order to 
create additional rail transport capa
city; all available resources should 
be concentrated On creating new as
sets under the Plan rather than oa 
the acquisition of already existing 
ones, that no light railways should b? 
purchased unless it becomes ines
capable under the law for the Gov
ernment to do so. Every individual; 
case is carefully considered as a n i 
when the option in respect o f  pyat'--
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rent lines comes up.

Evaluation *t Health Programmes
St. Shri Bhagwat Jha AxjuI: Will

the Minister of Health be pleased to 
state:

(a) whether Government propose to
■at up an independent organisation to
evaluate health programmes; and

(b) if so, by what time the decision
is likely to be finally taken?

The Minister of Health (Dr. StuhOa
Nayar): (a) and (b). A scheme for
the establishment of an organisation
for training and reseafch in public
health practice including evaluation
of health programmes is under con
sideration, but it is not possible to
say at this stage when a final decision
in the matter is likely to be taken.

Medical College at Raipur
54. Shri Birendra Bahadur Singh:

Will the Minister of Health be pleas
ed to state:

(a) whether it is a fact that the
Government of Madhya Pradesh have
forwarded a renewed proposal for the
establishment o f a medical college at 
Raipur during the Third Plan period;

(b) if so, whether a decision has
since been taken on the proposal; and
s

(c) if not, what advice the Govern
ment of India have communicated to
the State Government?

The Minister of Health (Dr. Sushlla
Nayar): (a) No fresh proposals have
been received.

(b) and (c). In October, 1981, the
Government of Madhya Pradesh
were requested by the Planning Com
mission to send a rough estimatte of

coot at the proposed medical
college and also Indicate clearly the
adjustments proposed to be made in
the State Plan to accommodate it. No
reply has bo far been received from
the State Government.
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Family Planning Clinics in Kerala
SC. Shri Kunhan: Will the Minister

of Health be pleased to state:
(a) how many Family Planning Cli

nics are functioning at present in
Kerala;

(t>) how many of them are in the
rural and how many in the urban
areas;

(c) how many members of Family
Planning Advisory Board are there in
Kerala; and

(d) what are their functions?

The Minister of Health (Dr. Sashlla
Nayar): (a) to (d). The required in
formation is being collected and will,
when available, be laid on the table
of the Sabha.

Wagons for Movement of Coal to 
Madn«

$1. Shri Umanatfa: Will the Minis*
ter of Railways be pleased to state
the steps taken to relieve the wagon
shortage for the movement of coal to
Madras State?
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The Deputy Minister ta the Minis
try of Railways (ghrl S. V. Rarna-
swawy): Coal is transported to South
India partly by rail and partly by rail- 
eum-aea route. The requirements for
movement by rail-cum-sea rout* are
being met in full by the Railways. The
all roil movement of coal to the South
is regulated by quotas for despatches
beyond Waltair, Bezwada, Raichur
and Dronachellam due to capacity
limitations. No separate movement
quotas are fixed for movement to
Madras State:

Apart from augmenting rolling
stock required to step up coal load
ing in genertal. the (Sectional capa
cities for movement of traffic for
destinations beyond Waltair and
Bezwada which is the main trunk
route for movement from Collieries to
Southern India are being developed so
as to accommodate the full movement
of coal and other general goods to the
South. In addition to the partial
doubling o f 93 5 miles in the Vijay- 
wada Madras section already com
pleted, further doubling of 84.5 miles
in the same section has been sanc
tioned.

Railway Line from Cochin Harbour 
to Mavelikkara an Southern Railway

58. Shri Achnthan: Will the Minis
ter of Railways be pleased to state:

(a) whether there is any proposal
to construct a new Railway line from
Cochin Harbour to Mavelikkara via
Alleppey and if so what is the stage
at which the matter lies now;

(b) whether any representation has
been received for the construction r>f 
a new Railway for the construction
of a new Railway line to connect
Punalur and Mavelikkara on the
Southern Railway; and

(c) if so, what action Government
are proposing to take?

The Deputy Minister In the Minis
try of Railways (Shri S. V. Ranw- 
•waaty): (a). No.

<h). Yes.

(c). The proposal i»,,not IntihriUd 
in the railways programme. for the 
Third Five Year Plan.

New Railway Lines for Kerala
58. Shri Achuthan: Will the Minister

of Railways be pleased to state;
(a) the new Railway lines recom

mended by the Government of Kerala 
for inclusion in the Third Five Year 
Plan; and

(b) the names of the new lines in
cluded by Government in the Third
Five Year Plan in the order of their
priority?

The Deputy Minister in the Minis
try of Railways (Shri S. V. 
Ramaswamy): (a) A  statement is Hid 
on the Table of the Lok Sabha. [See 
Appendix I, annexur© No. 18].

(b) None of the lines, as mentioned
in the statement in answer to part (a)
of the question, is included in the rail
ways programme of construction of
new lines for the Third Five Year
Plan.

World Health Day
60. Shri P. C. Borooah: Will the

Minister of Health be pleased to state:
(a) whether the Medical Depart

ment of the Delhi Administration
launched an extensive drive to curb
the incidence of eye diseases and
blindness on the World Health Day;

(b) if so, what are the details of the
schemes launched; and

(c) what progress has been achiev
ed in the matter so far?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c). No extensive drive 
to curb the incidence of ®ye diseases 
and blindness has been launched by
the Delhi Administration. In connec
tion with the observance of the World
Health Day on the 7th April, 1962 
the th«n« of which was “Prevent 
Blindness”, a programme was wrong
ed in collaboration with the Delhi 
Municipal Corporation and the Delhi 
Medical Association to bring home 4o
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ft# people that Mtndaew can be pro
moted %  taking due care of the eye*, 
t t *  Delhi Medical Association also 
arranged a aeminar in which eminent 
Opthalmologists took part Potters on 
the them* of blindness were also dis
tributed to the various institutions 
and in Rural and Urban Areas. The 
Delhi Municipal Corporation arrang
ed a week-long programme of lectures 
and film shows in the various rural 
and urban areas.

Madras-Singapore Jet Servict

<1. Shri P. C. Borooah: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) whether the Air India Inter
national has started a new jet service 
to Singapore from Madras;

(b) if so, what is the weekly fre
quency of the service; and

(c) what were the main reasons 
that impelled Government to start 
the new service?

The Deputy Minister in the Minis
try of Transport and Communications 
(Shri Mohiuddin): (a) and (b). Yes, 
Sir. Air India International have 
started a weekly Comet service from 
Madras to Singapore from April, 1962.

(c) Air India International have 
decided to introduce Boeing 707 Jet 
aircraft on all their services from 
summer 1982. Since Madras airport 
is not capable of taking Boeing 707 
aircraft, the Corporation have started 
a new Comet service from Madras to 
Singapore to meet the traffic demands.

Co-operative Fanning Societies
62. 8hri Basappa: Will the Minister 

of Community Development, Pan- 
chayatt Raj and Co-operation be
pleased to state:

(a) how many new Cooperative 
Farming Societies are going to be 
established in different States in the 
Third Plan period; and

(b) what is the exact nature of help 
given bar the Centre and the States in 
this matter?

The Deputy Mtatotwr in the Minis
try of Comnwnity Development, Pan- 
cfcayati Raj and Co-operation (Shri B.
8. Murthy): (a) 3180 co-operative
farming societies are expected to be 
organised in the country in 318 pilot 
projects during the Third Plan. A  
State-wise break-up of the societies 
is given in the statement—A. [See 
Appendix I, annexure No. 13]. In ad
dition, co-operative farming societies 
are also expected to come up outside 
the pilot project areas. No targets 
have been fixed for co-operative farm
ing societies outside the pilot projects.

(b) The exact nature of the assist
ance given by the Centre and the 
States to the fanning societies is in
dicated in the Statement—B. [See 
Appendix I, annexure No. 14],

Parasannl Bond on Gandak River
Dr. Mahadeva Prasad:
Shri Sinhasan Singh:

Will the Minister of Irrigation and 
Power be pleased to state:

(a) the progress made in the con
struction of the Parasauni bund on 
the Gandak river to save the last 
year’s flood devastated areas of 
Gorakhpur district;

(b) whether the said bund as decid
ed in the Patna meeting of the flood 
control board, will be completed be
fore the rains;

•
(c) what part of Gorakhpur district 

is to be benefited by the proposed 
Gandak-Kosi Project; and

(d) whether Pharenda Tehsil of 
Gorakhpur district is to be benefited 
or not?

Th« Minister of Irrigation and 
Power (Hails Mohammad Ibrahim);
(a) The work has not yet been started 
as possession of the land on which the 
bund is to be constructed has yet to 
be taken over from His Majesty’s 
Government of Nepal.

(b) No.
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(«) North-eaStera part ot Gorakh
pur Dittrict will be benefited by the 
Gandak Project No portion of the 
District Will be benefited by the Kosi 
Project.

(d) Yes.

Radrapor-Deoria Railway U&e
84. Dr. Mahadev* Prasad: Will the 

Minister of Hallways be pleased to 
state:

(a) whether a survey was done for 
the construction of railway line from 
Rudrapur to Deoria via Padrauna to 
Maharajganj; and

(b) if  so, whether any step is being 
taken to construct the said line?

The Deputy Minister in the Minis
try of Railways (Shri S. V. 
Ramaswamy): (a) No, Sir.

(b) Does not arise.

Hindustan Shipyard
65. Shri P. C. Borooata; Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) whether -the Hindustan Ship
yard Ltd. has recently completed the 
construction of a big ship ‘ the m.v. 
State of Punjab” ;

(b) if so, at what cost; and
(c) what are its salient features?
The Minister of Shipping in the 

Ministary of Transport and Communi
cations (Shri Raj Bahadur): («) Yes. 
The ship was delivered to the owners, 
viz., the Shipping Corporation of 
India Ltd. on the 6th April, 1962.

(b) The cost of the ship is expected 
to be finalised by the end of Septem
ber, 1962, when the guarantee period 
will expire. It is expected to be about 
Rs. 196 lakhs.

„ (c) The ship is a convertible open( 
closed shelter decker type, cargo 
vessel'of 12,379 DWT., with 17 2 knots 
speed. She has 5,000 cu, ft. of re
frigerated cargo capacity and is fitted 
with deep tanks for the carriage of

edible oil. Alternating current, .ebe* 
trie equipment of the latest deijja b  
provided for all domestic services n&ft 
deck and other auxiliaries.

Shipping Indnsfery
66. Shri P. C. Borooah: Will the 

Minister of Transport and Communi
cations be pleased to state:

(a) ‘whether the Shipping Industry 
in India is suffering from lack of 
technical personnel;

(b) if so, to what extent; and
(c) what action is being taken to 

improve the situation?
1 The Minister of Shipping in the 

Ministry Of Transport and Conm AI- 
cations (Shri Raj Bahadur): (a) to
(c). The needs of the Indian Shipping 
Industry for trained technical per
sonnel were adequately met in 1961. 
Government are constantly reviewing 
the position with a view to meet the 
increasing demand for technical per
sonnel for manning the fast expanding 
Indian Merchant Navy.

12 hrs.
PAPERS LAID ON THE TABLE

K a r n a t u l i  D a m  P r o j e c t  i n  E a s t  
P a k i s t a n

The Minister of Irrigation and 
Power (Haflz Mohammad Ibrahim):
I beg tq lay on the Table a state
ment regarding Kamafuli Dam Pro
ject in. Bast Pakistan. [See Appendix 
I, annexure No. 15].

Shri S. ftf Banerjee (Kanpur): I 
have a submission to make about 
this particular statement. It has come 
in the Times of India that they a n  
unilaterally commissioning 
Kamafuli Dam. I want to know 
whether they have actually started 
thtt ffomtnissiOning o f the dam' m  
they have mentioned in the paper. B 
is a very serious matter.

Mr. 8pebk©r: The question that il  
being put is whether they hare
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started that datn. If the information 
is with the hon. Minister and he can 
five it just now, he may do so.

Halls Mohammad Ibrahim: As far
as my information goes, they have 
not started it

R a i l w a y  A c c id e n t s  ( C o m p e n s a t io n )  
B u l k s  a n »  R a i l w a y  P r o t e c t io n  F o rce  

( A m e n d m e n t )  Rm*s
The Deputy Minister in the Minis

try of Railways (Shri Shahnawaz
Khan): I beg to lay on the Table a 
copy each of the following Rules:—

/•V 33?-£* JZsiJwsy Accidents
pensation) Rules, 1950 (as
amended uptodate) under sub
section (3) of section 82J of the 
Indian Railways Act, 1890.

(Placed in Library, See No.
LT-10/62).

<ii) The Railway Protection Force 
(Amendment) Rules, 1961 pub
lished in Notification No G.S.R. 
1432 dated the 2nd December, 
1981, under sub-section (3) of 
section 21 of the Railways Pro
tection Force Act, 1957.

(Placed in Library, See No.
LT-11/62).

O r d e r s  u n d e r  E s s e n t i a l  C o m m o d i 
t i e s  A c t

The Deputy Minister in the Ministry 
of Food (Shri A. M Thomas): I beg
to lay-on the Table a copy each of 
the following Orders under sub
section (8) of section 3 of the Essen
tial Commodities Act, 1955:—

(i) The Indian Maize (Temporary 
Use in Starch Manufacture) 
Order, 1862 published in Noti
fication No. G&R. 482 dated the 
5th April, 1962. (.Placed m 
Library, See No. LT-12|62).

(ii) The Rice (Madhya Pradesh) 
Price Control (Third Amend
ment) Order, 1962 published in 
Notification No. G.S.R 463 dated 
the 7th April, 1962. (Placed in 
Library, See No. LT-13|62).

(iii) Tiie Rice (Punjab) Second 
JVice Control (Second Amend
ment) Order, 1962 published in 
Notification No. G.S.R. 464 dated 
Ole 7th April, 1962. (Placed in

Library, See No. LT-14|62).
(iv) The Rice (Southern Zone) 

Movement Control (Amend
ment) Order, 1962 published in 
Notification No. G.S.R. 474 dated 
the 14th April, 1962. (Placed in 
Library, See No. LT-15/62).

1201* W

REPORTS OF ESTIMATES 
COMMITTEE

Secretary: The Chairman, Esti
mates Committee (1961-62) present
ed to the Speaker on the 31st March, 
1962—

(1) Hundred and Sixty-Ninth
Report (Second Lok Sabha) on 
the action taken by Govern
ment on the recommendations 
contained in the Ninth Report 
Oh the late Ministry of Educa
tion and Scientific Research— 
Secondary Education,

(2) Hundred and Seventieth Report 
(Second Lok Sabha) on the 
attion taken by Government on 
the recommendations contained 
>*i the Ninety-Sixth Report on 
the Ministry of Rehabilitation— 
Eastern Zone,

(3) Hundred and Seventy-First 
Report (Second Lok Sabha) on 
the action taken by Govern
ment on the recommendations 
contained in the Seventeenth 
Report on the late Ministry of 
Education and Scientific Re
search— University and Rural 
Higher Education, and

(4) Hundred and Seventy-Second 
R'eport (Second Lok Sabha) on 
th« action taken by Govern
ment on the recommendations 
contained in the Eighty-Eighth 
Report on the Ministry of 
Labour and Employment Part 
II—Director General, Resettle-
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ment & Employment and 
Labour Bureau.

The Speaker ordered printing, pub
lication and circulation of these Re
ports under Buie 280 of the Rules of 
Procedure and Conduct of Business.

I lay a copy each of the four 
Reports on the Table of the House.

12.021 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
With your permission, I rise to 
announce that Government business 
in this House for the week commenc
ing 23rd April, 1962 will consist of:

(1) Further discussion of the Rail
way Budget for 1962-63,

(2) Discussion on the Motion of 
Thanks to the President for his 
Address to Parliament.

As Members are already aware, the 
General Budget for 1962-63 will be 
presented to the House at 5 p.m. on 
Monday the 23rd April, 1962.

12.05 hrs.

RAILWAY BUDGET—GENERAL, 
DISCUSSION

Mr. Speaker: Now we take up the 
general discussion of the Budget 
(Railways) for 1962-63. Time has not 
yet been allotted by the Committee, 
but there is a tentative proposal to 
allot four days. Can I have any idea 
of the time to be allotted? Or, we 
might begin just now, an<j then per
haps the Business Advisory Commit
tee would meet and decide what time 
is to be allotted to this.

Shri S. M. Banerjee (Kanpur): Why 
not decide it in the House?

The Minister i>f Parliamentary 
I M b  (Shri Satya Narayan Sinha):

Instead of days, why not tx  it l l  
hour*?

Mr. Speaker: That would be all 
right.

Shri Satya Narayan Sinha: Last 
time I am told it was IS hours.

Shri Snrendranath Pwlredy
(Kendrapara): In this Parliament It
should be 20 hours.

.Mr. Speaker: If it was 15 hours 
before, unless there is something 
special now, we can perhaps stick to 
that

Shri Nambiar (Tiruchirapalli): 
There is a new Minister.

Mr. Speaker: It is not enough
reason that the Minister is new and 
therefore the time allotted should b« 
new.

Shri Prabha* Kar (Hooghly): There 
is enhancement of the rates and fares.

Shri Warior (Trichur): There are
many new Members also.

Mr. Speaker: That is all right. Hie 
number is the same, whether they 
are new or old.

Shri Daji (Indore): Last time it was 
a lame duck session.

Mr. Speaker: I will allow an hour 
or two more. That is because the 
rates have been increased.

Shrimati Reno Chakravartty
(Barrackpore): May I point out one 
thing? If the Minister of Parliament
ary Affairs looks up the records he 
wUl find that the time allotted last 
year and the year before last was 
much more. I think the allotment 
was a little more last time.

' Mr. Speaker: If this has to be look
ed into, I would prefer looking Into it
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la the Business Advisory Committee 
because that would be better. Then, 
ft should not be insisted that the time 
should be allotted just now. We will 
look into it and see all other things 
and then, perhaps, we will be able to 
decide. Then, the House may ulti
mately take a decision.

Members are aware that ordinarily 
there is a time limit for speeches in 
such discussions. Normally, hon. 
Members would have IS minutes each; 
but if they are leaders of groups or 
they represent groups as first speakers, 
then, they will have some time more, 
say 20 to 23 minutes. I think 25 
minutes should be enough.

Shri Namblar: Mr. Speaker, Sir,
the hon. Railway Minister, in his pre
sent portfolio has presented this 
Budget . . .

TIMMTHM ( f W W )  : 
irftTV, ZT̂ 3ft 55TTT STT̂ T % £, q’
f^ft h' tft fe# ofT% I
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f̂t m  ? t  fipft ,afr £t%

W*MT *T̂(tVT : I
Shri NamMar: The new Minister

with this new portfolio has presented 
us with a new Budget proposal to in
crease the far&s and freights from now 
on. He estimates thereby to get an 
additional revenue of Rs. 21'25 crflres, 
which, I consider, is a gross under
estimate. When we come to the actual

figures we will be collecting more 
than Rs. 21:26 crores from the people. 
And, those who are using the railways, 
using the third class and second class 
compartments and those who consume 
the goods that are carried by the rail
ways will have to bear the main brunt 
of this new taxation, which, I consi
der, is most uncalled for and unneces
sary.

While arguing his case for an en
hancement of the fares and freights, 
the hon. Minister quoted the recent 
enhancement of the dearness allow
ances of the railway employees as one 
of the main reasons. I would bring to 
your notice the figures he has sup
plied. According to his estimates, the 
gross receipts for the current 
year will be to the tune of Rs. 545.36 
crores and the expenses will be to the 
tune of Rs. 356.86 crores leaving a 
gross profit of Rs. 178-50 crores. 
Without this increase of fares and 
freights, Shri Jagjivan Ram, his pre
decessor, had presented us a Budget 
a month back wherein he envisaged a 
gross profit of Rs. 178 50 crores. When 
we have already got the possibility o f 
getting a gross profit of Rs. 178-50 
crores without resorting to this new 
taxation, what is the justification for 
the hon. Minister now to come for
ward with a proposal which hits the- 
common man?

I would request him to take advan
tage of this surplus and pay the em
ployees the additional dearness 
allowance which, even according to
his own figures, will come to only
Rs. 12.20 crores. Why should he
resort to this new taxation? He has 
no justification whatsoever. He says 
that if he did not resort to this 
taxation this increase in the fares and 
freights, he would have the necessity 
to borrow money from the General 
Revenues to augment the expenditure 
of the Development Fund. Here 
again, I submit that he is misleading 
the House and the public and is find
ing an excuse to tax the poor. What 
is the necessity for such borrowing 
when there is already a gross profit? 
The Railways are now in a boom; the
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^profits are increasing every year. 

When that is the case there cannot be 
any justification excepting that he 
finds excuses which I shall narrate 
iater on.

Shri Harish Chandra Mathur
(Jalore): Has the hon. Member taken

• care to read the Railway Convention 
'Committee report and what they say 
about the development fund?

Shri Nambiar: I am coming to that; 
I shall deal with it later on. I can 
understand if he says that he wants 
money for the Five Year Plans.

Mr. Speaker: There is one thing
that I might request the hon. Member.
I am glad he has come back very 
much enthused and invigorated; I am 
happy over that.

Shri Tyagi (Dehra Dun): He speaks 
louder.

Mr. Speaker: When we have to
say certain things the language must 
also be moderate; the same meaning 
might be conveyed but it should be 
in some indirect form. He said that 
the Minister was misleading the 
House. Instead if he had said that the 
statement made by the Minister was 
misleading, perhaps that would have 
been an improvement. I would ask 
him to take care.

Shri Tyagi: It comes to the same.

Mr. Speaker: It does not. The
statement need not be deliberate. 
Some statement might be made and 
an hon. Member might think that it 
is not a correct statement and per
haps some might be misled while 
some others may not be. But if he 
says that the Minister is misleading, 
it means that it is a wilful attempt on 
his part and that is not good. Let us 
jus lay down certain standards of 
debates which we must conform to.

Shri Nambiar: 2 stand corrected. 
But I submit that -the facts would

definitely prove nay statement later 
on. I can understand the hon. Minis
ter telling the House that in order to 
helip the Plan activities he is using 
the railway mechanism, to tax the 
poor and get money. There is no 
objection. But why should he drag 
unnecessary issues to the forefront 
and make it appear that because of 
the enhanced dearness allowances he 
had to do this? It is not proper. The 
white paper on the railways states 
clearly that the Railway* had im
proved during the last eleven years. 
It is stated that during the last eleven 
years, there has been 100 per cent 
increase in goods traffic in net tonne 
miles, 25 per cent, increase in "the 
number of passengers originating, 84 
per cent increase in capital outlay and 
70 per cent increase in working ex
penses. The facts show that the 
increase in the number of railway 
employees is 2,47,161, including casual 
labour employed, namely, 12,422. 
With 25 per cent more men the rail
ways had been carrying on 100 per 
cent more freight during the last 11 
years. We can thus see that the rail- 
waymen are under-staffed and as their 
state of affairs shows, underpaid as 
well. They are unnecessarily and 
wrongly brought into the picture now, 
when fresh taxation is resorted to and 
they are made to appear responsible 
for that; they are put in opposition 
to the public. The putJlic, when they 
pay the extra tax, will be made to 
feel that they are paying the tax 
because of this worker, who is 
demanding more dearrtess allowance, 
this worker who went on strike last 
year and this worker who is doing all 
the calamity. But the facts show that 
it is not so.

Coming to the actual state of affairs 
in our railways, I would submit that 
there is a recommendation in the 
Railway Convention Committee df 
1954 that whenever money is require® 
for developmental activities, they can 
resort to borrowing from the general 
revenues. In that, k  is stated that tf 
there is no possibility of repaying; ft, 
normally, it can be done leisurely tfe

t *
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the periods when profit is made. 
Therefore, even granting the argu
ment that money is required for the 
development activities, he can do so

* by borrowing. But .here, in this case, 
even that is not necessary. That is 
jgy  humble submission. D ie recom
mendation permits him to do it. He 
can do it in the face of that recom
mendation. The recommendation says 
that he can borrow monies and use 
them and repay them leisurely; and 
there is no necessity for an immediate 
■enhancement of fares and freights on 
that account.

1 am now coming to another aspect 
of the question. The Railway Con
vention Committee of 1954 recom
mended that the depreciation reserve 
fund should be increased to Rs. 35 
crores from Rs. 30 crores. Subse
quently, they referred the matter to 
another Railway Convention Commit
tee. A  resolution was brought to 
Parliament and got approved, and it 
was arbitrarily increased to Rs. 45 
crores. That was the first step.

Another point is this: the Railway 
Convention Committee of 1960 was 
made to accept the recommendation 
of a greater allotment, whicfo is also 
wrong. According to any procedure, 
that is being followed in respect of 
any industry in this country, private 
or public sector—leave alone the rail
ways—the depreciation allowed can
not be more than 2*5 per cent. In 
respect of the railway locomotives or 
carriages, the amount that is spent on 
capital can be regained during the 
course of 40 years. That is a well- 
established fact. According to the 
latest figures that are given, I submit 
that the capital-at-charge stands al
ready inflated due to over-capitalisa- 
tftm. Even without granting any ex
emption from, this over-capitalisation, 
taking it for granted that the capital 
aft charge is Rs. 1,700 crores, by no 
imagination can th« depreciation 
amount be fixed anything more than 
Rs. 42 J crores. Now, we are called upon 
to give Rs. 70 crores per annum in the 
*»me of depreciation reserve fund.

Why call it depreciation reserve fund? 
Vou just say that Rs. 70 crores are 
required for the Five Year Plan acti
vities.

MDr. Speaker: The speeches are to 
be directed towards the Chair.

Shri Tyagi: In that case, he has 
to be more polite.

Mr. Speaker: That is exactly the
purpose why I said so. If he were 
to address only the Chair, I am sure 
he will be more polite and more 
docile.

Shri Warior: If the hon. Member is
impolite, you can find out. Why 
should Shri Tyagi come m? It is for 
you to And it out.

Mr. Speaker: 1 leavp it to hon.
Members a!«sc>.
m-

Shri Nambiar: My humble submis
sion is that all these interruptions 
should be accounted for and not 
counted in the time taken for my 
speech. I have no objection to such 
interruptions in that case.

Mr. Speaker: These interruptions
are also part of the game.

Shri Nambiar: If the railways
wanted money, they can straightway 
take it. They should not come under 
the cover of the depreciation reserve 
fund.

I submit that there is another fund 
lying ide, about which much is not 
being said or discussed. They may 
say tomorrow that the ways and means 
position does not permit such a thing. 
That fund is called the revenue re
serve fund. It is a defunct fund. 
That was lying idle up to the extent 
of Rs. 55-36 crores. That fund can be 
made use of and a loan can be taken 
from it. When so much liquid cash 
is available with the railways as a 
reserve amount, why is it afterall 
necessary to touch the poor man who 
is already taxed from all sides and 
who is again asked to pay more? Now 
a third class passenger who comes 
from Madras to Delhi will have to
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p«y R», 3 or Rs. 4 more. So also in 
Other lines. What is the justification 
for doing that? In what way is that 
passenger getting more in return?

So also the goods that are being 
carried. The hon. Minister has not 
cared to leave out even foodstuffs; 
the very rice, potatoes and fruits that 
*re are getting are going to he taxed 
more. He may say, it is only small. 
If it is small, then leave it. Hie season 
tickets will also cost more. He says, 
it is after all only 1 nP per day and 
for 30 days it becomes about 40 nP. 
That is his arithmetic. His argument 
is, it is only one naya paisa, but I am 
putting it to him: If it is only one 
naya paisa, omit it, and let not at 
least the industrial workers, the 
middle-class wage-eamers who go 
from place to place for duty, be 
asked to pay more.

Regarding the railways’ capacity 
and the railways’ prosperity, the 
white paper gives the answer. On 
page 7, it is stated:

“It has also been possible for 
the Indian Railways to consisten
tly earn a net surplus, after meet
ing all expenses including ap
propriation to Depreciation Reser
ve Fund and the prescribed fixed 
return on Government capital 
(dividend) which secures to the 
general exchequer a margin over 
and above the average Tate at 
which interest is paid by the 
Government o f India on public 
debt”
I would like the words “over and 

above the average rate” to be under
lined. Then it says:

“A small margin will still re
main, even if allowance is made 
for some of the higher rated ex
ternal loans raised by the Govern
ment of India in recent years for 
the Railways.”

I want to underline the words “A  
small margin will still remain” . This 
white paper was prepared by Shri

Jagjivan Ram before he cozxtemplxted 
the idea of enhancing the fares and 
freights. While our railways are 1» 
such a good boom—it is meeting all 
the expenses and it is giving more to 
the exchequer; it is so lavish—it i» 
unfortunate that we have to hear 
from the new Railway Minister, 
Sardar Swaran Singh, with all his 
newness, that he is taxing the poor 
again. I have already said that the 
answer is to be found in the Depre
ciation Reserve Fund and the Revenue 
Reserve Fund. There are bo much of 
reserves there.

I for one cannot even agree to this 
sort of allotments continuing further. 
The Britishers started these allot
ments, so that they could give a 
wrong picture to the public, when 
they wanted to fleece them. Why 
should we stick to that method? We 
should have a straight budgeting—so 
much gross earnings, so much expen
ses, so much of profit and from that 
profit we are alloting so much divi
dend in the name of interest, so much 
for depreciation, etc. That will be 
straight budgeting. We expect the 
Minister to alter his procedure of 
accounting and budgeting to one 
which an ordinary man can under- 
stad. I am sure many hon. Members 
in this House find it difficult to know 
where the thing is; it is so cleverly 
put. The Britishers gave the lessons 
and we should not continue to follow 
them. We should think of some 
change in budgeting.

Coming to efficiency, I have all 
respect for the railway staff, officers, 
members of the Railway Board and 
the Minister for whatever improve
ments have been done. Let it not be 
understood that I am decrying our 
railways. But I may submit that the 
efficiency is the lowest at present. I 
may be excused for stating a frank 
truth. 100 per oent increase in tan 
mileage of freight and 25 per cent la 
carrying capacity o f passengers have 
been brought about without propor
tionate increase in staff. Bow could 
it go without inefficiency and aecl-
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dents? I know the condition of a 
railwayman on the spot. They are 
terribly under-staffed in lines, loco- 
sheds and workshops which give room 
for more accidents.,

It is given in the report that 68 8 
per cent of the accidents are due to 
engine failures and failures of rolling 
stock etc. Why is it that engines and 
rolling stock fail? It is because of 
improper maintenance, improper 
xepairs. Why is it that there is 
improper maintenance and improper 
repairs? Hie authorities will imme
diately put the blame on the emplo
yees. They will say that the 
employees are lazy and they do not 
-work well. But the facts will 
reveal that they are working 
under great strain. The mileage of 
gang-length has been increased from 
3 to 4 and the number of mem have 
not been increased. Even the avail
able number of men are not perma
nent employees, they are put as casu
al labour on the pretext of economy. 
The casual labour do not know any
thing with the result that work of 
maintenance and repairs on perma
nent way is not done properly as a 
result ot which accidents occur. When 
accidents occur, quarrel arises bet
ween the engineering department and 
the mechanical department The en
gineering department will say that 
the track was all right, and the me
chanical department will say that the 
engine was all right. Then how the 
hell did the accident occur? They say 
that the accident came about because 
somebody tried to remove the fish 
plates, an unknown man is caught and 
every blame is put on that man. No
body can And out the truth. Thus, 
all the departments escape. The 
maharajas sitting here say it is God’s 
anger that creates accidents and let 
all pray God that accidents do not 
occur. But the facts are different. 
When the Demands come up and we 
will have an opportunity to say some
thing, we will throw light on many 
more farts which will prove that my 
statement is correct

Then, in the Gongs and in the 
workshop* w»rkm«n do Oot get suffi

cient leave reserve. It has come to 
the barest minimum. I. will tell you 
what happens now. When an em
ployee does not get leave even to 
attend to his sick mother or wife, he 
goes to the hospital and reports sick 
himself. Actually he is not sick, but 
his father or mothel- is sick and be
cause it is not possible for him to 
get any leave he reports himself sick 
and if necessary pays two or three 
rupees to a doctor and gets a certifi
cate for two days leave. Then the 
authorities do manage without him- 
If that were so, why could they not 
have managed even otherwise and 
given him the legitimate leave.

Also, the working hours have been 
increased. On many important posts 
on the open line working hours has 
been increased from 8 to 12. I am not 
revealing a secret when I say that our 
engine drivers and foremen are 
working more than 12 hours 
per day. Previously the rule was 
that a driver or a loco running staff 
man has to work for 12 hours on the 
Engine Footplate, if necessary, and 
then claim rest. The former proce
dure was to calculate the time from 
the time of 'signing on’ to the time 
of ‘signing off. Then a driver used 
to go to a loco shed, sign on, 
take an engine, operate on the line, 
sign off, after taking it to another 
loco shed and take rest after work
ing for 12 hours. Now they have 
changed the rule. Now they say that 
the time will be calculated from the 
time the wheel moves. What hap
pens is, a driver takes an engine 
from the loco shed and goes to the 
traffic yard and if the train is lite 
he has to stand there for four or more 
hours with the engine. That time 
is not calculated for the purposes of 
his rest and only from the time his 
engine moves the period of 12 hours 
work is calculated. 11181 means he 
can claim rest only, after 16 hours. 
In some cases, I know, drivers could 
claim rest only after 22 hours. W th 
such state of affairs, can you imagine 
that a driver can take an engine 
safely to the destination? We have 
brought these facts to the notice of 
the Railway Administration through
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the «&eney of trade unions, but they 
say ttwt fte  rules have been chanc
ed and the period is calculated only 
from the time the engine move*. 
That means, once the rules have been 
made by the nawabs they cannot be 
changed. The nawabs do not change 
the rules with the result that our poor 
travelling public are put to difficul
ties on the way.

I have to make a mention about 
the labour relations. Labour rela
tions, the hon. Minister submitted, 
are good. I wish it to be so. If it is 
not good, may I ask the hon. Minister 
whether he is prepared to change 
some methods by which he can ex
pect bet’ er relations. Sir, facts show 
that partiality, nepotism and favour
itism are there in dealing with labour 
relations—not in the matter of ap
pointments or promotions. Some 
are favoured groups, some are tin- 
favoured groups. Unfavoured groups 
get no sort of encouragement in deal
ing with labour problems and they 
would n 't  even get a reply to a let
ter. These are the problems which 
the hon. Minister has to deal with 
now.

I must give him some time to look 
into these matters. I Should not ac
cuse.Him of a thing for which he is 
not responsible. Therefore, I request 
him to go into this matter deep’y and 
bring in some formula, some method, 
wh ch is impartial in dealing with 
labour matters. Let him not indulge 
in p-iltical quarrels and political 
squabbles in dealing with labour, be
cause then the labour in turn will 
have to retort with political squabbles 
wi‘h the result that the railways will 
go to the dogs. Such a situation 
should not be allowed to be brought 
about.

Lastly. 1 want to say a word about 
those who were victims during the 
days of the last general strike, Only 
aftew of those wh'v have been remov
ed from service are yet to be absorb
ed. I request him to reinstate those 
■poor employees. Also, those punish- 

'tnertfcs -wh'ch the administration hnd 
4nufc*tted like stoppage of increment

etc. should be reviewed and those 
employees made to feel that they are 
justly treated so that better relations 
can prevail in the railways.

My only intention in criticisng the 
new taxation measure is tff see {hat 
the common man should not be made 
to suffer. My only intention in re
ferring to the labour problem is to 
see that better relations exist in the 
railways. I am one of those who Is 
always willing to try to do my best 
to see that our railways are run as 
the best in the world and I, not only 
as a member of this House but as a 
member of the public, as someone 
connected with the railway t£ade 
union for a number of years, will 
extend all my co-operation to the 
Railway Minister to see that our rail
ways progress and imp.uvi> t> the * 
maximum extent possible.

Shri Frank Anthony (Nominated— 
Anglo-Indians): Mr. Speaker, first 
of all, I would like to welcome the 
Railway Minister to his post and to 
wish him good fortune. And I think 
he will need all our good wishes. I 
feel that he can under no illusion as 
to the tremendous challenges, the 
great responsibilities that he will 
have to lace. Without seeking to 
underline or make any invidious 
comparison between one Min's try 
and another, may I respectfully say 
to him that the Ministry which he 
has just left will relatively be child’s 
play compared with the enormity o f  
the task that he is now called upon 
to face. And, unfortunately, he comes 
to this Ministry which has an extre
mely mixed legacy. I appreciate h'» 
difficulties. He has a tremendous 
backlog of all kind* of things—track 
renewals, coaching stock, rolling e'c 
and not the least important a frvstem, 
or some kind of a tradition wh’ch Is 
not healthy, which is a near colonial 
tradition. He has a good d^a’ of 
sheer dead wood in the administra
tion of the railways. He has ve-y 
gond people around him, but there 
is in the railway: administration *oflie 
kind o f special bureaucratic affliction
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I do net know why, but it is there,
It is a dead blank wall. And may I
say this with great respect that over
a period of more than twenty years
I have found, with few exceptions,
that the Ministers are assimilated to
this 'bureaucratic tradition, that they
come to it with some kind af forward-
looking attitude, some kind of imagi-
native approach but as soon as they
touch the railway administraticn it
deadens them? That' is part of this
unfortunate legacy. And not th
least-perhaps the most important
factor-is, the tremendous burden
that a developing economy has sud-
denly imposed on the railway admi-
nistration, more than en any other
administration. And I will come to
that imrnediataly, I consider that the
very core of the problem that the
new Minister faces. Here I want to
tell Y'Outhat when two years ago, OT
rather three years ago, I analysed the
allocaJtionsand I analysed the provi-
sion Ior increased carrying capacity
I noticed, and I said it without quali-
fication, that not only are you gross-
ly under-estimating the additional
carrving capacity that you will have
to face, but you are doing it to a
dangerous extent. I forecast in-
creasingly grave botflenecks both in
regard to the private sector and the
public sector and those bottlenecks
are there.
I want to deal a little with the back,

log. There was your estimate last
year of the provision in respect of in-
~ased capacity of 15 million origin at- .
mg tons. That was your own target.
~our own estimate of increased addi-
bO~1 .capacity was this, namely, 7 to
8 ~ll~IOn tons on account of coal and
a slm:lar amount on account of steel.
That IS, the increasarl burden on ac-
~ount of coal and steel alone would be
In the region of 15 to 16 million tons
o~ your own showing. Yet, you pro-
Vlded. or hoped to provide additional
capacity .of 15 to 16 million tons. I
po~ed this question. I said, "What is
gomg .to happen to the rest Of trade
a~d? mdustry? Is it going to stand
st~ll. It will not only have to. stand
still but it will have, to go backwards."
That is precisely what has happened.

Budget-General 25g:.·
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No amount of statistical gymnastics is
going to do away with this simple ari-'
thmetical assessment. Your own esti-'
mate was grossly inadequate. Your'
'own estimate was capable of only'
meeting the increased demands er
coal and steel. Your own esti-
mate, as I said, was gravely dangerous-
'ly understated, but even that under-.
stated target you did not achieve. My
own interpretation of the figures is
. that of this target of 15 million addi-
tional tons you only achieved 10 mil-
lion tons.

I ventured to say last year and the
year before, that on your own showing,
if there were not to be near crippling
bottlenecks in respect of trade and in··
dustry, on your own estimate you
would have to provide a minimum :td-
ditional capacity of 20 to 25 milliorx

, originating tons.

Mr. Speaker: I have to request Shri
Anthony to address the Chair.

Shri Frank Anthony: I am using the
pronoun 'You' in inverted commas. L
am sorry.

As I was saying.. I felt that this'
provision at the end of the Second
Five Year Plan was grossly inade-
quate. Even this inadequate target
was not achieved. What actually hap-
pened? We had a controversy here
between the hon. Minister in his pre.,
vious capacity and the hon, Railway
Minister, one hon, Minister blaming
the other for bottleneck in respect of"
transport of coal. But I would ask
this question. What figures, if any.
have we got with regard to the amount
Of actual offering by trade and indus-
try even at the end of the Second
Five Year Plan? Nothinz '• r·

. ~ far as I am aware there is a-
ceiling fixed to registration at each
station. I am not blaming the ad-'
ministration. After all, there has' to
be a ceiling at Delhi. Debhi is so>
hemmed in physically that there is
no capacity for the Delhi Yard to.
?e enlarged. But there are ceilings
~n respe~t o~ registrations. My own
mformatIOn IS that even with regard'
to thos.e cei!ings, even th9se restrict-
ed regIstratIOns have not been able-
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to be carried through. Either they 
luve not been able to accept the ve- 
^strations even to the amount of the 
ceilings or, even If they have been 
accepted, there has been inordinate 

delay in transport. Therefore we 
have absolutely no way of assessing 
what in fact were the requirements 
-of trade and industry in the coun
try. All I have said is that on your 
own showing there is a shortfall 
■each year in the last two years of 
the Second Plan of 10 to 15 million 
originating tons.

This is what rather perturbs me. 
There is this gap between promise 
and performance. Your promise was 
an understated promise. Even that 
understated promise you were not 
«ble to achieve.

Now, I am wondering what is go
ing to happen with regard to the pro
mised targets in respect of the Third 
Five Year Plan.

The Railway Minister has set a 
target of 245 million originating tons 
in the final year of the Third Five 
Year Plan. The Minister’s target or 
the Ministry’s target in the final year 
-of the Second Five Year Plan was 
162 million originating tons. Admit
tedly, there was a shortfall of 8 mil
lion tons in respect of your target at 
the end of the Second Five Year 
Plan. A target is being set of 245 
million tons in the final year of the 
Third Five Year Plan. More than 
that, the Minister’s statement says, 
“Yes; we have set this target, but as 
a matter of fact we expect to achieve 
a much higher figure” . I hope for 
the sake of the Railways, and more 
for the sake of the country, these 
promises can be implemented.

But I have tried to analyse what 
in fact has the Ministry promised 
toe country and what the figures 
-were during the Second Five Year 
flan. In no year did the Railways 
achieve additional capacity of more 
than 9 million tons—in no year. In 
1958-59 the additional capacity added 
was above % million originating tons,

though the average during the Se
cond Five Year Plan period was bet
ween 7 and 8 million originating tons 
of additional capacity.

Now, we have been promised addi
tional capacity of an average of ie 
million originating tons, more than 
twice the average which was struck 
for the Second Five . Year Plan 
period. Can we achieve it? I am not 
only hoping, but I am praying, that 
we will achieve it. But, with this 
overall increase of a mere Rs. 200 
crores, are we going to be able to 
achieve anything like a net addition 
of 18 million originating tons to our 
carrying capacity? I doubt it very 
much. -

Assuming that the Railways can, 
my respectful submission is that even 
if we achieve 18 million originating 
tons of additional carrying capacity, 
it is going to be a hopelessly inade
quate provision. That is my own esti
mate. And on the Minister's own 
showing, he has said that of these 18 
million originating tons, nearly half 
will be allocated for steel and half 
for coal, probably 9 million tons. 
Then what is going to happen to the 
rest of the public sector? And what 
is going to happen to the rest of the 
private sector? I just do not know.

And this is where I join issue with 
the Government as a whole. I do not 
blame anybody; Shri Jagjivan Rem 
has been removed—not removed, 
moved—for what reasons, I do not 
know. Unless my friend th^ new 
Railway Minister is prepared to fight 
and to make an issue of it-—an issue 
of it to the extent of saying, *1 am 
prepared to resign"—he will share 
the same fate as the Railways have 
shared, but, I hope, not the same fate 
as his predecessor. Inevitably.

I am one of those who are comple
tely against any pruning of our 
plans. But I am one of those who say 
that in spite of this euphemism, 
there is no real planning, no semb
lance of co-operation. Here we.have
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the public sector obviously comple
tely outstripping the Jiailways. Why? 
A  hopalesaly lop-sided development.
JE iom issue completely with rny hon. 
triead Shri Numbiar who seems to 
think that the Railways have plenty 
Of money. I am not suggesting that 
there is no waste on the Railways. I 
am prepared to concede that in every 
vast undertaking there is bound to be 
an element of waste. 1 am prepared 
to concede even that there is avoid
able waste On the Railways. But my 
own humble estimate is that unless 
there is some radical re-thinking 
with regard to the Railways, the 
whole plan will collapse. It will col
lapse because the Railways will not 
be able to carry it.

I think the Minister should have 
on this—I do not know, I am not 
enamoured of committees and com
missions—but on this I think he 
should have some high-powered 
Commission. And don’t have too 
many polticians on it who have their 
own predilections. Let them go into 
the matter, because this is the very 
heart of the success or otherwise of 
our whole Plan. With steel and coal 
taking up so much of the additional 
capacity, what is left for the public 
sector; and what, if anything, is go
ing to be left for the private sector? 
Nothing. That is why I feel that 
this is a grave matter and it will re
quire a good deal of analysis by ex
perts.

My hon. friend here has criticised 
the Railways for imposing a tax on 
fares. My own feeling is this, and I 
make it as a suggestion. If the Rail
ways want money,—and they want 
money and they certainly want much 
more mone than the have got today— 
can’t this be considered seriously, a 
complete moratorium on contributions 
to the Central revenues? I make it 
in all seriousness. Apart from ask
ing the hon. Finance Minister to give 
up some of his wild hobby horses like 
the prohibition,—it is going to be dif
ficult, he has made a large spiritual 
investment in it, ft might release a 
little more money. Where are the 
Railways going to get the resources? 
How ar« the Railways going to run?

164(Ai) LS—4.

, 1884 (SAKA) Budget—General ±62
Discussion 

They are going to have to sprint to 
stand still. Look at this tremendous 
backlog. I will come to rolling stock. 
Even that backlog the Railway 
Ministry is not going to catch up with. 
How are you going to provide for all 
the additional requirements in order 
to meet this additional capacity, I do 
not know. That is why I seriously 
feel that there should be a high- 
powered commission in this matter.

The Railways may have been a 
favourite milch cow in the past. With 
this tremendous burden that has been 
imposed on them, you cannot make 
the Railways a milch cow any longer. 
What happened? Apart from the 
dividends—I have always been against 
a dividend to the Central Revenues, 
at least in the face of the present 
heavy financial commitment—the 
Finance Minister comes along and 
imposes a tax on fares. It is a 
novel device and if I may say so, a 
somewhat devious device. So far, the 
Railways have been a milch cow for 
the Central revenues. A tax on rail
way fares is a dubious device for 
financing the State Governments. 
Tomorrow,—there is a good deal 
of difference of opinion as to the 
functioning of mal-functioning of our 
panchayats; some people say that they 
are not functioning at all because they 
have no money—we will get some 
other kind of tax so that the Railways 
can be milked again in order to pro
vide revenue to the panchayats. All 
that has got to be stopped.

I am not suggesting that the Rail
ways are not doing their best. My 
own view is that, by and large,—be
cause, there are pockets of ineffi- 
cency here and there—the Railways 
are doing more than their best. I 
have said it before and I repeat it to
day, that the Railways are flogging 
all their resources. They are flogging 
their men, they are flogging their 
material resources. We are paying 
the price; we will pay an increasing 
price. Here are the figures of im- 
jjifovement in operational efficiency. 
The Railway Minister may say, look 
at our figures: improvement in wagon 
miles per wagon day, engine miles per
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engine day, net ton miles per wagon
day, train miles per running track
day: all show a consistent improve-
ment. I am prepared to accept these
figures at their face value. They show
a definite improvement in operating
efficiency in certain facets. But, what
is the obverse side of it? It ii signi-
ficant. The obverse side of it is this.
On the broad gauge, what is the loco-
motive position? In 1950-51, the per-
centage of over-aged locomotives was
23. In 1960-61, over-age has gone up

• to 25.4 per cent. That - is, there are
more over-aged locomotives today on
.:the broad-gauge. And, the bread
gauge carries three-quarters of our
traffic; more than they carried ten
years ago. I agree entirely with my
hon. friend Shri Nambiar with whom
I do not often agree, that because of
this complex of flogging and achiev-
ing of these figures of operational effi-
ciency, regard for maintenance has
receded. I say this to the Minister
and I want him to go into that.

Senior railwaymen today, on the
loco side, particularly, want to resign
en masse. Give them a chance and
they will all resign, because yOUhave
no arrangements for repairs, because
they are driven not only beyond the
limits of human enduranCe but be-
yoncl- the limits of ordinary safety. I
know it. I get hundreds of cases in
the year. Because Of this fetish for
showing this improvement in figures,
there is very little maintenance. I do
not blame the staff. But repairs are
not carried out. People are taking
out passenger trains with dummy
brakes. There are no big repairs.
And they are told 'You will take that
engine out; otherwise, you will be
suspended'. And senior railwaymen
with some sense of responsibility say,
'We will not, and we cannot' and they
reif'use to work under thos., condi-
tions.
Shrimati Renu Chakravartty: What

happend to the driver of the Ranchi
Express?
Shri Frank Anthony: He is only

one. But it proves the rule. That
is the position today.

My hon, friend may say, 'But, look
at the figures for engine-failures; the
figures are less'. I quite agree. But
may I say with great respect that I
am not persuaded to accept these
figures with regard to engine failures,
because I know the procedure ror re-
cording engine-failures? I know that
there is a general instruction that all
the actual engine-failures should not
be record-ed. They are deliberately
'kjeJ>t .down. Therefore, this alleged
reduction in engine-failures is not an
actual reflection of the actual position.

My. hon. friend Shri Nambiar has
referred to the increase in the num-
ber of collisions. The number of col-
lisions has increased. But what has
distressed men is that the hon. Minis-
ter states-and I am prepared to ac-
cept it-that this increase in collisions,
and the collisions generally, or at
least 99.2 per cent of the collisions,
are due t.o the failure of the human
element. What is it due to. Is it that
railwaymen pave suddenly become
less conscious of their duties? Is it
that they have deliberately become in-
efficient? I do not accept this. Then,
why is there this increase? It is
there becauss the men are being dri-
ven. Th-ey have not got the resour-
ces. Maintenance is being kept at a
dangerously minimum level. They are
being driven. Therefore, there is
the failure of the human element. 99.2
per cent of the collisions are due to
this.

Then, on the mechanical side, it is
admitted that the most pronounced
factor in the cause of derailments is
machanical failures. Here again, what
are your derailments and your
mechanical failures -due to? As I
said, it is because the railways today
are driven. I do not blame the rail-
ways. They are being asked to per-
form an utterly impossible task, and
they' are handing down that utterly
impossible task to their men and also
to their materials. And the conse-
quences are plain; the consequences
are overtaking us already.
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Then, there is the wagon position. 
I was looking at the wage® user posi
tion. Itwt h«s improved. But the 
qgonm with regard to turn-around 
have shown a deterioration. I do not 
know whether my reading is correct. 
Hite means that wagons are being 
a—d more effectively, but that, so far 
m the loaded wagons are concerned, 
there is much greater delay in load
ing wagoas and in the carrying of 
loaded wagons. That means in effect 
that there is an increase of empty 
haulage. This, I thought, was some
thing which we should precisely not 
do, namely increase the haulage of 
empty wagons. That was my reading 
of the wagon position.

I would like to ask the Minister as 
to what is the policy of the railways 
with regard to the metre gauge. My 
own information is that at the break 
of gauge points, that is, at points 
wtiere you have to change from the 
metre gauge to the broad gauge and 
■otce versa, bottlenecks not only per
sist but have become infinitely 
worse. I do not know whether in 
the long-term the policy of the rail
ways is ultimately to eliminate the 
metre gauge so as to remove these 
bottlenecks. So far as I can make 
out, there has recently been an ex
tension of the metre gauge system. I 
would like to know what policy the 
railways have with regard to the 
metre gauge system and whether the 
Minister accepts the position that be
cause we have these different guages, 
they are responsible for creating ser
ious bottlenecks in respect of trans
port.

I do not want to say too much about 
the increase in passenger fare and 
freight rates. I Join issue with my 
hon. friend, Shri Nambiar, who has 
tried to make out that the railways 
are flushed with money. On the other 
hand, what little I can see of the 
railways is that they are trying des
perately hard to draw some kind of 
a facade o f solvency over something 
which is almost near bankruptcy. So 
far as the increase in sailway fares 
is coooerned, to me it seems to be

somewhat at a device. In the final 
analysis, what we get from lares is 
not going to represent more than a 
drop in the ocean Of the requirements 
of the Railway Ministry. I do not 
know whether it would not have been 
a wise thing psychologically if the 
passenger fares had not been out ap. 
As to whether there is a sound econo
mic case for freight rates going up, 
different people may view it different
ly. But one consequence is very 
clear, so far as the freight rate in
crease is concerned, it is going to give 
another fierce impetus to our infla
tionary spiral.

Mr. Speaker: The hon. Member’s
time is up.

Shri Prank Anthony: I do want to 
say this, that so far as passenger 
amenities are concerned, I can see 
no real improvement. I see that there 
has been a steady deterioration in the 
coaching stock position. TTie over
age coaching stock in 1950-51 was 
29 per cent; in 1960-61, it has 
gone up to 35 per cent. As regards 
the coaching stock, that is, the pas
senger carriages, those of us who 
travel will say this, that in many parts 
of the country, passenger amenities 
leave everything to be desired. In the 
coaching stock, we cannot get lights. 
We get lights, but we cannot get fans. 
We get fans, but we cannot get lights. 
And so it goes on. With this increase 
in overage coaching stock, I can only 
see a deterioration in the overall posi
tion so far as passenger amenities are 
concerned. • • t - 1 f

I want to conclude on this note—I 
shall not refer to one or two other 
matters I had intended to do. I 
would make an earnest appeal to the 
Minister generally so far as the grie
vances of the staff are concerned. 
This has been a hardy annual in this 
House, something which has given rise 
to bitterness and frustration, parti
cularly on the part of those who have 
had to deal with railwaymen for some
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considerable time. The Minister runs 
an organisation which consists of more 
than a million men. I am prepared 
to make every concession to discip
line, to the need for proper adminis
trative procedures, but I would ask 
him to bear this in mind that there is 
this fetish of the “proper channel’ in 
the Railway Administration. However 
flagrant an injustice, however blatant 
an abuse, the chances of getting re
dress are remote because of this un
fortunate near-colonial tradition; the 
local boss deals with it and whatever 
he says and does is automatically af
firmed right up to the Minister.

13 hrs.

I say this with a great deal of pain.
I am hoping the Minister will change 
this bureaucratic attitude, where 
savagery is mistaken for discipline, 
and where a refusal to deal with 
legitimate grievances is identified with 
strength. It is a tragedy. To the 
Railway Minister I say this. I do not 
expect a judicial conscience from an 
administrator, but I expect some kind 
of human, administrative conscience. I 
do not understand why a Railway 
Minister should not look into a legiti
mate individual grievance, why he 
should take shelter behind this time
worn cliche that the aggrieved person 
should come through the normal 
channel, that this has been the deci
sion of the General Manager and so 
the Minister refuses to look into it.
I may here make a reference to a very 
great Railway Minister, Shri Gopala- 
swamy Ayyangar, who, in the very 
short time he was there, electrified 
the imagination of the railway 
workers, who began immediately to 
attract not only their confidence but 
their loyalty also. Why? He was not 
a politician, but he was a great 
administrator. If any one went to 
him with an individual grievance, he 
was not concerned as to whether the 
General Manager, who might have 
been his own son-in-law, had rejected 
it. He would look into it, and within 
ten minutes he would dictate his dici- 
kion, overruling the General Manager, 
even if he was his own son-in-law.

So, 1 would ask the Railway, Minjuftgr 
to be pleased to approach. |be 
grievances of the rajlwayxnen in this 
new and rather imaginative way.

I wish him well because I feel that, 
quite frankly, the progress and the 
health of his Ministry is synonymous 
with the progress and health of our
country.

Mr. Speaker: Shri Harish Chandra 
Mathur.

I expect hon. Members who desire 
to speak to rise in their seats, so that 
I might be able to call any on of thgno.

Shri Harish Chandra Mathur: The
hon. Member who has just preceded 
me has answered in full the main 
point made out by the previous 
speaker, more particularly regarding 
the revenues of the railways and their 
development fund. When he was 
speaking, I had intervened and drawn 
his attention to the Railway Conven
tion Committee’s recommendations 
where all these matters had been fully 
discussed. And this House, as a 
matter of fact had impressed upon the 
Railway Minister to take good care of 
his development fundr

Leaving that apart, certain details 
have been discussed by my hon. 
friend who is supposed to have 
certain expert knowledge on this siib- 
ject, and who has been participating 
in the debate every year. I have no 
intention to go into these minor 
details. I would like to confine my 
observations to broad principles and 
certain basic problems which, if taken 
care of, will give us a good start.

I feel the great trouble with the 
railways is that even in this year of 
the Third Plan they have not got any 
transport policy. In the absence 6t  a 
transport policy, there has not been the 
type o f planning which we have 
always desired. I do not know "how 
it happened that even the Planning 
Commission was awakened to this
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Important issue only while they were 
discussing the Third Plan. If you open 
1he Third Plan, you will find that the 
ynjdn point stressed is the absence of 
any transport policy before us. This 
House has, from time to time, also 
impressed upon the Government, the 
importance of this particular aspect of 
fee question. We have this Neogy 
Committee, and it is really unfortu
nate that, in spite of its having been 
appointed as early as 1958, nobody 
seems tobe worried about it, and it 
is’ only the other day that the Chair
man of the Committee himself made 
a complaint that he had received no 
replies to the preliminary report that 
they sent out and the factual informa
tion which they had placed before th6 
Central and State Governments and 
so the final report was being delayed.
In the absence o f this factual data 
and and the answers to these impor
tant questions, it is really difficult for 
us to go into matter. It is really 
expedient that this Committee’s report 
is expedited and we have a transport 
policy placed before the House, dis
cussed and approved by the House.

In the present state of affairs I 
think the railways have got to take 
special note oi the point that they are 
not only the longest public sector 
enterprise, but they are almost—not 
almost, but as a matter o f fact, they 
are—a iponopolistic enterprise in the 
public sector. And when you have a 
monopoly in the public sector, the 
responsibility of that enterprise be
comes all the more great because 
there is nothing to compete with it 
and nothing to tell you the true inter
nal story. ISie other doy- when we 

I were discussing the airlines, by hon. 
j friend, the Minister of Civil Aviation, 

told us that while all the standards 
were being fulfilled, the cost at the 
prtvats sector was R& 800 compared 
to Rs. 886 o f the public doctor. K 1* 
i* so, it totooin* all the mors necessary 

we look ibfto file working of ibe 
railways,

^ There'haa ̂ bo« do real eoquiry into 
the working W-UMi wBwfcya ail these 
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Neogy Committee has observed very 
recently that even while we were plan
ning, . there have been acute 
and great mistakes in the 
planning of our transport faci
lities for the Second and Third 
Plans. We find there has been trouble 
all over the country go far as the 
transport of coal and other things are 
concerned. The hon. Minister of 
Railways {ells us that there has been 
no difficulty and that the railways 
have fulfilled their targets. But I 
would like to call the attention of the 
Minister to the fact that it is not only 
in respect of coal, but in respect of 
various other commodities also, that 
when the Federation of Chambers of 
Commerce met here, they made a 
special complaint about the transport 
difficulties. When the hon. Minister of 
Commerce and Industry invited his 
Advisory Council, again in thgt Coun
cil where all concerned are represent
ed, the main complaint was transport 
bottleneck. The other day when I 
asked a question about the movement 
of cement, I was told that there was 
no difficulty but I know of a parti
cular cement factory where about
70,000 tons of cement got accumulated 
and it wos not being lifted simply 
because there was a transport bottle
neck. It is only therefore natural that 
there should be an enquiry. Not only 
to satisfy this House, but to satisfy 
the country at large, it is necessary 
that we have a high power committee 
which will go into all these matters 
as also into the working of the rail
ways, and recommend what further 
improvements can be effected in the 
railways.

This demand has been made from 
different quarters in this House, and 
I think it is time we gave our earnest 
attention to this matter.

When I ask for a high power com
mission to enquire into the planning 
and the working of the railways, I 
have got' in mind a body like the 
Hoover Commissi on which was estab
lished jn AiBierLca. They appointed 
teams to go into the various aspects 
of the working o f the railways and 
every department, and such a tranen-
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dous good came out of it. I hope it
.would not be taken that we are
charge-sheering the railways, that we
'are accusing the railways or making
an indictment and that it is because
of this .that a public enquiry is
demanded. Lt is tor .the :benefit of the
railways themselves that this is .sug-
gested. They are working in their
own groove, in a particular rut, and it
becomes necessary that some indepen-
dent and fresh thinking is done, that
"such a commission examine the whole
thing and all 'the aspects of the work-
ing of the railways.

I will now pass on to the next item;
that is about freights and fares. I
pointed, out at the very outset-and i:t
·should be clear from my interruption-
·that I am not against an increase in
freights and fares as such if they are
.needed; and I do feel it is necessary
to augment our Development Fund.
'Eut what I wish to submit is that the
;freight Structure Committte which we
.appointed is now almost out-dated and
,'there are certain important aspects of
national economy which are not taken
-into consideration by that committee.
,What worries me very much is that the
.increase in the freights. which we are
now proposing to introduce will have
'an .adverse effect and impact on our
-development plans. They will adver-
sely affect the decentralisation o:f the
:indusity. The freight rates have been
'increased at a fiat rate. As a matter
of fact, we were all the time plead-
ing that so far as the backward areas
are concerned, so far as the decent-
.ralisation <ofdndustry is concerned, the
freight structure. on the railways
should be SO altered as to Jgive .an
incentive for the development of those
areas. But, what we find is just' the
.other way about. The backward- areas
·will suffer a very serious .set~back. and
the development' (!)f. industries wiJ.l
.&uffer.a set:":back. Jnstead- or' gi.ving
certain incentives for decentralisatien,
instead of helping .the movement of
material and the necessary equipment
'to .these backward areas, we have ·done
just the reverse.

I also feel that it is going to have
an .adverse effect on .our export pro-
motion. There 'is nothing so important
.at the present moment in the econo-
.mic life of this country as the promo-
tion of our .exports. Of course, the
hon. Minister has :borne in zhis mind
one particular item, manganese. Hut
that is not the only item which
requires consideration. There are
various other items: and, therefore,
this fiat rate of increase of freighlts
will, I think, be most unscientific and
will be unsuited to the present requir-
-ements of 'Our country. We have .got
to :go into this .question further and
we have :got to e-evise our fretght struc-
.ture in the light 'Of the policies we have
-enunciated in our Third Five Year
Plan. Our freight structure .should be
such as to' .help the fulfilment of the
Plan; i,t should be such as will help
the development of the backward
areas .

Another thing which I would like
to illI~press upon the hon. Minister is
about efficiency of administration. I
do hope that if the sort of Commis-
. -sion I 'have suggested is 'appointed it
will have -;great effect. It is no use
'appointing just the ~vof committee
'which We have on!lv to examIne one
particubar .aspect o£ railway adminis-
tration, that is, accidents, under the
'Cha:irmanship of -Shri Kunzru, W'e
-must examine the 'entire thing. It is
n'O.t ill1isolatron that we can examine
tire part pla:Yed by particular staff
and see how these accidents take
place. The -Commission rsnould lbe 'an
aJl-embracing 'one' which would .go
into an aspects of administeation .

Even at present there are twoseri-
QUg ,th.ingswhich have ;got to be taken
note lOf imme&iateJ...y."One is ,that 1Jhe
.inspectien on. ·the .railways has heen
-very considerably weakened. Previ-
~ol(l.sly,~we "had the independent Ins-
opectorate under the Ministry 'of Cem-
muncations. The Railway Board
wanted to take it over; but because
~0f certain feelings expressed on the
fioo'r;;.9f .the House .and .beeause this
. question :was taken ·up .:strongly., ;the
inspectorate remaining independent
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has been no real parting of power and
we have fallen a prey to past tradi-
tion. "There is not that feeling, right
from the top from the Members of the
Railway to down below, to change
that tradition.
I am not in agreement with the hen.

friend who just preceded me that.
whatever the man at the ,bottom does
goes right up to the Railway Board and
even the Railway Minister and is dit-
toed. That is not correct. As a· matter
of fact, the position today is that
nobody is prepared to take the res-
ponsibility. Therefore,' something must
be ;done about this matter also.
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under the Ministry of Communica-
tions. But that does not play its role;
it is not at all now in a position to
deliver the goods. If it is to be
rendered 'infructuous it is no use keep-
ing an independent inspectorate. If it
is to deliver the goods and if it is to
have some importance wtrich it used
to have something must be done to
rehabilitate it.

Apart from this, it is necessary that
the railway administration itself
strengthens its inspections. The in-
spectionsthat are carried out today
are almost a formal matter. I do not
know if there has been any surprise
inspection. If you just give notice that
the Chairman of the Railway Board is
going to a particular place, everything
.is spick and span; everything is taken
care of. .What is there for the Mem-
ber of the Railway Board to go and
see? Particularly thQse items which
sbrike the general public every day
are not there. Even if you go to the
railway station here, which 'is under
the direct nose of the Central Gov-
ernment, and; where the Ministers go
every day, you will find the whole
platform littered with all sorts of
things and it is dirty. But if you 'go to
a wayside station for inspection, you
will find everything is spick and span.
It is just because no one takes the
trouble of having a surprise visit 'or
inspection. Something must be done
about this.
The second thing is the devolution

of power on which 1have been laying
particular stress. I would like the hon.
Minister to tell us what has been -the
devolution of power from the Railway
Board to the General Managers, and
from the General Managers down-
wards. This is very important ." You
should ogiva power to the man on the
spot to take steps immediately. ,What
is happening at the present moment is
that to save one rupee you waste Rs.
100. If you just spend that 'one rupee
in an unconventional manner you are
going to be wen to task. That is the
procedure; but, if you waste Rs. 100
nobody-ig going to ask j>'OIU -any ques-
tion because by wasting thisRs. 100
you are going to regularisathe expen-
diture of one rupee. It is because there

When we discuss the Demands I
will go into details. I think the him.
Minister had given a promise on the
floor of this House that there would
be a further economy drive in the
Railway "Board itself and that he
proposes to reduce the number 'of
the Directors and' Deputy .Directors,
But, when I look at the Budget Jpapers
I do not find this has been vdone. AB
a matter of fact, I find -there are ,a
huge number of clerks. Anybody who
looks cursorily at the' Budget papers
will find ·that the number of class IV
servants has increased by about 30
per cent. We had thought that the
number of class IV servants would
go down' considerably, -But we .are
-not going to have anything of that
kind. -In ,the Railway Board I do not
think the -class ,IV servants are -re.-
-quired for policy making; nor are
these, -clerks .required for poliGY
making. It only increases the -work
considerably.
'An Hon. Member: That is Parkin-

son's theory.

'Shd Harish 'Chandra Mathur: I
"deal ,.with Parkinson's theory when
·1 speak dn the 'Demands of the Home
-Ministry because this Parkinson's
',theory which has caught "the 'imagina-
'tron of ma."1y .of our friends' here is
as musory' as it possibly' fou.'td:h.e.
It is ..D(J)t=the 'Parkinson's' theory.
1 know .;of a particular 'sEbctibn

In .a 'Ministry here in 'the North
'Block. :n would .be' 'Interest-
ing to know that .• there . are
about 11 persons in that particular
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section and there was not very much 
work for them. I am not giving the 
name of the section nor the name of 
the Ministry. The clerks themselves 
suggested to the section head that if 
he would reorganise the whole thing 
in a particular way the work could 
be done much more quickly. Nobody 
would listen to that. But, then, there 
was a change in the section head1 
himself. The new section head had 
some drive in him; he listened to the 
persons concerned; and added some
thing of his own. And, now, instead 
of 11 persons, they are working with 
4 persons. All this is here in the North 
Block and nowhere else.

I think there is tremendous scope 
for economy everywhere but I shall 
deal with these matters later on.

Before I wind up, I would like to 
refer to a particular procedure which 
is followed in the Railways. When I 
address a letter to the Prime Minister 
or to my •friend, the Minister, I get 
a reply quickly and under the signa
ture of the Minister. But if a Member 
of Parliament were to write a letter 
to the General Manager, he c o n d e 
scends to send a reply after a few 
day« signed by his private secretary. 
It does not hurt my vanity if a reply 
comes to me from a private secretary 
but I think it is absolutely wrong and 
it. is against all sense of propriety. I 
say it is wrong because we do not get 
even this satisfaction of knowing 
whether the matter has received the 
personal attention of the General 
Manager. I think common courtesy 
requires that when a letter is address
ed, particularly inviting the atten
tion o f the General Manager 
or some such officer, he 
should not find it difficult to write a 
D.O. letter back to the Member con
cerned. I hope the hon. Minister will 
issue general instructions in thfa 
matter that these matters which 
are referred to by the Members of 
Parliament may be attended to by the 
officers themselves and that they 
should make it a point to give a per
sonal reply.

There is a lot of force in what is 
being said about personnel matters. 
The efficiency on the Railways is 
affected because the personnel con* 
cemed are most of the time worried 
about their personal grievances and 
w« have not been able to devise any 
agency which will give satisfaction to 
theses people. I spoke at length about 
it the other day. Even the Rome 
Minister gave us an assurance, when 
the Pay Commission report was dis
cussed, that they would find some 
machinery on the lines of the Whitley 
Council. I do not know w'hat the Rail
ways have done in this matter. Some 
satisfactory agency must be devised 
which will give satisfaction. Maybe, 
what they are doing is correct but 
there is no agency which will give 
satisfaction and which bring the staff 
to the authority concerned and which 
will give them the feeling that they 
have represented their matters 
properly.
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It is like the abolition of the zamin- 
dari system and bringing in the inter
mediary people in the provinces.
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I will be glad to know if a single 
general manager or a single head of 
the department getting Ra. 2,200 has 
been declared surplus and forced to 
retire due to the shrinkage of posts 
due to the abolition of the 30 railway 
system and their reduction to six 
systems.
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Is it sot bad economy?
The Deputy Minister in the Minis

try of Railways (Shri Shahuwu  
Khan): Is it the contention of the
hon. Member that the railways should 
work without heads?

Shri Priya Gupta; I do not mean 
that. I do not know if comrade 
Shahnawaz Khan does not understand 
me.
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f f t  f i n r * ^ ]

vt ^ P ^ rRvft »nq3rar t^nr «tt i 
^  f t  fW  f*ren% |

-fRg^w  >

wtxrw iq it a r  : Jtrr vm &  *m 
*> 5TOWT I

am glad; I will keep 
it in mind. %TT *T9RT9T ^  

ffw < i y t  *rer% v  few t
5?  ^  f  fifT V W <  t| ,

^ t| I \ '5ft*T 
•aRT^ *T$ ?ft ^  V  v w t f  3  % aft 
«n *r w a x  «nt #  1 w  %

A  WTCT ^  T^lT -q^nt %f^T 
^  ^ R K t  tnpppft * T  *T^rr t  »

5̂T % <(14 ĉ f*PT T̂ n̂̂ <) I 
*T t̂*TTPlan implementation V 
ffaap *  *& ftr^pRT *rrfaST $,
^ P m v frn fipmHte 3  rnp 
uif'TOT % r ^ f ^ m  finri^e *  ^  

vrifm r |, ftrffiw n  fwp*ftd 
3  ferf^wr <fTfwr t  1 

These extra officers’ posts are WTFT
if <^finr w w w  i F i  fa*

trs»T *ft  t « t  ^ m T  I ^ T  ifff 
t o  ^  *^Tj5 f ^ t  1 *m a

flt fw *  qr*»r 1 fV^r % 
u f r  n v r v f t  ^  1 k  wT7 >rr

tr̂ r <fter r̂̂ TTcn jfi
*ptt t^r <tt 3rmr | ^

another clerk cannot be appointed as 
there is an embargo from the Railway 
Board. Even in regard to r^«m»i 
labour, the head of the department 
could not sanction another post or 
take another person in substitute to 
relieve him because the Railway 
8®ard has put an emtatgo. lie caiv- 
not appoint even class XV staff on 
S i .* 5 '* e r  oMfetth.

vjt *o  m fiw w  «TPft‘ «rraT tpn
% m f w  *t
«rr «nff w  ww j 

nrr vo «pr sfarr snff * jt iwfr 
aifr **  <to fit* q̂ To *|T 

<rc nrr % ^  <Vo <ft» ^  ^
* 0  f̂r0 q se  ^  anrf w r - i m
VT ?ff 1 tnp 5fto V̂o *̂ T° 'IT

«n% ft*  *Tt°
%ftr <t® ^V« 'Tt̂ e *fk ft i
firfer wro*fr
*sr *Ft ^ 1 fV&sr t  ^  ^ 
^?T ST̂ T 5^TT ^fP’T trvprtft ^  
»i% s»ft ^  ?nm ^  'mrr t

3-tn* «trt ^ r r  ^it^tt jr i 
=>ra| f̂tapRT 5t ?t m «T
^ r t ^ ? r ? r a T ^ w  ^

fsr* *t yx. *>° *rrf?rp ftr̂ rcrr t,
3ft XTTT % w re * if 

wrtrr % «m r  qrar
^ ? ^rmT ¥T ?T*r Pp?ptt |, ^  ^  
u n ifrt, VT% W TPT fV̂ PTT ̂ t, <4̂ t 
«FT 5W f%?PTr ?>, ^  ^  WSTT r̂ \ 

It is known to you what school feat 
are.
UW «TWif^g fdftWW OTT % 'TOt  1 fmr ^rr *m ?ft v* % 
^r¥t4>Rr5ft w f t  1 1
w  % % ^bk ?fr r̂fN<wf<4Y ^

ft; VTT f^rr *£% ift, ^
vnrr ^ xftK vr*r ^ k i ^ i v w  ?rt 
+<»ti jfr ^ t t  ^IT
T^tr^tftnr i #% ^ir,^*^frar^F T  
»tt*raT j ,  %Pp*i t̂ p mv ft mth

r & v s n o m  »nfa>f« w n fr
T « T ^ « W | ^ f V ? l t 5 %
<ft #«rw  ^ r t  fijirir
v tt»r i f t x t  tm  * t w f t r f  tffc  * *  
fVt^sr a n r^ fr|  13 tr « r % ^ ir



*rr:m rarm«w i t  
* t o  fo iT  ft? s w  * » r s  q r  v w  %.------ .—~- <* _ rf»_ A, *w. __
W H W H  WRPfT T*nt*t I *T *

% %
Yoa can tooree the engineers on cons
cription to  serve fbr the next two 
ymmn alter pasnng college course* by 
turns, and there will be no dearth in 
the categories of the engineers and 
technicians, Just $■ it happened in the 
American or the British countries in 
IMS or so during war periods.

50 «rrr*fr vr 
^  *fr*r

This is how our country is progres
sing with the peculiar economic policy 
during period of our planning!

HV TO  '•<3 Pi’ i TRT I 
Even a man in the street, through a 
representative organisation, even the 
smallest shopkeeper in the whole o f 
the country, who has his chamber of 
commerce and comes through it, sub
mits his opinion on planning.

ire  w n fjft v t fv $ tr  ^  fira r  «m r i
^ WPT 4JHr*fl f
S  »rr*ft * r f  i

But the poor railway employees were 
not consulted either through the trade 
unions or any other organisation. 
U»ey cannot approach the ML«A or 
SIP, because the embargo o f the ser
vice conduct rules are there. So, the 
roilbons o f the totting Railwayman 
could not have their say regarding 
planning in Railways even through 
anions to get the things done as re
quired to Ixqpksnent the Plan.

ft>
*  t o  % Pro TOT ^  ^  I TO 

trrr % y w
% » . -it. a. . _  3K-. - A  ^  J. .T$*ST W 3T ^TR np'fl TxWX

f*S f W  ̂  WWI W f I M  % ?n 4 JH 
1 1 w  tfr #  5 1  istefrf 

*tr r\  i

'S/sI tm m nf VAISAKHA 1

•ft fim >i«*t : vfMrt
I  wt w  %■ fstf A «rr$rr $ ^nr 

<fto «rc w i t  wA 
f*m  t o t  | sft 3*  I?

*> m  T̂ ŝ T, wnrr, jhtW tt <tk  
afnm ^  fstfrfr ts? i

wwwi »i*rt TO*ft*r
*pxft ^  t o t  $ tfr w  t o  1 
5T? fft ?t a w  %  tT̂ r faftz x^r
t o t  t f t ,  f w  t o t  *t3f
-. ̂  - - rv .a  ______ .vyvWT n w t i*Ms TOO TTTTT wm nt

arr? i t o
fatfr it ^  t  trr
«HNft $  i ?t, v ’rSsnr m  t o  ?ft 

ri STS’ ^ i

fiw  »P*T : TOJ sftfr^, A ^ T O  
V#*TT I

V «W  : «fps #T V<TW
^  ^  wwr |r t

«ft ftrw ^*ir:
The budget report says that there is 
an improvement in efficiency. They
say all the raQwaymen have heen
workmg welL There is no doubt They 
will admitted it them selves. 
qr^JiT tfTO TO STjfc ftra% 
extra hours qrj*T VT ^ ?

^ r t . f T O ^ v ^ T ’smprr^------
f»?T) r^fTT

^Tf5Tf( i y rQ Ptt o  g r o t  
%“ Tpsq Jî ®r t ,  w  ^  &  *wv*
«w n t\«iVi'< ^  i <snr^tf TO«frtr 
<nw*r wt?i% ^  r̂r ^®w«f
«v^. *v .-■*> . - j \  f*. - S  .» _ ^  v  mJL—W3IT lW i<  *T <Tu

^  t ?ft
^  ift ^i«tt I

«T O  ^  ^  TO fc f^»

, 1884 (SATCA) Budget—General %Sz
Discussion
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[ w w  «rstor]
^  «tpt ’P R i fa v rc  ft

!̂T sfr u^r ?̂r jjfaiy 
*mft I , % ^rrfkv 1 f̂t srpr *sr

f»iT 1 nr? if? -»fr «rwrmr vwm  
fa  «nr mtnyr^  % amrr |
wt 5*  q v  * f f a r  *ft  ar«B w n a  *  ^  

am ft $  1 “s t a r t ” a # r  ^ r  ^ r m  

vftfa *r$ jftfs*r 5̂  $ i

•ft fim »pw : 
v t f w  t o i  1

Shri Nambiar: This is his maiden
speech. This is the first time that he 
speaks here.

Mr. Speaker: Therefore, it is my
duty to advise him.

Shri Prlya Gupta: Provided this is 
compensated by giving me time.

2»

f a  % arra trrcfr $ fa trW l*T
fr?tftrcrfe*T t o  ?f
trWhn vk  % asrnr 5«r fa^ smr f  1 

^  | f i n p ^ r  ^ 
s a  * t  «PT r̂ % fcra t s r t  ? r t i  j r i ^ t

VTRTT $ I %fa*T $*TW ^  Vt
a T n a f f  t f * f r ^ * ^ r * m $ f a

*prrh: *m  7T
T A „  O.T., R.A., Leave, Pass 'TT 

1 fav*T %■
qfaqSfe ^  % *n̂ : it *fk 
a r f r  vt * > r ja  ?nr gir g 1
m *  ST* VFJ»T WRR ?fFT *TH% 5ft
fatfr fa w  ^t sift $t a*tft «ft 
3brc*f frrer *fr ̂ n t  f  wvc
*ra% m fagx ^  «n ;̂ jpx%
at TVat t*R*r Vt iWWd sTqt 51 ?H^T 
«ft I

u - t *  h a

[San  Sumnbranath Dwivxdi in the 
Cheirl

Due to the lapses ot officers in fol
lowing strictly the rules laid down 
as such, the disputes arose and when
ever the cases are represented, whan 
individual cases are represented, it is 
said: “Pleaae refer to derk so and
so, so and so.”

a t ^ r s a ^ i  q r f M y w  frg fa q r^ s t 
t̂rtt $ ? «Nr*rr*raifa-

f5TT ^ I H) 1 Til MO 'Jii v i + <<1 ^ fa
»■* -,-jgy r-.. , , *vr_ -4-He mWT I nnT'T qv i  1(4iMi- 

* t  ht*t fntr ^rmTTJr *¥. 1 
sfa fa  *r ^rhRt’T fa*rr ^  fa  
w  * m  v j  * m  1 ?ft 
n »,«t^ d  %fa»r a r  w .  a  ^>?t 3tpt
f a  q>fft it  m r  « m  ^  a t  o t v Y
^<n^4 v ^ t f a m  1 a t  <ptx tk 

ftRraT, irr ^ F a  q r  w i e r  
a ^ t  ftrerat a t  H d+in ^ 
t % f a a  *p t^  %
?TPT %̂ TT 'T ^ T  t  I

^  t  h w h !  4 a tfs n rfb r 
1 ^  tnp 3^ ^  fafirjr ^

i r w  ^s?v if t w  i r t  1 1
Our Government Is also a member 

of the International Labour Organisa
tion in Geneva. There, there are 
many commitments and one o f the 
commitments is, they should talk to 
the railwaymen, through representa
tives of the union or the federation, 
and then resolve the grievances.

The meetings sfiould be so arrang
ed that these are resolved thrcttgh 
talks this way or that way. , .TV

| • ►
ftra ^  & w  TOT%

XL --̂  _-— .... A «w p f n  wi vstjfnt v  *np
f ^ i f a  5̂  |  w r  fa t ff  mm. . #
w m * f a *  w #  ^  v iw r t  fa  «RI 
**r * t  wwc
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* 5  finft ftaT £ ?rt | fa~#
_g?w fart g-', «ptt w  qrnr if ?r»r 

^rrsm ift irt «nir v t  v m  vrr ^Cr
T̂TTrtft, «TPT f a * f t ^  Vt^TT 

$  V*mx VtfSTT^ST^ I
%fa*r %*rit »t fwftr ^  £  fa  *rrt

gfteT im g r  srtr *prc g^far 
T?r spptt ^  t o t  %ttt ?ft arw

*&TT :
Bloody fool, you carry out my 

orders. You are not concerned with 
■what work is given to you.

?<fr cn? wrnwr
^ I *rTC Vt *<U<i*i •to c; if <rifrfl-
ê 5T?r vt «rm 3 ? ? ( 3 ) % 
wnRrte ftfli ^mi ^ <rt 
*FT SfTVt̂ FT ^ I ^ fa t  5T̂ 7% 4> fVH 

^»T if ^ T  ?To * )  *  *t
^mfr % I XT?ftT£T̂  if Sff ?T ^  p T ^ ft
| SHT̂  f  I

He gives a lower punishment for 
which no enquiry is required.

*paT5T 4  WT̂ T v^xtw^wr 
fa  ^ r t  *r?rf jftsjT f t 1

5m  =̂ rf̂ T 1 ^  ^ d r
% fa  *r*rc w  (%nrr*r % sfd^w <ffr Isrr 

?ft miM+I sai f a  f a y  snrrx
^ s f f c r  ^ titt ^ f% tr^f^prtV *t
^ f t  <rf '*ftr sfftff ?r^  'ft^rr^r
fam  srraT 1 1 ?>tt $ fa  ar$t fsfcprr 
snfasrc fa  r̂rsf f̂rs ^  ^
'P W T &  ̂ TrarT t  ^  'ffa«*fd %wt 1 1

Vrdfx^T ar? Permanent 
Negotiating *ftfen ftcff f  fft 

*jfopT TWft Vt ?frtT 5ET5TRT (dispute
s  *trm »rff far *rr% 1 n w t t  wfr

wr vnw , «fa: «PT^ %
* t j*  •r «wrar ?fWr «ft w*fa*
^  *rntra ^tott % ^
t*W!fT, w f t r  fTmwr, v m

firm ^ idj ^ 1 ^et 3735 vfe- 
?rr*r% «n?fr f  t irfa^ 

p. n . m . *frfzn »f *IT 
'ST^?R % ^  f  ?ft ^T«pt Sfr̂ r T̂TvIT
i  f a  tm ?ft?r T O T  5JJTCT 5f$f T T
^  1 wr *tn fa  aft srra ^ r
5pft3ntr 1 ^ m ^ ff^ n ^ r t^ t ir T ^ ^ ft  

^nrm ?ftw ^ 35rm ^  ^  ?w% t
?r> f̂ T Bf̂ TT 1  fa  :

This permanent negotiating machi
nery is a substitute o f the provisions 
of LD. Act by agreement with the 
then Railway Minister, Shri Gopala- 
swami Ayangar, and Mr. Jaya Prakash 
Narayan, the then President of the 
All-India Railwaymen’s Federation. 
This P.N.M. machinery is in lieu of the 
conciliation procedures as provided 
under the Industrial Disputes Act. 
We are taking recourse to the other 
provisions also. Yet the P.N.M, is not 
being honoured; the permanent nego
tiating machinery has become a 
mockery. Kindly take out from each 
railway union and each General 
Manager’s office the number of P.N.M. 
meetings held for the last five years. 
After the discussions in P.N.M. meet
ings the only sort of decision is Mit is 
being looked into” or “the matters 
from District Officers have not been 
supplied” or “answers will be given in 
time”  or “ I will look into the case” , 
etc. That is all. There is no final de- 
cisrion. Even luckily if any dispute 
is finalised, there is no implementation. 
This is the condition of the Perma
nent Negotiating Machinery. The 
grievances of the workers are being 
piled up day by day. Who is to re
solve them? If they outburst, then 
bad motives are l>eing attributed.

I now come to the merger of the 
two Federations. The railways have 
got two Federations. One is the 
INTUC—National Federation of Indian 
Railwaymen—Shri Vasavada’s group 
—and the other is the All-India Rail- 
waymen’s Federation that is Mr. Peter 
Alvares and Shri Guruswamy group. 
The All-India Railwayman's Federa
tion is the only Railway Federation i i



(Shri Priya Gupta]
Indian Railways since the birth of the 
milway union. In 1948 by force, a 
parallel Federation was created by 
the Railway Administration through 
the backdoor and passes were grant
ed to them. It was allowed to be 
nurtured and grown by the merci
ful attitude of the officers then pre
vailing. When Shri Jayaprak&ah 
Narain was there in A.I.R.F., the 
I.N.T.U.C. Federation was allowed to 
grow. At one stage, it merged and 
again it separated. Again the ques
tion came whether it should be 
merged or not

fo r  §  arfes ns%n3K
i- jfTTT k: m

% f w  Tjfarr tot i

It is not the AU-Indla Railwaymen’s 
Federation, but the ENTUC’s Federa
tion which expressed the candid opi
nion that they are not in favour of 
merging. The policy of the Govern
ment of India is that there should be 
one Federation all-India-wise. Un
der the same INTUC Federation—
NFTR—, Railway Administration had 
given recognition to two separate 
unions in each of railways,—in the 
Eastern Railway, North Eastern Rail
way and very recently in the N.F. 
Railway. When they talk pf merger,
I  cannot understand why they are 
creating parallel unions in each of 
the railways under the same INTUC 
Federation. I cannot understand the 
policy of the Railway Administration 
in creating multiplicity of unions and 
creating a rift among the railway- 
men, so that actually the railway- 
men cannot unite and light against 
the autocracy and the bad gestures 
of the officers of the railway admi
nistration. Industrialisation defi
nitely diminishes the number of 
workers. At the advent of industri
alisation, the problem of surplus 
workers should be solved. The 
working hours must be reduced and 
acme other devices must be arrang
ed to see that none at the people are 
made surplus. So, transfers from 
«tM n locomotives to dleselisation

287 Railway APRH,

must be done in such a way and «# 
such a policy that no hardship is 
caused to the workers.

3  j  ft?
*51* % qnr <rwr nut

w W w w  w s  w t f t w  <nv, ^
g re y  tsTf i

^  to  ( prescribed scale) 
t  t »
ji? $ ft> ^  *n%

^  ^  ^  
ŝntr i wtr

^sn 5fH7 m fa  \«o
skilled posts if % q o cjt

(Basic Tradesmen ) 
far appĵ T v  f w r e  t  i

*  fto MM o ^
^ am

f a i l 'd  ^  ^fV Tifpr i

TTTTT V r̂ HI'Ti ^ ^ h$Tl ?T*WcTT
*T W f TfTT ^ I

Direct recruitment in intermediate 
categories of Class IU and Class IV 
Staff 33T «TT I W^PT

p.N.M . ifrfzn Jf fir vt w m n  
ijifT «TT %  in future jf«TT
f«P SMltft
f ^ f r  % <BtTVT
%f?t i fw w  it  wr

t o  3 «rtr 
V f£TH> vt ^  ft#  f fsrrer 3 «ftr
m m  V ?r Intermediate
Categories if

1 1  ^ e i t ^

21, 1962 Bttrlgnt—G m eral agS
Ditcutsion
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*** *nfrrr <frr qfafircftft yfrft i «T -̂ 
% mir %; % q[#t-

writ f  fin  <tt for tftFWWF
I JfTT T̂ STT | 

%  «nn: tr t̂ «fr*t rrrf*x  f t y f y r 
>px% "f>r t c  | w f  sf̂ r 
trrfasr vt aft fip w ra  ? »t^ *  tr iftiTOtf >n?ft f  *fk ?fMV it 

qfrrir «̂ r w f t fs t  $* *t 
fiwufte if swte ftarr *rm tc
ift Vr*?*? fin ite  vrf 5T ? 

There must be direct recruitment for 
the post of Head of Department and 
General Manager’s post on par with 
the direct recruitment policy adopt
ed. in the higher intermediate grades 
o f  Class III and Class IV staff. Dis
trict officers recruited 12 years back 
must have passed out from their col
leges in engineering and technology 
but these branches have advanced. 
So, those district officers are unfit for 
promotion beyond the Deputy Head 
of Department, on the same line of 
argument put forward for Class in  
and Class IV staff. gprCW
m\ qrter t t  *tVt *rro stfirw S rr 
*ft <Tt*£ q r  qfs^np snftsw  
* m  f ^ J i d  finTT 3CFT
io that fresh blood with more advanc
ed technical knowledge ma ybe avail- 
ible. But the Railway Board does 
>ot agree.

f*d^fd< ^*TT-
t t  “ hj; tfta-”  h r r m  «n i 

srfr $ptc f i r  < ft^r «r?t
f  v ft  sftqr f ix  faro ^nrr t t  

few  wrarr | sft fv  
% ftnrPR amrT 11
Conciliatory machinery for resolving 
lispute* of rrilwtymen *T 3T$t ?TV fc, 
ifteT P.NM . level with Railway Board 
here must be a permanent tribunal 
with a neutral judge. Whfrever we 
Hs&gree at the level o* the Railway 
*°wd, the issue must be sent to the

tribunal for arbitration and Us award 
must be compulsorily accepted.

v x  faafaft S  *  'p pn  w r r  (  
f o  p c w w  % aft 
finn ^7 ^TTT 5TP£ f«pilT IWT «[J
^  ?

Total number of amounts pending 
before tfae railway administration due 
to arrears of pay, overtime, T.A. 
& R-A. etc.—are to the extent of crores 
of rupees. ^  fxtTUX "PPC

f i m  f e n  T m  $  ^ r r t  «r*ft
?W T5PT fTT 73TT ̂  f*WT $ I
Hn(fr?q <nft a r  srefrr %
North East Frontier Railway * t t
f ^ f T T , « f t r  T»TTW ^  V TK
^#^^^n>r^PTVt?ft*r-?ftsT advancc 

?  fjp? |
ftp?? K f v  f H T ff   ̂ w tT
v  %■ n f t r  v t  ^

f  i
« m r  f W v r  v t t  ^ » r w  ^
f W » R T  I

i  to  % ^  Sr ^
| fir f a w t  **t£t r fr  $*n  4  wt%

f5RT g T V T ,T R T W ft% ? » T T ^ f> in ' 
sTf>r qrftPT |  3r^t f<P nmt %  srr%
▼t anR?r ^  ̂ t?ft |  ar^t »ft

ir?  f«w r ( v s r w w t  t w )
f c j f M f w  % w r  1 1
«R lf $ f»3 R f ^ft ft^ ft % ?ft

«rro ^  ’HTfi ar^T# w?x
% ftmT ^ ^ar »T^<f ^
• l« t  + I4 *! t t  ^  ?ft v y v t

J j H H f  ^T?W i j  f f T T t »  ^<» f t iT O  %

«n»B f^rPpf f i w  f%«w |
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[«ft t o  »jj*r]
*rr spnt?: x*  

m  tfrrr wtzt % ft? ^  i t*rt 
f«rfa w  gifar %r$t wwz *r f*p£ ̂  *nrar 

f  fa1 ^  t  fw n rfff ^wrsrcr 
m3 jw t

3rfo*r *w ?m t £  fortrnsr
*PF 3TT*t finrrtt Jr increased
quarters rent gtn vsrTTtft £ m  4ft

#  Tf far JTf^Tf ?r f w  1TRTT
(if^cTTr^'rqTanrr^nl ?

^  fafar3% VPRTV^SH *FT
<rr?^> | | ̂  T*mr
3 *rU ^TRT V fJT? 5Tff ft?ft
=*rf^ **rm ?
«t<b# c h  % ^  if -*ft 3rr?-TrcTT5r *r^rt 
■wrfft? i

I want to know from this House 
what has happened to Mr. Lobe, Dis
trict Engineer of Pandu. Is there any
thing going on in connection with 
some theft case or corruption case?
sw t f«rar «rqr«rr 3r r*fsr tot 

^  ^  i f  *n>rt gf I
Our Railway Sectional officers are not 
allowed to function properly under the 
SSP due to intervention by the Rail
way officers. They are threatened that 
they will again have to come back in 
the regular Railway cadre and that 
R.S.O’s. feel their services shall be 
endangered since R.S.O’s. posts are 
tenure posts on loan from Railway 
Cadre for 3 to 4 years. R.S.O's. must 
be given the immunity from being 
victimised.

$fcrr ?*r<f re*f ^ r

t  srtr n̂rJr t o  \ <wr<M *?t w t fw  
spr ffF^r ̂  sjtafr t  w far 

* m p  | 5r
ftJrr'rtnT i

.. Shri Shalinawa* Khan: Sir, gene
rally, hon. Members are not allowed

DUcttuion

to refer to officers by na&e in this 
House.

Mr. Chairman: Let the hon. Mem
ber now conclude.

Shri Prlya Gupta: Only half a
minute, Sir.

For the functioning of the Plan 
period, to gain the confidence of the 
labourers without whom the work can
not go on and who are a part and 
parcel of the national population, i 
would urge a change in the gesture 
of the officers, in the approach of the 
officers, to bring confidence in the 
minds of our labourers. That way by 
creating a congenial atmosphere the 
officers of the Railway Board and ol 
the different Railways would be serv
ing the country at large more if they 
bring confidence in the minds of the 
labour.

Shri Bhagw&t Jha Azad (Bhagal- 
pur): Mr. Chairman, Sir, I welcome
this Budget with a mixed feeling. 
While I appreciate the achievements 
of the Railways in the Second Five 
Year Plan, I put myself again the 
question why enough Or much more 
could not have been achieved in that 
period.

The record of the Railways in the 
Second Five Year Plan has been im
pressive in the sense that it has achiev
ed the physical and financial targets, 
it has added to the track capacity, 
new lines and others within the out
lay provided in the Plan.

But the question is, after all the 
achievements in the Second Five Year 
Plan, why is it that the Railways could 
not keep up that tempo, could not do 
up to the expectations of the people in 
the first year of the Third Five Year 
Plan. Discussions were held in this 
House on the interim budget just about 
a month back, and then also senior 
hon. Members like Shri Mathur raised 
the question of transport capacity, as 
he has done even now, and many im
portant problems regarding the Rail-
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Railways which have been very 
.seriously threatening our economic 
-progress in the first year of the Third 
I*ive Year Plan. But we could not 
see any answer coming forward, we 
could not see anything which could 
b e  said to be the reasons saying that 
these were the possibilities, these were 
the shortcomings and this is why we 
failed, we could not keep up the 
tempo in the first year of the Third 
Tive Year Plan.

Sir, the achievements of the Rail
ways in the Second Five Year Plan 
had been marvellous and if you reason 
out the causes for their behaviour in 
the first year of the Third Five Year 
Plan I have to come to the conclusion, 
though most rcluctant'y, that our pub
lic  undertaking has failed, it could not 
keep up to the exoectations of the 
people. Why? I think the reply is 
that this great cntsrprise of ours 
«ould not see nto the distant future, 
could not catch, arrest and imprison 
the future circumstances that were 
likely to arise as a result of our fast 
growing economy in the Third Five 
Year Plan. That is why we have this 
bottleneck.

Sir, the greatest thing that is being 
mentioned, the greatest blot on the 
Ra'.lway M :nistry today is this that 
they have fai ed to handle the traffic 
that has arisen in the first year of the 

■Third P'ive Year Plan. Just now men
tion was made—it was mentioned be
fore also— about coal. That is the life
line of our industry, the lifeline of our 
steel, the lifeline of millions of hearths 
and homes. What has been the reply 
•of the hon. Minister? What has the hon. 
Minister said in his Budget Speech on 
this very serious matter? He says: 
‘‘The Railways have been meeting the 
fu ll demands of the steel plants and 
washeries; demands for wagons for 
outlying coalfields were also met in 
fu ll". If that be the fact we welcome 
this announcement. But we would like 
to  know from the ex-Minister of Steel 
And the present Railway Minister whe
ther it is a fact. Is it not a fact that 
the Railways were not meeting in full 
the demands of steel? If he contra- 
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diets that, then, is it not a fact that 
the industry in this country is crying 
from Press and platform that their 
demands are not fully met. Their 
representatives even in this House dur
ing the last discussion have said that 
the industry is living from hand to 
mouth, they have stock of coal hardly 
for two or three days and because 
they are able to collect together and 
pass on the surplus from one industry 
to another they are able to run their 
industries. If this is the situation, 
then shall I not say that the Railway 
Ministry is devoid of imaginative per
sonnel who can see into the distant 
future, who can see the demands of 
our fast growing economy, our fast 
moving economy and the demands of 
the Railways. T h ey  should have 
thought this much ahea’d and should 
have supplied to this economy the 
necessary wagons that is demanded of 
them.

If what is said about the industry 
is not correct, then I shall stand myself 
as a witness among the vast millions 
of our countrymen who need coal for 
their hearths and homes. We know, 
even the hon. Minister has said in his 
speech, that there has been shortage, 
there has been th's bottleneck for some 
unavoidable reasons. What are they? 
This is just a cover to hide the fact 
that they could not do much in respect 
of coal. It has been said even by the 
Coal Controller in an estimate that 
in 1961 they wanted an average of 
6150 wagons but they were supplied 
4758 and even as early as in January 
last they could "put only 4731 wagons. 
I heard a big friend in the NCDC say
ing that the corporation was producing 
about 7 to 71 million tons but they 
were purposely cutting down 3 million 
tons of production because the Rail
ways could not co-operate with them 
in lifting that quantity. Is that not 
the situation? If that be the s'tuation, 
then we can say that we could not 
get any assurance from the hon. Min
ister jn his Budget Speech that this 
will not happen
14 hrs.

We have seen in the last year o f 
the Second Plan that we could not
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meet the target fixed for raising coal. 
Then what is the position in the flrst 
year of the Third Plan? The target 
which was short of fulfilment in the 
Second Plan could not be fulfilled even 
in the first year of the Third Plan. 
This is a very sorry state of affairs 
which must be looked into. The same 
is the case with cement and other 
essential commodities. They are not 
being carried to the far d'stant places 
in the country with the result that 
there will be no roads, no schools or 
health centres in the villages. It is 
necessary that the entire transport 
policy of tho railways is re-oriented. 
Our senior colleague, Shri Mathur, has 
suggested in the House that there must 
be an inquiry into this matter. By the 
word ‘inquiry’ we do not mean here 
a charge-sheet; we are not demanding 
that. What we want is that the Plan
ning Commission should rc-assess the 
value of the railways, must re-assess 
the requirements of the rai'vays and 
the part that the railways have to play 
in the developing economy of the 
country. Then lore. a commission, 
either of the Planning Commission it
self or outside, mu"t be set up to find 
out why these boUJenecks are hamper
ing our progress and to .suggest 
remedies.

Whenever we raise the question of 
the part the railways have to play in 
our economy, we receive a strange 
answer. 1 was going through the de
bates and I found that one Deputy 
Minister has replied in very nice terms 
to this question by saying “What can 
wc do? We should be told ahead as 
to what requirements will be placed 
on us. Also, additional funds should 
be made available to us” as if we have 
to tell them what the requirements will 
be and how much funds will be need
ed. The Planning Commission is al
ways made a scape-goat by the Min
istry which cannot function efficiently. 
Therefore, that Deputy Minister says 
that it is the Planning Commission 
which should look into the matter as 
if the railways have no plan of their 
own, as if the railways do not know 
what the demands of the country are.
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If they are to say that the Planning: 
Commission must tell them what they 
are to do, then I would say that the 
Railway Minister, along with this de
puties, should walk out and the Plan
ning Commission and the Planning 
Minister should come here to look after 
that work. But that is not the pro
per thing. I hope the new Railway 
Minister will tell us that the respon
sibility is his and that it is the respon
sibility of the railways to provide the 
country wagons and coaches to carry 
the increased passenger and goods 
traffic.

I agree with the railways in theii^ 
view that the Planning Commission 
must assess the requirements on the 
railways. I am myself of tho opinion 
that the railways are working over
time, working to the saturation point, 
that it is not possible for the railways 
to carry additional traffic or to meet 
the future increasing demands on 
them. Lei the Railway M.mster say 
in all fairness to the Planning Com
mission and to the Government “Look 
here. I cannot do it without additional 
funds; this is my difficulty” instead of 
mak:ng the Planning Commission a 
scapc-goat. We should be told that it 
is not possible for the railways to in- 
ciease their capacity with the present 
limited allocations. I know that it is. 
not possible for the ra'lways to do 
that. Therefore, I jo ;n the Railway 
Ministry in saying that it is high time 
that the entire matter is looked into 
and that suffie’ent funds should be 
placed at the disposal of the Railway 
Ministry to expand on all sides to meet 
the increasing demands of the country.

When we find that the freights and 
fares have been increased I would not 
say I ke Shri Nambiar that it is *  
very bad thing. I know that when an 
under-developed country wants to 
make rapid progress and go ahead of 
other progressive nations, it has to 
suffer and make sacrifices. The coun
tries of eastern Europe took two hun
dred years to come to their preseat 
stage. The U.S.S.R. also had to make
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a lot of sacrifices. Compared to that, 
the progress that we have made dar
ing the last 14 or 15 years is remark
able. There is no doubt about it. At 
the same time, we should not remain 
content with what we have achieved. 
We have to march ahead and that re
quires further sacrifices. So, we know 
that the fares have to be increased. 
But, at the same t me, we want to be 
satisfied, the country wants to be satis
fied that the increase in revenue has 
been properly used. To be frank. I 
am not at all convinced that the rail
ways are working efficiently and that 
necessary economies are being effect
ed in the railways. The hon. Minister 
in his budget speech also had nothing 
10 say specially on this point; he just 
made an indication that economy is 
being effected. We would like to have 
the details of it in concrete terms. 
When they demand from us increased 
fares and freights, we have certa:nly 
the right 1o demand from them 
the details of the economy they have 
effected in the railways. Now we have 
not been told in concrete terms in the 
railway budget as to what the Rai!- 
way Ministry has done in this 
direction

If you want an increase in fares and 
freights to expand your activities, have 
it. But what about the amenities? 
In the first Parliament I fought for five 
years for increased amenities to the 
pa .sengers. I v v'dly remember that 
I had to fight very doggedly against 
the two spoiled children of Railway 
Ministry, i.e., caterers Vallabhdas and 
Keelner to liquidate them. But what 
is the result? Today when we travel 
from one part of India to another part 
we find that the proudly proclaimed 
and much advertised nationalised 
caterers are behaving in a shabbier 
way than the private caterers. So, 
what I am saying is that when you 
increase the fares, you must also pro
vide amenities to the travelling public. 
Then, what about over-crowding? Has 
>t been solved at least partially? Not 
’hat we are aware of. The hon. Min
ister can verify it and see whether we

are exaggerating things. He should 
know that we, most of us, are expe
riencing this difficulty almost every 
day. So, the fact remains that over
crowding is there and the passengers 
are not provided with enough ameni
ties. We have always been assured in 
this House that the Government will 
look into this matter. How far have 
they looked into the matter? There
fore while you say that in an under
developed economy where you have 
to meet the growing demands of the 
country you have to increase the fares 
and freights, 3'ou have to levy taxes, 
you are certainly entitled to say that 
but, then, we think we are justified in 
saying we can support this move of 
the Railway M nislry only when we 
fool that we arc convinced that eco
nomy is being effected in the working 
of the railways and administrative re
forms are being introduced to give 
effect to that. In our opinion, this is 
not being done.

So far as administrative reforms are 
cocorned, some of my friends from the 
oppo.i'te side have given certain ex
amples. We can also quote a number 
of instances. But I would not like 
to mention ind'vidual cases. I find 
that the Railway Ministry is the great
est eu'prit in implementing the Par
kinson’s law. So far as the lower level 
is concerned, that is to say, clerks and 
others, they are retrenched on grounds 
of economy. So fnr as those who are 
getting Rs. 45 per mensem are con
cerned, their number is reduced dras
tically on grounds of econon'y. On the 
other hand, you will find nay number 
of OS, DS and AS. increasing day by 
day because of the application of Par
kinson’s law. If A  wants to retire, he 
thinks "I am retiring. Who is the man 
who wil] succeed me? It will be B. 
There must be somebody e<sfe also 
who will aspire for that post so that 
I will become important. So, I will 
put C in an important position.”  Then 
B and C compete among themselves. 
B wants one D to be junior to him 
so that he will look superior. Simi
larly, C appoints E. In this way, P. 
G and R are also appointed. As Shri 
Mathur has pointed out, whenever a
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. Member of Parliament writes a letter
he receives a reply "this subject is
dealt with by C, who may be contact-
ed". In this way, they create work
for them. So, though the work in
paper increases, there is no corres-
ponding improvement in the situation
and the condition of the railways re-
mains where it was. There~re it is
important that the hon. Railway Min-
ister should look into the question of
administrative reforms which will
bring in economy.

You always show a big picture but
when We tell you that if yOU ~ant
economy you should extend the
Bounsi-Mandarhill line to Deoghar,
you would say you have no money;
when we tell you that people are cry-
ing for a halt at Mamalkha or for a
crossing station at Ekchari you would
say, "Nothing doing". We who come
from that area know that if the Rail-
ways wanj to have revenue, why have
this skeleton Bounsi-Mandarhill line.
You will say, "It is your fault", but
actually the fault is yours. Everybody
is not born a Harishchandra.

Mr. Chairman:
mine.

The fault is not

Shri Bhagwat Jha Azad: I am sor-
ry, S;r. It is the fault of the Railway
Ministry. They are not providing pro-
per safeguards. It is necessary .that
it should be looked into. Where you
have put in a lot of money, about a
crore or so for a line why not put in
a few lakhs into it so that it is extend-
ed up to a particular place? Have
proper provision. Tighten these loop-
holes through which the entire money
goes out in the form of non-travelling.
You will not do it. When we ask for
a halt or for a crossing, these things
have to be looked into. That will
definitely fetch in greater revenue.

Therefore in the end my suggestion
is that it is high time that the Plan-
ning Commission should assess the
future role of the Railways in our eco-
nomy. You have seen the mess of the
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Railways not coping with the traffic
in the first year of the Third Five Year
Plan. So, if that assessment is not
done, how will they be able to cope
with the 45 per cent increase of traffic
that is visualised in the Third Five
Year Plan? It is also necessary that
there should be another commission to
look into the question of proper co-
ordination between the railways and
road transport. This point is very >

important. I could not make it out
but I am happy that this was emphas-
ised by our friend, Shri Mehta, ex-
Member, some time in the last Par-
liament. . As a result of this increased
freight, there will be a certain diver-
sion of short distance traffic from the
railways to road transport. Therefore
it is essential that another commission
should be appointed to look into this
matter, lest there may be cut-throat
competition between rail and road.

With these words I conclude.

Shri Yajnik (Ahmedbad): Mr.
Chairman, Sir, I join my hon. friends
on this side of the House in registering
my emphatic protest against the un-
warranted and unj ustifiable increase
in railway freights and fares. The hon.
Railway Minister has stated that the
fares 'have 'remained more or less sta-
tionary since 1951. Then how do you
get more revenue from the fares every
year'? H is because the population is
increasing. If you look at your own
figures, you find that during all these
years the revenue from railway fares,
to take them first, is increasing rapid-
ly beyond the expectations of the
Railway Ministry.

Another point that I would make
out is that after all the Railways also
are a commercial institution. You serve
and yOU take money. If you give
better service, you take more, cer-
tainly, from us. But the whole point
is: Is the Railway today in a position
to give better service to the passen-
gers? The position need not be dilated
upon at all. It is as plain as a pike-
staff that the third class passenger is
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the moat aggrieved person in the 
whole railway Bystem. Crowding 
is increasing everyday. The num
ber of people who are hang
ing an by the rails or by the 
handles dangerously perched near 
doors i« increasing every year. Thus, 
you get continuously more revenue be
cause for the same number of trains 
that you are running you are getting 
more passengers and more fares. You 
are getting more money from the total 
fares that you collect every year. Does 
the hon. Railway Minister hold out 
any prospect of giving better service 
to the third class passenger? Does he 
hold out any hope of reducing this 
overcrowding in the trains? Time and 
again I have heard from the ex-Rail- 
way Minister in this House that he 
can hold out no prospect of any subs
tantial reduction in overcrowding. In 
fact, he may not say it, but the fact is 
that overcrowding is increasing. Peo
ple who travel in third class compart
ments are doing so at great risk to 
their health, to their safety some times, 
to their comfort and to their sleep. 
And the prospect is not likely to be 
redeemed at all in the near future! If 
you do not give better service, if the 
third class passenger is downed to re
main in these crowded overheated 
compartments without the barest 
amenities of life for it is impossible 
sometimes for a railway passenger 
to go to the bathroom or to 
the lavatory, so crowded are the 
passages, if he canot get the mini
mum requirements that are necessary 
for his safety, comfort and happiness, 
how is the Railway Ministry justified 
in getting one more pie or one more 
naya paisa from him? Therefore, on 
grounds of equity and on grounds of 
contract between the passenger and 
the Railways, the entire argument 
about the increase in fares topples 
to the ground.

Then you have also to remember 
that today we are living In very 
straiten** condition*. Whatever the 
Finance Ministry and the Government 
spokesman might Mgr it if *  that 
Prices are soaring. They are spiral

ling up, making it difficult for the com* 
mon man to make two ends meet In
comes are fixed and steady, rarely in
creasing to the necessary levels while 
prices are increasing making things 
dearer alround. E v e n  when dearness 
allowance is given, as it is given some
times to some class of employees, 
even that is not sufficient to meet the 
increase in the cost of Jiving. I know 
that in the city of Ahmedamad, for 
instance, even the Labour Office takes 
the standard rent of Rs. 4/10/- when 
actually most of the labourers are 
paying anything between Rs. 15/- and 
Rs. 25/- even in some Government 
quarters. So, when the millions in this 
land are finding life more difficult to 
live and to equate their incomes with 
expenditure, I say in these circums
tances it will be a cruel and an unjust 
wrong to the common man to pile this 
additional burden of this increase in 
fares.

So far as the freight charges are con
cerned, that it another story. Here 
again, the picture is very dark and 
sombre. It has been said by many hon. 
friends on this side that the Railways 
are not able to cope with the freight 
traffic as they are not able to cope with 
the passenger traffic. The line capacity 
is limited. There are not enough 
wagons. There are not enough coa
ches. The number of locomotives is 
limited. Therefore, they cannot run 
more trains than they are doing now. 
But the freight is increasing every 
year. Compared to the number of 
wagons and the number of engines, 
more and more freight is carried; and 
that naturally gives more revenue to 
the Railways. I say that during the 
last ten years, and during the last five 
years of the Second Plan period, in
come both from fares as well as from 
freights has been increasing. And that 
has been increasing because the popu
lation is increasing, their wants are 
increasing; the amount of goods being 
transported from one part of the coun
try another part of the country is 
increasing. Xhst, naturally, Hu been 
giving an increase in the railway in- 
come from fares and freights.
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The point Is, is the Railway Board 

in a position to give better service to 
the people who want to consign their 
goods from one place to another? 
There again, it is a very sad story. 
Often enough, arbitrarily or according 
to their own convenience, the Railway 
Board closes booking from one point 
to another. And so, whether it is the 
common man or the merchant, he 'has 
to sit with folded hands and wait for 
the mercy of the Railway Administra
tion to open the booking.

Many things arc in short supply. 
Coal, for one, is in very short supply. 
In AhmedabadCity, which I have the 
honour to represent, there was a de
putation of businessmen who waited 
on a senior railway officer. There 
were mill-owners and merchants; 
there were coal merchants al^o— no 
agitators, no politicians, just hard- 
headed businessmen. And they rep
resented to the roil way officer: “Why 
are we not getting the coal that we 
used to get even last year? Why is 
there this deficiency in coal?” The 
argument about the three stee plants, is, 
of course, in front of us. Well, the 
Planning Commission has taken into 
account the necessities of all the steel 
plants and the necessities of all the 
industries and businessmen in the 
whole country.
14.23 hrs.

[ M b .  S p e a k e r  in  the Chair]
You have planned for the neces
sities. and you have planned 
lor the equipment for meeting these 
necessities. Is anything gone wrong 
with your plans? Did the Railway 
Administration not know that the 
three steel plants had to be commis
sioned and their necessities had to be 
met in full—iron ore and all the other 
materials thfct they required? And 
then, did they not order the necessary 
number of wagons, box wagons or the 
open-type wagons for carrying coal 
trora the eastern parts of India to all 
the other parts, whether it is U.P., 
Gujarat, Maharashtra or South or 
North? But you hear complaints about 
coal not merely from Ahmedabad or

Gujarat, you hear them all round, you 
hear them in U P., you hear than in 
Punjab, you hear them even in Ben
gal. But we are time and again told 
that we have to serve the three steel 
plants first.

I suspect that something went wrong 
in planning or in carrying out the 
plans. Why did not the Railway Mi
nistry take stock of the entire situa
tion beforehand? Why did they not 
foresee the amount of coal and the 
amount of iron ore and other necessi
ties to be supplied to the steel plants? 
And why did th ey  not also take into 
account the normal requirement^ of 
industries that have been established, 
and of more industries that were 
being established in the whole coun
try, and order the necessary number 
of wagons and locomotives in time 
to meet the total needs of all these 
industries? I fund somebody whisper
ing in my ear that something went 
wrong in the Railway Ministry. I 
speak subject to correction, but I be
lieve that the number of box wagons, 
the number of wagons that were re
quired for carrying coal, sufficient 
number of wagons, were not ordered 
in time. And perhaps another type of 
wagon was ordered instead of the right 
type of wagon that was necessary for 
transporting coal. Because, it is just 
in the master of coal that t'he inade
quacy of the Railway Administration 
has been clearly seen. Well, some
thing went wrong. Otherwise, we 
should not have to lament about this 
paucity of coal for industries all over 
India.

Instead of readily confessing their 
failure and putting the finger on the 
right spot they go- on giving all kitids 
of wonderful figures to sftiow that all 
is best in the Land of the Railways 
and that they have been meeting all 
the requirements of the steel plants 
and of the other plants to the best of 
their capacity. No, Sir, the picture is 
not as good aa is being made out 
either by the Railway Ministry, by 
the Railway Minister or by the Chair
man of the Railway Board. Something 
has g*we Wrong, and X think a s  en-



<qulry should be made into the matter 
and the persons who are really guilty 
o f serious mistake and mishandling of 
the Plan should be properly dealt with; 
because this is a crime that has been 
committed, a crime against the indus
tries established for long all over the 
country and against the people who 
depend on the industries. I do not like 
as soon as I get up in the morning to 
read in the newspapers that the Ah- 
medabad mills are likely to be closed 
■within the next two or three days. And 
then, when they will open again, we 
<Jo not know. This prospect is di-.mal 
■and shocking. The Railways, with all 
their great finances and with all the 
great offices that they are running, 
have failed in this vital matter of 
meeting the necessary demands of the 
industries all over the country. And I 
think that if proper and thorough 
measures are not taken in time we are 
likely to suffer from this malady for 
years and years to come. I therefore 
plead v ith the Government to order 
a thorough enquiry especialy into this 
matter of the transport of coal which 
is a very vital com m od ity  required 
for ri -.ning all kinds of industries. 
The shortage of coal is so great..

Mr. Speaker: Would the hon. Mem
ber like to finish within the next three 
•or four minutes or to continue his 
speech on Monday?

Shri Yajnik: I will finish within 
three or four minutes, because I am 
leaving tonight.

Shri Speaker: Very well, he may 
continue.

Shri Yajnik: Having said this much,
1 have now to cover some other points. 
The narrow gauge railway is another 
subject that a Iso requires to be care
fully looked into. I know that the 
narrow gauge railway is to be closed 
■down. But it continues to operate. 
•Government does reap a good harvest 
from these narrow gauge lines that 
are run now. They go fully over crow- 
«Ani, and, yet, Sis, the primary necessi
ties of life are missing in them. There 
Is no water; and there is no light 
soytetimes when the trains are run- 

M  night It At dangerous tor all
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people and especially tor women and 
children to travel in grim darkness in 
the night from one point to another 
for hours and hours together. The 
trains are also late. I would plead 
with the railway administration to in
quire into the matter and to see that 
the primary amenities are arranged 
for in these narrow gauge railway 
coaches.

Then, Sir, I am sorry to see that the 
Saurashtra Railways have been the 
Cinderella in the whole of the railway 
•system, like the narrow gauge rail
ways. We had been hoping for better 
days when the Saurashtra Railways 
were taken over by the Government of 
India. But the trains are runing as 
slow as ever. Perhaps there might 
have been some light improvement. 
They are as irregular as ever; they are 
as over-crowded as ever and there is 
not sufficient coordination between 
the different lines. I must admit that 
there are a good many lines that are 
running in Saurashtra. With regard to 
the new lines that are being opened 
in Gujarat, I am glad to see some good 
progress being made with the Him- 
matnagar-Udaipur line; but I am 
afraid that hardly any progress is be
ing made on the Zund-Kandla line. 
Tha Zund-Kandla line is even more 
important for the development of the 
Kandla port than the Himmatnagar- 
Udaipur line. The Himmatnagar-Udai- 
pur line is all right for connecting 
Gujarat and Rajasthan. But I would 
plead with the railway administration 
to make more money available during 
this year and to speed up the laying 
of rails between Zund and Kandla.

Lastely, Sir, I have to say a word 
about workers’ quarters. As I was sit
ting in my office one day two men 
came to me pleading with me for 
some relief. On enquiry I found that 
they had come from country-side. 
They were in the railway service*— 
fourth, class servants. Not getting any 
accommodation from the railways and 
having to work near the railway lines, 
they had built some kutcha huts with
in the railway yard. They complained
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[Shri Yajnik] 

to  me bitterly that their little huts 
had been demolished on that day. I 
asked them to see the high-ups, the 
Station master and other people. But 
they said they did not care. They 
aske<j them to find their own accom
modation. But where are they to go? 
They are not given quarters. I can 
understand that. The railway has not 
sufficient quarters. But when you get 
a man from countryside, a poor man 
with family who comes all the way 
miles and miles away from his hearth 
and home, when you bring him to a 
big city like Ahmedabad, permit him 
to put up his hut in a small corner of 
the railway yard, where the track is 
not disturbed. I would plead, there
fore, with the Railway Ministry to 
adopt a more human and humane 
policy towards its workers and do 
justice by them.

307 Retolv&ion re APRIL

14:35 hn.

RESOLUTION RE ABOLITION OF 
CAPITAL PUNISHMENT

Mr. Speaker: We shall now take up 
non-official resolutions. Shri Raghu- 
nath Singh’s resolution has got the 
first place. No time allotment has yet 
been made for it. We might now fix 
some time for this resolution. We shall 
allot time for the others as they come.

Would an hour-and-a-ha2f be enough 
for Mr. Raghunath Singh’s resolution?

Shri Raghunath Singh (Varanasi): 
It is a very important resolution. It is 
a burning question not only in India 
but the whole world. Therefore, I 
plead that three hours may be allot
ted for it.

Mr. Speaker: Order, order. We know 
that. This subject has been discussed 
earlier «s well. If the House so de
sires, we may allot two hours for it  
The next Memteer should have an op
portunity to move his resolution.

23, I*** AboUtkto o f CBV'M joB  
Punishment .

Shri D. C. Shavma (Gurdaspur): 
Two hours and twenty-nine minutes 
may be allotted for il.

Mr. Speaker: Two hours and flfteett
minutes will be allotted to this reso
lution. The mover may take twenty 
minutes. There are many hon. Mem
bers who wish to speak on this reso
lution. They may take ten minutes-
each.

Shri Harish Chandra Mattar
(Jalore): I, for the first time, would 
take only five minutes.

Shri Raghunath Singh: Sir, I beg to 
move:

“This House is of opinion that 
capital punishment be abolished.”

re a m
$  f?nf ire? % Sr xftr wm 5r
*t «TR «n r

WTO
5T?sr ranrr w  m  u tr %
?TT^r wt«b T O a  ^ « m r  t r  spct

st «ff i cTtap-ir*rr, ^ rwn aft srrc-fspm? *rr 3*r
«Pt M f«ST JTft *TT
jf  i w  x *  t m f  »pt JTft «n : fa n *  

fv  f t s t t
?  ^  ̂  5*r^,rr w  i

y r f tf) w fcreft qy  ffiw  gMre 
3% it? srarrr t t o t  | ?tt 
f W  11 *  vnr  ̂v t sm w rv

?rt Tr̂ q1 ftr m  %
w w f wjr | %  «rr*ptrer *rrar t o m
trap flT ?  »Ff5iT $ t * R T  |  t

| f*P msnrwr w  
«r*PTm ^ f*p ^  srm ?n*rr ^nrn^r ̂
<*T«r \
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$ ft? «r«rcm

^ W r ^ r a r f t r c r ' R f t r  
sr*FTO  *mn «r$  * r f  |  f t r  w i w *  art ^  
i$Y’RnrFrr | wrsreror

srr frt i
'3Ŵ> *TT̂ f 'R̂ T Vt1̂ ^<.1 t̂»TT

VTOfhT T®* *ff$RTT % ft T̂TTtT £
fspr% W fR  qraft vt *tstt n̂̂ fr | 
|  « f t r  f t r  * n r  * * f f  % *rz 
*rar?t t  1 ’snf *srB r t t ^ t  %  f t r s s  
T O  far̂  3TF* - 5FT | tftT T̂TT 
f » T « n ¥ n f q ' ' P T ^  I T T 5 1 T %  f t r c s r s f t w r -  
TT* ftrTT £ ^  STTTT \ ̂  ? wk
srk ftwT ?mre <ift H *  £ 1 far*
^TTT SHT $ 5JTf*RT % aft ffCTI
ferr^ ra T t^ r if 303 , 303 , 3<>y.tfK 

 ̂ ^rrcnt WRft 1 1  stttt; t t  
?r?*rc ?t%t enr̂ r 35.^
« r m | i

% *m  $  m*? Jsnrr t v  
xfnx v t f  ^ T ^ f t  x m r w  <ft

^TssSfim^$ft*=r ^ i r ^ m x ^ ? p r r

>rrofm Tl*TTT ’VK W T  %J >̂¥f 
«FTt 5«W«U & fw w , 3W^»t, 
sftK wrr ?fnr 1 qnrarw ftranRff ^  
t n f ^ R  > ft ’ t r  s m r  v  a rrf w?r s q ^ r r  
I, ^ftr* *rretfta w * m  ?r #  iw  ^  

1 w - ^ m r r  J| ^ ft  ^ t t
T O T  W | t ^  |:—

gfircftviywi *fk ̂ n ^ r  i

irryftv ?»*■ «% n  *pt fiw w  *rf 
w r  * i t  f t  « i $ f , f f o f r  w t o i t -
fm*nr «r* ift ironfar 1 1 iwtt & 
*nr urofW  w  fW nr ^

sn^?T * m m  u f w  1 1  ^nxsr
^7 *i' ti  s w t t  f r o r r a  T f t  | —
g r  mrr fft? ^ t t t  « f t r  ^ r  ^ p f i  

k: $tr
t  1 spw^w % ? w  ^ t  | f%
^  ^  -3̂ r «ffr f w  ^ tt I:

sr^r g r  « r r o  ***hrr *tttt 
t o  m ^m r ^t % ^^ptrtt v  
?fnf^q^ n  vft n% sR?r f?n  «n
ft? ^ T T  if^U , ITT ^  I f t w
^  V  srwf q ; ^ r T T  ?{• ■»f^*r

s f r r  ^  stt^ t

IT N T  «P^r *Pr t «f?t T * f %
V  ’TST *i' ' I M  ^ ft ^ f r a r  ^ T 3 V  V P f i  V T W

^ ^ , { 5 n m i r n : 5 O T ^ ^ f e i T « [ T  i

« m r r  ^  w *  ^  »p?t « tt  f t r  
5ft 5^-fW ^r u ftr  i- trR- rT̂ Tf w in  
spt t .  srifkr ^  j r t i t  ^ T f ^ T  1 
'i'l+i *rt ft> *i^ t><<ii—
^ T T  ?T> ^TcTT I  »TH < r k  I 5 T f»T  

t ,  ^ T T  j t TT  s r t t T
V t  f r ^ T  ^  5fTcfV eft N W I  * f  * T T , 
f  fe  3tt *m*n ^  ^ r  frmar %, 3ft 
fa F ^ n ^ ^ ^ V T T n ft f  I

%■ arrar f t r  i j ^t

T T ^ T T c T  !PT ’ TR T  V JT TT -
s r ^ t  « n r  |  t t o  
w t  «rr ? "5*^t%  f t r  ?r»TRT»r v n j ^ r
5 ^ f  ^  f t r  5 K t T  >pt ? m r f t n n  
^  f[ f t r  * r  c i k  a ^ r  <ft g « n r  f t ^ r r
'SfT̂  J

J T f  >ft f t r  ^ T ^ a r
f f w  ^PT «PT?TT

m t%  1 ^ «* r  *rr-r%v <fonf<4t
«ftr ?w t « j ^  ^  <w m  Jifinrn: «vwt 

*r»ft ft ««rr ftr. 
*P£«r v r f t v r o  ^hrr t
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[*ft T frnr f%5]
^  ?fr * fr  fa  ?r«r % i r a  

sr*r v t snr «pnt *r w h t  $■ m  
|— fatft srMt % *t«t %*r 

arfW  ?£trr v Y  t V ^ t t  f t  ^ r r r r  ?ra*r 
t  i

* m i  ?r JT^rrRT »m fr % 
t  srf^Tr % wmTT 'tt Trnr^tfH tfr i 

itfraR it f w  effa <tt ^  P=r€T—  

“ 4 ' n e ^ -s r * t  *rf*r*rr frrr=rt« >&
^TReTT i  1 *TPT*ft *TC '3TRTT eft ti

itW^t | i itt 5pt *rr*r m
z x  arm irtnr ^  t^tt i 
%^r f& x  #  stpt *r̂ rerr t  i
3?H f t  *n?Pr-3m ap> ofcpT-<?K fenT 
t  ' ”

snprT srrr ^ pt f% t fcp  ^ r  
3r p̂pt 5f?r fxrrft n f  T m m  T^t
% fa  ?rf\Ti ^  ^>r ?rff % ?rta |
srfe vft* v t  t t  sftr ?*rOrn; ^ t r  
?t^ t ^rf̂ rr %ftx ir-T *rr t

^T *t qrr Tf̂ T̂ rqr f, r<m  
*T *rr§ ?ft?r ’TfrsYff wrr F4F7 ffrr^
% *tpt} ^rml ^  | sftr %3rt i s  tr r̂- 
>̂T % it qffvHT sflT Wt® 

*rrfc | i f?rr??ff ^  srtr? irzrifz  
if vrm % srrer, hpf %
^  tftr fftrr % wefr fc^n wrr ftrzFtr 
srfim fcv f w  *wt 1 1  "TftFT fm  *r*fr$ 
^ fa*T3 WFZtrfH faqT I ^^Tr
aj; £ejpfe sm&w % srt?? fserifcr 
^  Parwrv ^  tprrvnft m t̂ r̂ «rr i 

? w  | -‘ c t j  Awr ^TS
* f f  irtrft ?nffcri

firr <riw m *  f t  <nt ?wfe[ *^ar

Abolition of Capital JW  
Puni*Hm«nt

^  n̂riT WNr i «  »m*r «r*rtj
g»r i

w«fr t o t  sw «nl ^r
«rrf^rk f«TT, eft ?3rt?r % «i?

ftfrzTT ft? % 4 *  % arm sfa ffsr
vt t o t  5>ft 11 fs^nn
*FfH f¥ m r  ^ r f f«Pffr *?r
tfr7m eft ?m  sirfjf?r ^t wftf fn?%- 
3rrr wrf? <̂rxrr ?r<rr ut m n wr̂ > r??rT̂
«pr ^1? aft ĝ r vt nm-zr zgt
WT l?TTfftT |

^ «rn% ’FFtht 
%̂ 5T ^  y^[grn TwrfTr =̂ rr̂ crr g i 

ff*TT srm^ xr^ ^ r  ff̂ rccT fr t t , ^  «r̂  
t  ^rc »m, % f^ r  srt fTOH 

^t n f i ^  ^  f^Tef 
*rrf, eft ^ T  f̂ T W^*t 5RT wh
?t i ^ pt ̂  ^ f* n - %  »rrft
•snffT *r ^ f f  % aft 5rf?rf̂ *rr € f w  1 
«fr, ^  fr  n f ?frr ^rr^r «m m  
ir^n: Ir yd\=Tin-»m. trgr^rm
|?TT I

KrjT=TT;T ^ KRTTTcr 5r, gft
irft ^t^teTr^t I. ^ - 'T ^ r  TfrnTw 
ftr ^ r ,  "finsmt, ?t ?rfwf ^ i F  

«pt ^rt ", «nd?r
gftt -mv r<”i ?y , y r y>ff % sfK % w i 
sft tr^smr fvvr grn? I ?«r s m r  hw iji 
f5  ^ »ft J|w-̂ nr ^  mmp hht | i

^P f qr^r-f^r f»r nft ftrerr 
?r aff?r wrf^nr f ,  ^rfsr^ ^  Jjrtr vr I 
>ft > 3 ^  «pt ^rr ^rrpT ^ i frn r «ift 

^rpft wrr̂ ff, q ig 4 ?  vt 
wnor *r f̂ strrji « giPcnir % jr it  
*r*pr m 5TftT iRu^r >w
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ursrr r̂rf?n? 1 
m  w r  *snr i 

I  m'Jr-’fnsr T t ^  ?rr «pt 9$?r
^ 1 "̂ ttpT WT if,

2*?w vn> ttw* srr *f, vr 
^  t  1 Tto* r̂r % xrr*rn: sjrfw

*[?*-** ^rr srrftuft ^
1 1 Tto* grr % ftnrftT 1 1

«ft v t  (arrfhr) : Tt*nr ?rr Jf 
JJrMy *ft t̂stt i t  f f  | 1

« f t  T<JHTH : 4  *T?r ^TT% •3TT 

Tfr £ fV  *?t sr*rr *«%5irc(^
•

t̂»r?r q*tr srrfam if ^ rr ®pt 
*t«fh  swifts *r ? ^ t  «n, *zz *r ^
t̂rTT an I tTT* 3*PFt ^ T  *XX 

fiMT I  ?ftT T W  %■ ipr
fo n  |i ^ rr  ^  w ^ f  sjtPrt % 
ftfrr «r, f*?vr 3*r?
fern | 1 w  t o t  t  ?m^#«TfVTp5- 
<?* f̂f qxRTr ^t*rr sfYr ^rr f̂r ^ n r  
% finder fares’ | i 

5T55T JTf t  %  J?r̂ -?fT ??W I 
fnrrafr 3f m  *jt>t Jf 

^  *̂r srrcnr %m, eft fa*ft tft gm % 
f̂ rtr *?t *r<srr *t ^rfti *msfr
*ftft fftT ̂  % tPTTW ^  *t XPTTPTt
% fwq[ ***-«¥ ft«rr ^  w  1 ftr

vs .̂o o© ii^ U J  Tt
firanr *ptt \ ^ ft  s w r  t^fsmvT 

?«s,ooo urrr^nff 
ftq ?  *nrr 1 *rnff %■
•f̂ rtr »jnr-ahr forc -Jr̂ r ppit i m  
zgd* *f W h r  gtrr, y rw p r f  wr, 

^  ftw nsfr vt K**m  
% *m  * f* * r  ftarr Pp

3W  #  q f^ h r  ^*tt ’Ttfsfu; i 
w  s w r  #  <=rrr WW fa  
#5T*S|tff mifwh iJ if vp&fapr

w rm r g i n  f v  ** rrmfir t
sr«rr sp? fam -snr*rr wifisn 1 

t  ?m% ?rm% v r ^ r v  y r  ^  
<j<T̂ v»r ^ t  y ^ u  ^t^tt jf 1 v m tm  ^  
jtw t « m < tv r «fhc <ftr»r in r f tv r  % 

^hr-r®^r ^ r  f , 
®5: ^  * 1 ^ *  smr | ,  wwft ?*!ff ^  
f^ w t %m v rfh A  ^  f  
ir?  sf«n ^  |  1 w rr ^ e r r  w C t v r  
v r  ^  1 q ^ r  v q  x j^ r  ^  xtr* m
Ko i t  ^  I  I or^T 'PC TTHff

if ^  fST % T̂PT »WT I, ^  TT^f
if ^-?TJ *PT iwfasfiR %̂ 5T ^ jff ^t
^ fcrr jprr I, arat affr f^ n  *m  1 1
^ m ^ < r ^ y r ^ « r | ^ 3 f t T t  i f T H T t s ^ r  

h wmrHT =^^rr£ f v  ^c; T m f  Jf in r t t ^ r  *f -n rff 

*rfw+l < fe lT  *PTT ^  f ^  ^  ^
^nft ^  K f i w  f r m

w  | 1

4  r̂aT f  1 m f^ iT
*f ? s.x»  t  ? y  mr^f f W  * m

t f ^ m r  ^  t  JTTfft srrsr ^  v t t  

fft «rr 'T^r ijf ^  f w  *rrr 
siH an^Tiverfim ^ 1 t^ r r r  ^  ?*:£.'; 
i f  ^  5»sr f«rf»ra ftm r n*rr *trr&*$<* ? t  » R  f w  w  1 
«nw "sffr *^i ^  «n iw r ^
1 1 ^ r t  fr%  « r  nfr arfrf q x  ^ i t r t

1 fw ^ r
it Jf ^PFt ?mr3!T «FT fcfT W  I

*f 5fl*pt ?p t r t  f ^ r r  n*nr i
^  ^CS(.C vrfm ftpTT*WT

wV^ ^ ' 3 0  »f ^T^TRT 1>T fan
»m  1 ir # »  ^  tw m f % sft %m* |
'Ŝ reT VTO fKTT ^tVIR’OTftV’ITItW lT4h mm % ^ s r f f  *$i j f  | , v f r  

flnw if if w v t w fw  
f^rr » r t  « fk  u » x .  %
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*rT forr tot t «m nrf
*fr wmr if T tf ^  $ i *tt<t
3#*rrw ’ F t  i *m fr-*n ft

»ft*rr f a m  t  • i ^ r m  % f * r f t  
sT-nr m%* vt f« i *nff<s i 
* f t  <rt ? * ; * «  5* srq p m  v t

farm tot irrsm? ^hmr if 
«tft * r t  JTff s t  arreft |  i ^ r r  

if ?e?o t  WfneT fjRT to t xfa; 
H ^ t m f O T W i  fe rrar#* 
if t̂svsY if ?HTF?r fW  TOT <n̂ T 
JT̂ T TP? if Vt TTĈ fr

f a  *  ’’r r f  eft w t  *[?{-& 
3T»TF?T *TT ?Tf*ft t  I ?tf»FT <F*T H f  JO T  
fa  + '4»n1 if *wfa V9X Wvrr 'St̂ t 
«rc <rrar^t ft $»- ? f t
*srvt * r  forr tot | i

*K  U v 3 5f HT̂  f^T¥T#?r if
**fat *?T f̂ TT TOT sftr ?R % WT3T
?W  fe*TT % STTTTTf if i f fa  ^  |  I

s fa p  ^  f t  %i |  I S ^ f t  if  *=;$.<> if  

H*n̂ r tt  frot tot if
3 R  4nf«Fd ?»ff t r t  if  t r t f  <ft * f t  

eft ^ P P t  f a r  3TT<t «PT fTOT I
S r fa * H w  *f  ^ F T  S TR R  STOFeT
F r t  ?ft f a r  % *jt*j-s ro  *fft5mT s j t f t  
i f  ^ r r v r  f t  *r$ i * ft< rr* ft?< * iT O t 
^t «f*t f$  |, * ft $ » r e  
* n H t  if * t  *%  * m r o
faqT TOT I T̂ff <TT frmxft *?T enTR

§ f  t  1 s f t fw  Tftnrr ifi^-apj* 
?mr=a | j vt<£f<^i if vfhF^ar if 
?*H  if *W t s«rfn?r firm 
to t %ftx ?£^b *  firê rsr *thtv t
WK fotT TOT I #
? * «  #  **r*t f*rf»rcr M t tot «rtr
U * t  *  fWTRT ft̂ TT »WT I u x °  ^ 

ftwc «WT TOT 3  far * ff
trt ^ -ar^ r «pt?^  v r  froT tot i
(}%ierruQttcma).

Mr. Spe^eert Everyone who i»  
keeping must be aBSured ot a. peaceful, 
and calm environment or *urro«nd-» 
ing.

Shri Naaabiar (Tiruchirapalli): H ie
hon. Member likes appreciation.

Mr. Speaker: He likes, but I do n ot 
*ft TyrP*! ftlJJ : T9" StVTT % Wj4 )- 
if V^«T< if *J5 -̂?«S

^TRT >FT fTOT TOT I
«?<p ^ r  t ?  3trh I  firtsr *w A  

^?r% if ijq  Tf?rr <«rTf?TT g i 
^  <t f*T i f f  i f r fw  IR^ I  I 
H ? o  if f̂t ftr^R: «p*t£t fra^r «rra 
*VT*f* f t  *Ht «ft, f̂PFT ZTf
«rr :—

"All the statistics we have exa
mined confirm the fact that abo
lition of the death penalty has 
not increased the death-rate in 
the country.” .

*rc U K ? if t t w  vifhrn- 
f w r  fspf: ^f?r ir
s&r% f̂t *Pfr ̂ ft A  fapp
*R ^TT T̂feTT f  I if TT?m
iffT O  ^ft ^nfTeT f ^ T  TOT, ^SPPT 
fT»TFP «n  :—

“There is no clear evidence of 
any influence of the death penalty 
on the homicide rates.” .

fa>*ft <TT "T̂ t
f*P fRT T t  fTOT
?ft fcJTTlft «l?t ?RWT ^ t * f r  *JT ft« fr  I

if fraw *rns « f w  #  *if 
stot ^Ni-^Rvrft fkrrov ^  if 
<fftr 5PS% TP? ftrc fPFFT % it ^ r  
jwr i fran  tiro «pi# »  % «ng?r ?ft 
w v t  ^ 4 t v n : fv w r i f t r  crsr i f  m b ’ 
« M 1 w <  f̂ przvT i ^  ^ N r  I f  
< n f% tr  f t  <?p « ^ f t  l i f t  f t w f  w ftr  
%  y w  ft w R w t  g 'T ^ 'n r  ¥ t  t f t x
5RT WfofWfl If SW Wt WT
«fk  v ?  irfWNpi w ^ wfiwv ftwr fir
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zst fkm m y  1
#  *5V n *  vfcft t f t ,
«ft ^  *RT f5»r IPTC 35T

firar ant??fr wit ditsK i$ * f t  
wf?*p m  irnft 1 

*ft, m ar ?ftn f o r  <r^r ftrS^r % 
ftr?t% < n r ft  *, 4 | it  * f t r  

tpp siwm 'nftTT f w  fa  ftr^r %
? 2T ftm  snr* arar far ?res  «rr^ 

v n r v  % srw re ' t r t  f w r  «rc

m w  T̂ TT '•ill* I

i[̂ r n « P ^ ^ T  ■̂ fî cii |f f*P WOT
f w r  * t aft snrftrcffeT r^RTT t  * ?  f r r n :

'TST if  $  *rt fj£T fe jT
«TPTT ^Tf^tT I

4  % rr gr 1 ? * * « ;  if

? « A ^  Ifl̂ TT %■ grr 1 ^ e .u  it 
*f M , ^ 0 °

f t r  1 *rrr art JT^t trc*n « m  *tt% ̂ r

,’«KWt % Tt ST?m f t *  <rc *ft « m r*r f  *f v»fr ̂

$  srfor #  *% $ r |  1 f^ R  fcsff
5f ^  ?p»t  srt ^ s r  t w  t o  ^  t t  

* t»tt w d « f r  Jr W r  ^  f f  <ft sraftri^t

Tft ^  $ 1

5J ^o *mr if fare rt̂ F 
v m f t  «pt fern  |  1 %i$rs ir cftn

m v S r a f  i r t  **m if  f f  | , m z t f s

if  S> WPTfajff «f> 1 8r

?rr?r?r * f ? r  * t fr  <£ 1 *r^r <tt er* *rn?r 

%  «ft85 STTCftTfrf * t  f $  % 1 
s u n t  % f in r  ^rrt <f

^  ^  ^5ff Jf gc»n % 

“W'rcmjpirfq t  1 h^.5. r̂
^  ?HTfT ^rr^sr % s n f t

w n p  t  w ? r  % * a  v t  ?t?pft?5r5T vsrt 
*«mp* |«T \ u v  ^  W  w f, 
t « )  ^  <m«r% m* f lw r  t ?t?n  «r$ %

Pit ftpR«*ft f̂=«r «TRft |, ^  ?ft 
«Ŵt ^  ?T# Tt *TE*% ^ ^  W  V\K
fsnsr **rft ^fttoft ^  qf îr *s 
% «tt p?t *T4T i r̂?% *mr if 
aft artTr ?ft^r |
®r? . . .

iiwiu < ii)n  : 5rr*r% f̂ irr ?r̂
«p ŝn 1

«ft tbrtv Rn$ ; ^  ft f̂t| ,  %?r ^t «fTjft, xttwt m t^rr . . .

m  x^hnr : *r^r
f̂ nrRT ?R>r!T I  I

«ft fiarfr : v;
*?t 9TW * spt TfT «TT I

«ft îo snrt : itrW *T5T5r 
W^TM f̂ TT I

WWW iT̂ twV : W W*W
P̂TT'rT fT TfT ?TTT ?TcW I

«ft WIW : «T>TT ?1T W f ?fV
I

w*uw »»!ftw : «rfr ffJWT ww
^  WITT, ?TT% %?r % f?TCT VJrT S7TTT WT

vn% 1
15 hrs.

«ft fiwrn ftnij: <t<t 4 vrwt
?rr fnfts % arft
Jr fs; «narwr3̂ rr 1 fnrr̂  ^  
wfft’Rff 3ft 4pb% % 3*%

t  1 s^feirsrsr, TtSr^H 
?ftT 'TK srsn̂ T ?f T̂Rt
^ t «r <r fofti % 3̂? vŝ ^
rjx sn̂ r Ssfif fT % r̂rt if

*WT TPET |  I ^ f̂ P9% t  :
“Some high-ranking police offi

cers frankly admitted that investi
gation has terribly deteriorated.”
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Tvrm
*< ft  J T V K  \s?«: %  t? T  ^  Jr 

w  # m  sr^rr £ :
"The senior police officials who 

appeared before us admitted that 
many police officers do not have 
sufficient training in the matter of 
investigation.”

*nr? *r 
q fN prrfr r s n n ^ r  ^  f t t tt  

% fa  snrr « t w r  *rr^r % t w  
T âr n f m mfawr

% «rr»r 75*  k  ^ i '  <Tg  ̂ art 
h ?r-5S5r *nf*r<n ^  jfr i

1 W W f 3TT 5T5# ^rr* l( ,-
#T3rt *zt ?RTrrr t, v s  ?ft -irprr t  i 
Sffr srtpc ^  ^rw -r % sftm^rpT % 
^  5f tfr f?=p̂ r & :

“The Director of Public Prose
cution. He is an official appointed 
by the Home Secretary from 
among the barristers or solicitors 
of ten years’ standing.”

spf { % f ^  |  f% ofr s r m t
^  # t f e jT  TfA I  ^  y jfq .

jfj5T?r w*r. jfw r % i ?4t % jjre ir 
jrrf*m?Fr 

sfrnrr t  i ? r * r ^ r  it w  fm 
t , *TfT STTT OT f ’TTTt % -̂.V 'oS,t; TT 
«rripr :

“ In the American legal system, 
prosecutors are generally elected 
by the people for the fixed term 
and appear to enjoy greater power 
than their counterparts in
England.”

m*v <r?rr ’tt *m f tt
|tm f  sftr  ̂ 3frr*T

f  i *r^r w r  f> rr |  ? *nrr 
JT5 t  frr 3ft5frftOT5R | ^  jftrer vr ?t 
*PF *r*r 1 1  gf^ra $• m m  f m ,  

S*r 5ft f>efr $
-Twm % i

amr 4  ’rr^rr jj f *
war wv crP^H f̂d'q %ftK *$yf ftfTT ?TT ?ffr w

’fit’f t  v t  ?r t  v t  w fa t f  ’snrfjg^ r

w  % w r  f% irmt ?rrf 
!PtS7T i f  ^ i r  ^  %^rsr |  f ^ r  * i  {%• 
^ 5 t^ r  ^  i f  v i g « f r  nrt « fr  k s tt

t  ^rf^T ^  ?55 #  i
w p -  %  q w  fr, T r m  

srsBjT t f ^ 7- ! ,  wr$ft
?=t

^WrTT ^  t 3T5T f i  i *i*i n f

* D n r r  ^rr *r? rrr  i r
?r^ n ^  t  i ?m  m

^  - ft  W (  T'TT fa i f
i^rqr? effcfr f. # ir

$ i ^»r r?̂ ir ^  4»T3r -»fr ?m  ? sr £r 
\3 s f ^ T r T  T F l n  ir  f%  n f a w
itttT f,. w = r ’nTTT =rr ?r^  ^ ?rrn^T 
spt 3rrar 1 1  -<?? wV-
ir  < ifn  '4T5T %  f a i r
t f t t  t  i ih f r  ^p=m ir  ^  t o t  ^ T f r  ITT
«<hcil ^ ?

i m  f ^ ? ^ r  % ftp w  jft 
?ni? n 5TH- ^nfr ^ - t r  «Ft p̂ett̂ t ^ 

cfr ^  ̂  ^  « p $ 3 %  «ft v m t ^ r

3ft H W  ft r̂t jft «PT f?rn
^  i 'trm fT i f  H « r ? « r  ir  ^ ^ p m r f r  
im i  j t r  i f * F  i t  f m  «rr, 

tr̂ T y tfftM apmrr ^rw i 
e r r  ^  W r ?  =T « t  i m r  s v  e n r
^TT iPT̂ TQr % f̂ TcTH *-t'»r3r ^ ,'3<T %” 

sfft T t T  f ^ r T  g n ^  i i f T  f* T % ^ T
f  %  q Tf y i ^ ^  jffT

«spr f ^ r  t  t f f r  w rarfftjft

i ar̂ r %■ #  v w w
f>P ftpST ?T<lT f ^ T T  #  « R T *|T  5WF
^ r d r  f i t  t o t  h «pt ?r% i
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Mr. Speaker; Resolution moved:

‘“Hiis House is of opinion -that 
capital punishment be abolished” .
There are some amendments to the 

Resolution.

Dr. L. M. Stngfcvi (Jodhpur): I beg 
to move:

“That for the original Resolu
tion, the following be substituted, 
namely:

‘This House is of opinion that 
Government should take imme
diate steps to set up a Commission 
consisting of eminent lawyers, 
judges and Members of each House 
of Parliament to consider the 
desirability of enacting legislation 
for the abolition of capital punish
ment in India’ .” ( 1).

Shri Bade: I beg to move:
“That for the original Resolu

tion, the following be substituted, 
namely:—

“This House is of opinion that 
a Committee of eleven members 
consisting of legal experts and 
Members of Parliament be ap
pointed to investigate and report 
under what circumstances, the 
capital punishment could be 
abolished’.”  (3).

Shri Shree Narayan Das (Dar- 
bhanga): I beg to move:

“That for the original Resolu
tion, the following be substituted, 
nam ely—

"This House is of opinion that 
a Commission o f inquiry De ap
pointed to ascertain the views of 
the public in, general and 
jurists, legal experts and social 
reformers in particular as well 

as to study the position in this 
regard existing in other coun

tries with a view to consider the 
necessity, desirability and feasi
bility o f abolishing capital 
punishment and to make recom
mendations thereon’ ." (4)

£21 JtetohsHm w» VAISAKHA 1.

Shri Bal Krishna Singh (Chan
da uli): I beg to move:

“That for the original Resolu
tion the following be substituted,
namely:—

This House is of opinion that 
a Committee be appointed to re
port to this House the conse
quences of abolishing the capi
tal punishment in India’ ” (5 ).

Mr. Speaker: As regards Shri P. R. 
Patel’s amendment, it is not in order 
because it deals with amendment to 
the penal laws—a different matter.

Shri P. R. Patel (Patan): Looking to 
the sections concerning the punish
ment, I would humbly submit that the 
amendment I have tabled would be 
in order.

Mr. Speaker: He could certainly 
give notice of an amendment to the 
Penal Code in which the offence has 
been dealt with.

Shri P. R. Patel. My submission is 
that the original Resolution is for the 
abolition of the death penalty.

Mr. Speaker: He does not want total 
abolition of the death penalty.

Shri P. R. Patel: What I want is 
that the penal law mav be so amended 
that the death penalty may be sward
ed in certain circumstances only.

Mr. Speaker: That is a different
matter. He might move a Bill to amend 
the Penal Code stating under what 
circumstances the death penalty should 
be awarded

Then there is an other amendment 
tabled by Shri Balakrishnan. He is 
absent.

Then there is Shri Harish Chandra 
Mathur’s amendment.

Shri D. C. Shanna: It is out of order.

Shri Harish Chandra Mathur: It is
not out of order.

18S4 (SARA) Abolition of Capital 322.
Punishment
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Mr. Spedur: It has been received 
-very late and could not be circulated. 
O f course, this is the first day and I 
could condone it if the hon. Member 
insists that he wants to move it. But 
this should not be taken as a prece
dent for the future. Hon. Members 
would kindly see that they give notice 
in time. Today I will waive notice.

Shri Hartah Chandra Mathur: I beg
to move:

“That for the original Resolu
tion, the following be substituted, 
namely;—

This House is of opinion that 
the question regarding the aboli
tion of capital punishment be re
ferred to the Law Commission.”  (8).

Mr. Speaker: The original resolution 
and the amendments moved are be
fore the House.

The time-limit shall be ten minutes 
for each hon. Member.

Shri Jaipal Singh.

Shri Jaipal Singh (Ranchi West): I 
shall have a self-denying ordinance 
and do it in five minutes.

Mr. Speaker: That would give me 
an opportunity to impose a limit of 5 
minutes.

Shri Jaipai Singh: No, Sir. Then
make it 15 minutes.

Mr. Speaker, Sir, may I take this 
opportunity of felicitating you on 
your unanimous election to the Chair? 
The other day I tried to catch your 
eye, but 1 was not very lucky. I know 
that bad iuck on one occasion does 
not mean bad luck all the time. Sir, 
you and I have worked together and 
there oould have been no better 
choice.

Mr. Speaker: I say that all this 
flhould not be said when capital 
punishment is being discussed.

Shri Namblar: You your»elf might
have given capital punishment. 
Nobody knows.

Shri Jaipal Singh: I have no reser
vation whatever in supporting this 
Resolution. I did not realise that my 
hon. friend, Shri Raghunath Singh, 
was such a great student of compa
rative religion. He might as well have 
taken the place o f the Institute o f 
Statistics. He has suddenly develop
ed into a student of western theology. 
He knows the Bible as much as Satan 
knows. Satan also can quote the Bible. 
This is the first time my hon. friend 
has done so (Interruptions).

1 accept all his arguments. Statistics 
are always a dangerous thing. He 
quoted what the rest o f fhe world was 
doing and said, ‘Therefore, abolish 
capital punishment.’ If I am fortunate 
enough in the next five years to have 
a resolution on the abolition of Prohi
bition, I hope statistics will be of some 
avail to my hon. friends on the other 
side, as to what other countries do, 
what they have done in regard to 
Prohibition and how Prohibition has 
failed. Let us also fall in line with the 
rest of the world. To me, this is the 
weakest argument in his resolution. 
I am not concerned with what the rest 
of the world does. We in India cer
tainly must not be blind to the rest of 
the world. Let us learn, let us be 
willing to learn from the experience 
of others, but let us not accept this 
kind of expediency. When it suits us, 
well, then, the rest of the world is 
wonderful. When it does not suit 
us, then we try to preach sermons to 
the rest of the world. That is not the 
way to approach things.

The question of capital punishment 
is a question of values, the values we 
put on human life. What are the values 
we put on human life in - this 
country? That is the issue. It is not 
a question of the value you put before 
Independence. We are now »* free 
country.
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[SHRI MutCHAND DUBE in the Chai1·]

There is one way of facing this pro-
blem, and that is to reduce our popu-
lation. I" know my hon. friend from
Gurdaspur will think of family plan-
ning. That is one way of reducing our
population to meet our 'food problem.
Then, there are the natural disasters
and "Soforth, and you CIDl come to
capital punishimentas one way of
reducing our liabilities.

Dr. P. S. Deshmukh (Amravati) :
Double liability;

Shri Jaipal Singh: The point is this.
Let us race facts. Is abolition of capi-
taJ."punishment going toreduce mur-
ders? My hon. friend has given certain
figures. They have no meaning what-
ever, none whatever.

Shri Harish Chandra Mathur: W'hy?
Enlighten us.

Shri Jaipal Singh: If he has any
knowledge of mathematics,any know-
ledge of simple arithmetic, his
argument is of no avail. In Switzerland
or somewhere else, because capital
punishment has been abolished, mur-
ders have receded. Are we ISwitzer-
land in this country? Are we to fool
ourselves into believing that We are
Canada or Australia or something else?
We are dealing with India. But it is
because We are India, becaus., I have
full faith in my own countrymen, the
masses and masses even in the villages
where crimes and: murders are corn-
mitted-I myself would not hesitate to
commit murder in certain circumstan-
ces; I would not, let me make it very,
very clear.

Shri Sham Lal Saraf (Jammu and
Kashmir): Is he supporting or oppos-
ing the main resolution?

Shr{ Jaipal Singh: I am not giving
way.

Shri Sham Lal Saraf: On a point of
order, Sir. From what the hon Mem-
ber has said, is -he • supporting the
resolution or what? -
164 (Ai) LS-6.

Mr.' Chairman: There is no point of
order there.

Shri JaipiH Singh: What I am trying
to "Say is this. My non. friend who
hails 'from an urban area has been
good enough to compliment the rural
areas on committing this type of "crime.
It is in the rural areas these things
.happen. I come from a village. I want
to tell you that" in certain circums-
tances, it is not because I am mentally
deranged that I would do it.

It is a mental disease. Well, I do not
know whether he is a psychiatrist or
psychologist or what, but the fact is
that he says that crimes occur in the
rural areas where they are not able to
defend themselves.

In other words, a rich man can get
away with murder; the poor man is
nowher., because he has not got the
wherewithal to defend himself. t am
not concerned with the rich man 0)."

the poor man. 'I1hequestion is that we
in independent India today have got
to make up our mind whether capital
punishment should be the order of the
day.

I support him desPite his statistics
his statistics is the biggest weakness i~
his argument-because I do 'hope that
in the ballot my resolution on the abo-
lition of prohibition will come some
day, and t shall give full statistics to
show that 98 per cent of the world is
against prohibition, and I hope there-
fore, that he and his eolleagu~s, the
whole lot of them on tha] side and of
courss .on this side because they are
committed to the abolition of
prohibition. . . .

Shri Nambiar: NO', no. The Corn-
munist Party is su'ppbf.ting proh~Qition.

. Shri Jaipal Singh: I am not talking
of the Communist Party. I kno* them
individually and personally and social-
ly and otherwise. I know their habits.
They are gentlemen, and I respect
them as such.
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The question is “this, I do feel very 

strongly that we being wedded to non
violence—we are not -wedded to non
violence in our language, as far as I 
can see—a part of the same pattern is 
that capital punishment does not seem 
to fit in with the doctrine of non-vio
lence. I feel no man is beyond redem
ption. If it is possible for a man to be 
reformed, for him to be something 
other than what he has become by the 
commission of a particular crime, that 
is what mediclne means. The man has 
a disease, that disease can be cured.

I said five minutes, so I stick to my 
six minutes. I support the resolution.
I do feel it is in the fitness of things 
that a great country like India, with
out trying to be a cheap imitation of 
other countries but suo moto on its 
own, accept that the human being, a 
creation of God, has a right to live.

Shrf 1>. C. Sharma: 'While I was 
listening to the eloquent speech of 
my hon. friend Shri Baghunath Singh, 
r felt that he was living in some kind 
of utopia, and it will take, I think, 
thousands of years before his utopia 
becomes a reality.

Of course, he has given us instances 
from other countries, he has given us 
statistics. He has quoted from the 
scriptures, he has also given citations 
from the scriptures of other coun
tries. He has done all that, but I 
would submit very respectfully that 
he has not been able to make a con
vincing case for the abolition of capi
tal punishment. This is so because if 
we want to abolish It, we have to 
change the entire pattern of our liv
ing and the entire structure of society.

We are living in a competitive 
world, in a violent world, in a world 
where great nations do not agree even 
about the preamble to a resolution on 
general and complete disarmament 
We. rap living in a world where people 
wouid go to any length of crime for 

. very simple reasons. I  read in the 
morning paper today that a supervisor 
of a university examination, who had

21, 1961 Abolition o f Ca&W  
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detected a case of unfair means in «n 
examination hall, was fatally stabbed. 
What kind of world i* this in whkh 
we are living? I also read in the 
morning paper that two gentlemen 
had been speared to death. When xtv 
are living in a world of that kind 
where human life is held so cheap, 
where murder stalks the streets erf 
cities and is found irt the alleys of 
villages, I think to talk of the aboli
tion of capital punishment is nothing 
but wishful thinking, and I believe 
that being adult Members of this 
adult House We should not indulge In 
wishful thinking.

There are some hon. Members who
have given amendments saying that 
this problem should be studied by 
this Commission or that Committee 
consisting of Members of Parliament. 
Of course, we are a very happy lot 
and we do not omit ourselves so far 
as any Commission goes. But the 
question is this. This problem has 
already been before the U.N.; and I 
think the U.N. has sent out a ques
tionnaire; and also the Society of 
friends is studying this very problem 
I think the report of the Commission 
will be out in the year 1962 or at the 
most in the year 1968. Therefore, 
there is no use in duplicating the 
efforts which are already being made 
at a higher level and on a much bigger 
scale by the U.N. (Interruptions). I 
think there is no need to appoint a 
Commission to study this.

I was submitting that so long ag we 
are living in this kind of world, the 
abolition of capital punishment will 
remain only a dream, though a very 
beautiful and happy dream. In order 
that this world may be made better, 
may be made happier—not criminal— 
may be more free of all kinds crimes, 
we have to resort to other things.

I would ask one question af my bon. 
friend, Shri Raghunath Singh. Does 
he think that a person who eqrnjnit8 
treason should not be subject te capi
tal punishment? Dow he think that 
a person, who commits genoddft ffeottld
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not be made the victim of this capital 
punishment; «. person who takes the 
life of somebody else should go scot 
fine? A  person who indulges in kid
napping and abducting little children 
and doing all kinds of injuries to 
them, maiming them and deforming 
them and doing alx kinds of anti-social 
things to them, according to Shri 
Raghunath Singh, should go scot free. 
(Interruption),

I would say that there are certain 
very serious crimes in this world. 
There are certain crimes which should 
have the utmost deterrent punishment. 
I feel that so long as those crimes are 
there, there is no reason to abolish 
capital punishment.

It has been said that abolition of 
capital punishment has proved to be 
deterrent. Where has it proved to be 
deterrent? I donot think so. I think 
that even in those places where we 
have capital punishment in this 
world.............

Shri Raghunath Singh: It is quite 
the reverse; I did not say that. I 
said it is reformative and not 
deterrent.

Shri D. C. Sharma: In most of the 
countries where capital punishment 
exists, the curve of crime is steadily 
mounting. The index of crime is 
going up and if you do not make this 
really deterrent, I am sure, we shall 
be giving a kind of fillip to those anti
social elements in our society which 
already exist. I do not think the time 
is ripe now for the abolition of this 
capital punishment. Some day it may 
be possible to get it done; but, at pre
sent, there is very little chance for it.

I agree with Shri Raghunath Singh 
that every human being should have 
the right to live. But, do you mean 
to say that . another human being 
should have the power to take away 
from me the right to live? It is some
thing mutually recdprocsaL And, so 
1(>ng «a tfala mutuality, this recipro
city fit sot there, X do not think you 
can think Of abolishing this capital

punishment Thirf right to live is con
ditioned by so many things. In the 
preamble to the resolution which was 
given there at the U.N. it is stated 
that every human being has the in
herent right to live. I agree. The 
right should be protected by law. I 
agree. No one shall be arbitrarily 
deprived of his life. I want that the 
use of the word ‘arbitrarily* should 
be noted in its proper context or lite
rally. If anybody is hanged, he is 
hanged according to due process of 
law. Of course, law sometimes can 
go wrong; everything can go wrong. 
But, the person who is hanged suffers 
this punishment by due process of 
law. A  man could be deprived of 
his life if he has done something anti
social, by due process of law.

In countries where the death penalty 
has not been abolished, a sentence of 
death can be imposed and the man 
hanged only in accordance with the 
law in force at the time of the com
mission of the crime qpd not contrary 
to the provisions of law. This is 
exactly what is being done here. It 
is not as a result of spite or a com
mand by a despot or some monarch 
who does not know his mind. It is 
done after due investigation and due 
sifting of evidence and after duly 
weighing the pros and cons of the 
case.

In India we are living in a trana
tional period. We have been subject
ed to so many social and other kinds 
of pressures in this country. We have 
seen so many things happening in this 
country of late; and I feel that, in this 
transitional period, we have to teach 
the people the sanctity of life. We 
have to teach the people the sanctity 
of law; we have to teach the people 
the sanctity otf the social forces work
ing in human society, not the forces 
which disrupt human society. Be
cause human society should be held 
together, all those persons who have 
anti-social drives, who have anttancial 
inclination* should be dealt with pro
perly. Those persons who represent 
this kind o f anti-social proclivities in 
th» highest form should be dealt with
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by law and they should be given this
capital punishment, I feel that in
India the anti-social elements are
gaining ground everywhere and that
this death penalty is a deterrent for
them. It should be kept there as part
Of our "Penal Code.

Shri Umanath (Pudukkottai): Sir,
I support the motion. The hon, Mem-
ber who moved the Resolution ~as
dealt with the historical aspect and so
I leave that point and go straight to
the question.

The term, capital punishment, as
such looks all right; it looks very
decent. But the content is most atro-
cious. The law itself says that even
if at the spur of the moment or in a
fit of excitement murder takes place, it
should not permitted because it is the
disposing of a precious human life.
Correct. I agree with that. But this
law turns back and says that you can
have calculated murder, cold-blooded
murder in return for that. I do not
.understand the logic of this. What is
capital punishment? It is hanging.
It means that if a murder takes place
in a fit Of excitement that cannot be
pardonable according to law. But this
capital punishment, this death sentence
is calculated murder and cold-blooded
murder in a way. You fix the date
and tell the person and then hang
him. How is this permissible? If it
is a crime, it is a crme. Crime is not·
to be replied by crime. That is my
point. I cannot understand that.
(Interrwption). Stealing is a crime;
but is steling to be replied by steal-
ing just because it has got a legal
order there? This hanging may be a
legal murder; but murder is murder.
That is my point. Prostitution is a
crime, not to be replied by prostitution
with a legal order. The basis of our
jurisprudence has changed a lot. The
basis of jurisprudence for retaining
capital punishment is tooth for tooth
and eye for eye. It must be changed.
It is most inhuman.

I have got my own experience.

An Hon. Member: Of murder?

Abolition of Capital
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Shri Umanath: No. In 1947 I was
with a condemned pflsoner who was
to be executed. I saw the thing with
my own eyes. did not see any justi-
fication for that. In 1947· I had
escaped from the Coimbatore Central
jail. After three years I was arrested
again. I was placed in a cell, that is
in 1950-where prisoners who were
condemned to die were kept. I saw
the most tortuous process. I do not
understand the purpose, If he is to be
executed tomorrow morning; the pre-
vious evening he is informed: 'to'-
morrow morning at 6 'clock you will
.be hanged'. This is the first torture
bestowed on him. Then his entire
family is brought there, even the
youngest of the kids is made to weep
there. Imagine the scene. The next
morning, the father who is alive now,
is going to be murdered, maybe, by a
legal process. Then there is the re-
maining 12 hours of the night; that
kills him hour by hour. In the last
half an hour he is killed minute by
minute. I have seen this. The law
abolishes even whipping because it is
inhuman. If that is so, how can mur-
der be permitted legally? I do not
understand the logic.

It has been said that it is meant for
reformation. If a person is going to
be killed, where is the reformation?
It is most unjust. Very many people
who had been condemned to death
have reformed themselves. If they
had been sentenced to life imprison-
ment, after coming out they would
have become very fine persons and
would dare not even touch another
person. And retention Of capital
punishment leads to hanging of such
reformed persons.

1lhen it is SOlid that it acts as a
deterrent on society. How is it a de-
terrent? The British Government
tried it for the past 150 or even 200
years in our country. I do not want
to go to Holland or Britain; I will
come to my country. Now, was it a
deterrent on our society? From 1947
We have been free and we have been
trying it. Has it been a deterrent on
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terrent effect but a positive evil in
that it can be utilised by the ruling
party to smother opposition. It is
very dangerous. In view of all this,
I submit that the capital punishment
must be abolished, I wholeheartedly
support this Resolution.
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the social evil? It is not. Some
friends say that it is an illness. But
instead of killing the Illness, you are
killing the patient. So, it is neither a
deterrent nor does it reform a person.
So, what is the purpose? It can be
used by a majority ruling party to
smother the opposition. I will give
you an illustration. In Mehboob
Nagae district." in Andhra Pradesh,
eight communists were arrested it is
fresh in Our minds; it is so recent on
the charge that one Congress worker
was murdered. The Magistrate found
them guilty and they were committed
to session. The police wanted death
sentence for these accused. You will
be surprised to hear that when the
trial was to begin in the sessions
court the Congress worker who was
alleged to' have been murdered and
who was held by the Magistrate to be
murdered, was walking- alive in the
Courtroom. It has happened in our
country, not in Holland Or Britain.
The police did not ferret him out.
But we knew that he was alive and
we had nothing to do with any mur-
der and we found out his whereabouts
in one month and ferreted him out and
brought him out. The police with
their huge machinery could have done
it; but they did not because it is a
case Of the majority party using Gov-
ernmental machinery against demo-
cratic opposition' so that 7 or 8 com-
munists may be killed. I must say
that 1myself was charged like that.
In 1947 there was some-strike and
some worker died. I had nothing to
do with it. I was hauled up under
section 302 of the IPC. The police
wanted that I must be hanged. It
was then that I escaped from the
Coimbatore Central Jail. But the
evidence went against the police and
I had to be acquitted. Again in the
case of Vasu Menon, the whole village
where the murder. took place in
Kerala knew that he had nothing to
do with it. There was, a sentence of
death and the Government had to
intervene because so many agitations
took place. Apart from all that, this
principle of tooth for tooth and eye
for eye had been rejected by theen-
tire world. It is not having any de-

Shrt Harish Chandra Mathur: Sir,
I have hardly a few words to say on
this Resolution. I rise to give my full
support, moral support to this Bill-
It is not a qualified support in any
sense,-and the spirit in which this
Resolution has: been brought forward.
I congratulate the hon. Mover of this
Resolution for his. very informative
and illuminating speech. He has
laboured on it and the House is wiser
for it. My hon, friend from the tribal
area made very refreshing observa-
tions; we are grateful to him. It Was
Shri D. C. Sharma who was rather un-
charitable.

Now this question is already a world
issue and my hon. friend Shri D. C.
Sharma himself stated that this ques-
tion is receiving the attention at the
UN level. It has come before this
House earlier also. My friend when
he quoted what has happened in the
various countries did not want to seek
the support of these various countries
but to indicate the trend of thinking.

.
We cannot of course accept the

Resolution as it stands in very sweep-
ing terms, as has been stated. The
alternative suggested was to refer it
to the various committees. I do not
think there .is any justification for
setting up any committee when we
have got the Law Commission. They
should go into this entire matter and
collect evidence. Meanwhile, as we
know, there is the world study which
is being made in the UN. It i'Snot as
if We should only wait for the world
study. So, the proper thing to do is
to remit this matter to the Law Com-
mission which is already in existence
so that they may look into it so that
when the UN study' is available, the
Law Commission would be able to
submit its- report to the House and
the House can take the whole matter
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into consideration. Let Us have the
matter examined in the context of
our country. There are on average
10,000 murders in this country every
year. It is a serioug matter. So, we
have to examine them in certain bro'ad
contexts. Even if we want to abolish
capital punishment for certain matters
We may have to retain it in certain
exceptional circumstances. Theref~e,
I feel called upon to move this amend-
ment to the Resolution:

"That this matter may be re-
ferred to the Law Commission".

I do not think that the hon. Home
Minister could have any objection in
accepting this modification. Without
further going into the merits or ela-
borating upon the subject, I express
my deep gratitude to the hon. Mem-
ber who moved this Resolution and I
feel that my amendment should be
accepta.ble to him and also to the Gov-
ernment. The matter shou1d be exa-
mined. and after a certain study this
House might again be able to consider
it.
Shri Nambiar: Mr. Chairman, Sir, I

have great pleasure in supporting the
motion moved by my hon. friend on
the other side. I would like to refresh
the memories of lawyer Members and
others by reading section 302 of the
IPC, which says as under:

"Whoever commits murder shall
be punished with death, or trans-
portation for life, and shall also'
be liable to fine."
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The very wording of the section is such
that aBY judge, who tries a case, is
goaded or guided by the wording:
,~'shall be punished with death." Even
granting that he finds that he can give
some consideration to the accused, he
feels that the best punishment or the
highest punishment to be given must
be death. . He is inclined to give that
punishment. It may be that every sec-
tion may be so, but here it has got
this' specific, underlying meaning.
I have heard of many cases. I had

occasion to go through judgments on
many cases wherein the judge express-
ed their excuss and said, "we have
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no go but to order that the person 'be
beheaded." Therefore, that tendency is
created in the minds of the juriciary.
So, you cannot offer an excuse by
saying that there is also a pro-
vision to give the accused trans-
portation .for life, and that he need
not be hanged. Of course, those who
are not completely proved to be guilty
can escape the gallows. But that does
not take place generally, and almost
all judges, when they get any oppor-
tunity, award this sentence of death.
So, unless this is removed from the
statute and another provision is made,
things will not improve.

I am not mentioning any case
wherein a wrong accused is hanged,
that is, the accused is hanged wrongly.
I am talking of cases of persons who
are actually committing the murder. '
Even in the case of murder, there are
instances given where in the person
could murder in self-defence. There
are murders committed in a "moment
of excitement; emotion or in self-def-
ence. A man may commit such a
murder. Shri Jaipaj Singh mentioned
certain circumstances in which he him-
self may commit murder. I under-
stand such. circumstances. So, the
question of murder as such has got
various and wide meanings. Any
murder cannot be treated as a heinous
crime. In certain cases, murder is a
very commendable act, namely, in
defence of the honour of a lady, in
defence of the life of a girl, in defence
of the life of the nation. If murders
for such causes take place, they are
comcendable. Therefore you cannot
condemn murder by the very word
'murder' .

I should like to submit that as a
rule we should not go in for capital
punishment. We can give that much
consideration. Crimes of murder have
not decreased by imposing the penalty
of the sentence of ,death. We have
seen it. Therefore, give the devil its
due, and give the accused another
opportunity to refine himself. Our
nation will never suffer from
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doing so. Of course, political idea and it has been rejected not only
murders and political hanging may by our country but by all other
come under a separate category. They countries; and no legislation whatso-
may say that "this is a political mur- ever should be based on this retribu-
der and this is a political hanging." tion which in a way is revengefulness,
They can argue both sides. I am not 1l00thfor tooth and eye for eye. As
including that aspect in this item and far as reformation is concerned,
attempting to create a rigid attitude capital punishment has got nothing to
of mind in the Minister On the other do with it. The whole theory or the
side. That may be considered apart; controversy about capital punishment.
such things take place very seldom. revolves about the issue of deterrents.

Since more than a century and a half
this law has been on our statute-hook.
Year after year, thousands of people
have been executed in our country;
thousands and thousands of people
have been executed, up till now.
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My appeal to the hon. Minister on
the other side is that he should see if
he can allow this to go, as a matter of
trial, for a period, and see whether it
gives good results or bad results. If
h~ is not prepared to' agree to this here
and now, asShri Harish Chandra
Mathur suggested, this question may
be referred. to the Law Commission
and some more probe. maybe had, and
then they may agree, to it. But the
ultimate goal I am expecting is that
the capital punishment should be
removed.

Shrimatl Savitri Nigam (Banda) :
Mr. Chairman, Sir, this resolution is
a very important one as it 'involves
the security of the State and the peo-
ple on the one side, and the lives and
future of many unfortunate people on
the other side. While making any
observations for or against, we should
take every care and we should have
so much restraint as not to be guided
by our whims, prejudices Or conven-
tions. I would request hon, Members
not to make it a political issue or to
make it a controversial issue. Other-
wise we would not be able to do
justice either with this legislation or
with those unfortunate people whose
lives are involved here.

When we want to examine this
important law, we must examine i! in
great detail and in every minute detail
and with all possible care and scrutiny
of every aspect of it. It is better to
find out what are the theories 'on
which the penal system of our country
has been based.i > There are three
theories-retribution, reformation and
deterrents. As far as deterrents are
concerned, this is a very 'primitive

In this age of advancement, we
should have examined this issue long
ago. It is most unfortunate that no
effort has ever been made to find out
whether this law served any purpose,
or whether it has got any deterrent
effect or any educative value or not.
There are many crdminologists' and
penologists in our country, but they
have never been asked by the Govern-
ment to enquire into or at least exa-
mine this law as to what impact it
makes on criminal psychology. What
justification can the Government have
in having and applying this law and
executing people in the ..name of the
State? This is an outmoded and' bar-
baric law enacted by colonial powers
to liquidate their' political opponents
and disloyal elements a century and a
half ago.

Mr. Chairman: The hon. Member
has only seven minutes.

, Shrimati Savitri Nigam: I have al-
ready requested for some time.

Mr. Chairman: We are pressed for'
time., and so I cannot give the hon.
Member more time.

Shrimati Savitri Nigam: I would
like to mention a few aspects;" The
British Royal Commission whieh vhad
collected and examined all the avail-
able data from all the civilised coun-
tries has come to 'the' conclusion that
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capital punishment has got no deter-
rent value. Whether it is abolished or
it is retained, it does not make any
difference in the number of instances
of murder. So.has done the Delaware
Committee in 1845; the New York
Legislation Committee also reported a
similar finding; even in 1950, the
Minister of Justice in New Zealand
was arguing a case in .respect of the
capital punishment, and he made it-
clear on pages 44-45 of his document,
saying, "let us now come to the con-
clusion that capital ·punishment has
got no deterrent value whatsoever."
Capital punishment is unsound crimi-
nologically and penologically and H
has no educative or deterrent value.
'I'hat has been proved not only by
eminent expert and penologists, but
also by many humanitarian workers.
If killing is a bad thing, why should
anybody be allowed to kill in the name
of the State? I think this law bruta-
lises our penal system and also creates
a sort of sadism in our society.

Also many experienced criminal
lawyers have, stated that capital
punishment breeds capital punishment.
It is quite surprising that this view
has been supported by a number of
criminologists that after every sensa-
tional execution, there comes a wave
of crimes. The members of the Ceylon
Commission have also supported this
view in para 14,. page 65, of their
report, viz., that whenever there has
been any such execution, there is a
wave of crimes of murder.

People often say especially reten-
tionists, that there' are some habitual
murderers. It is quite a primitive
idea. In this age of advancement
criminals could be reformed ver/;-
easily and human dignity can be very
easily re-established in them. If people
had executed Balmiki, we would not
have had a .g.reat epic like the
Ra,mayana, because Balmiki was also'
a murderer.

There are many possibi1ities of mis-
carriage Of justice. It has been stated

by a number of Members hat several
people were condemned' to death for
murder of certain people who. later re-
appeared after a few years. One such
case is. within my own knowledge.
Five labourers were executed for mur-
dering a tea garden-owner, but after
the execution, that tea garden-owner
appeared, So, we should not keep
such a legislation, because so many
innocent people's life is at stake.

It is disgusting to see. the degree of
sadism prevailing in the minds of the
retentionistg that they want to get rid
of the murderers. Some of them have,
said that it is a ve.ry cheap method of
disposing of the criminals, "but this is
a very inhuman approach. It has been
very clearly stated in the Ceylon
Committee's report-s-para 2, page 75-
that reprieved murderers present no
particular problem of law and order
and they are very disciplined.

I am sure I have been able to con-
vince this august House and the Min-
istry about the urgency of abolition of
this useless, ineffective and barbaric
law, which is not at all in tune with
our national and international policy
of non-violence, '

Dr. L. M. Singhvi: Sir, I must. con-
fess I am in considerable sympathy
with the hon. mover of the resolution.
However, I rise to support not his
motion, but my amendment which calls
for the appointment of an appropriate
commission to go into the question, It
was refreshing to hear the hon, Mem-
ber from Banaras delivering his ser-
mon from Sarnath, and drawing the
attention of the House to the burning
problem which engages the attention
not only of our country, but various
countries in the world today.

The suggestion made by one Member
that since this is engaging the attention
of the United Nations already, there is
no need of our going into the question
in our country, is without force,
because as has been suggested by ano-
ther Member, we must consider the
question in the context of the prob-



lems that confront us in our country. 
We would indeed be supplementing 
the 'work that is being done at the 
UN level by undertaking the study of 
this problem.

It is not necessary lor me to go in 
detail to the justification lor capital 
punishment, which has prevailed in 
society since times immemorial. Origi
nally perhaps retribution was the main 
motive, but as social institutions 
crystallised, it assumed a legal form 
and its main justification remains to 
be deterrence. We have to consider 
the efficacy of capital punishment as 
a deterrent to murders. Opinion on 
this question is very much divided. 
There are experts who hold the opinion 
that there is an element of deterrence 
in capital punishment, but the diffi
culty is that while every single murder 
demonstrates the fact that the theory 
of deterrence has failed, because it has 
failed to deter that particular murderer 
concerned, it is not possible to assess 
the actual element of deterrence in the 
number of murders which may have 
been prevented by the existence of 
capital punishment.

I have suggested that this question 
ought to be considered not only from 
the legal point of view, but also from 
its sociological, criminological, peno
logical and humanitarian aspects and 
I am sure that if a proper considera
tion was given to this question, we 
would be able to take a lead in the 
East in abolishing a penalty, which 
is somewhat inhuman and so irrevo
cable that it is not possible to remedy 
it in case there is any miscarriage of 
justice. We have been told by various 
people who have commented on the 
subject that there have been many 
miscarriage* of justice and that there
fore, there have ben many unjust 
executions.

ISiis is a question which merits our 
earnest consideration. Therefore, I 
am at ace with Shri Mathur and 
others who have suggested that the 
questtoa be referred to a commission.
* would like to submit that if this 
Puwtohrasnt *  hefeur **** “ P only for

34$ Rssphrtion re VAISAiKHA 1, 1884 CSAKA) AboUtiow a} Capitol 342 
P u n ish m en t

its punintive value or if it is being 
maintained merely because It is a 
revenge on behaif of society, it 
assumes the form of a crime itself. 
That is why, it has been called by 
some commentators as judicial killing. 
We will have to consider as to whe
ther in the psychological and criminal 
history of man, it is possible to assess 
the role and efficacy of capital punish
ment as a deterrent. It is said that 
premeditated murders are never 
actually prevented by the operation of 
capital punishment, because the person 
who commits a cold calculated murder, 
counts on escaping detection. There 
is no question of capital punishment 
acting as a deterrent so far as impul
sive murders are concerned.

Therefore, I am inclined to agree 
with the guarded conclusion arrived at 
by the Royal Commission in England 
that it is wrong to ascribe an exagge
rated value to the deterrent effect of 
capital punishment, but that it would 
also be equally wrong to wholly dis
count it. The conditions in our coun
try demand a probe in the context of 
the problems in. our country. There
fore, I rise to plead that the matter 
deserves our earnest consideration and 
should be referred to a commission of 
eminent jurists, penologists and others 
who may be able to enlighten us fur
ther by eliciting and analysing public 
opinion on the question.
16 hrs.
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«nft ?̂Rft ^Nt ^ ŝ ra- *pr ^  3^r 
sr f̂ > «fK ^rr sm  t?rr ^tcit t  fo  sr- 
t r ^ t n l W f t  t o t  t  ^  ^  ” ■
f f t  Jf *&  r̂ v r  % *rcr

* m  | ?ft ^  -armr | i «flr x m  -&$ 
% 'TW J<t ^  fWt ?ft f’R’TTTV 

?ft ^ r  vt ?Rrr f*m 3n?fr |  i
fffft 3rRT JTf | f% ^mfr r̂vft f^ ft  

*t r?T*tr»T «rcnr fftir ^ wfHt
t  % fom f  fsj ?r?Tsft ^ ft |
sftr ^5 izrr. ^rr 1 1
iprtiVT if fsR̂ T Jf VZvf
fipTT *mT % q̂ r r̂Wf «ft o t
ftcTT 11 ?m  TTTCT f w  an^
f% fw*r r̂t Jr hh 5ft fjRrr
r̂r# ?ft ^ r  % ^  trrfarwrf t̂ ?ft *%r 

%r ft i tti JTf t̂crr % ftp
|?ft *pt ftwm ?rtm

|  i ̂*r w f^mr scrt
ft̂ T % i ̂ r Jf «ftit Tfcft

% i
«ft w m r : %̂TT̂ r

A %?. -Tr-fT apr'r 5T̂ t g I
Shri P. R. Patel: It is & general

statement .affecting you even.
«ft »r : srfTT % vn r̂ ft?r 11 

A A «rpr % ^ r  * |sftr A A to t  |  fF n̂ : srenr qft 
^t fT̂TcT % # ^  TT %?r t  I 

<ft< T̂ en^ ̂ t  ?r>r art iq fo r  gt%
11 «m ^t wwjr ̂ rrar ̂ r r  ̂  ?rt 
A m% tm fv ?  5R 1 1

WST f̂ 5TTT TOT ^ ftfT «ptt 
vrsr ft wft ^t 5ST5T Tf «(ft 5TT̂ I Jtft’ 
itnnfa 'i *t 'rn̂T 'fî ft sft ?T3rT ^  
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♦ *f« [  *»* vr vt w #
J 1^̂ r̂wnrF n^hnr % mn irft « fr -

t  \ # A ft  t  w i t  f  f%

^ 1̂  v<h %qt^rt^ y i^  <Hnfl 1 
w  «n?r arhr v t  ft? «rf  ̂ ^rf?t 

Pwr îraT $  aft vt >urr qftro* 
ft»n 1 w  fir»hT t c
%far* z r ? ^ f % q ^ ;
«TH ?  fiPIT 3TW I #  #  ITRT
W hPf SR ^  W  I  1

Shri KiuuUUur (Khed); Mr. Chair
man, Sir, 1 welcome the move made 
by my hon. friend Shri Baghunath 
Singh which has in a way started a 
national movement for abolition of 
capital punishment as it was done in 
other countries. But I am afraid, 
though I welcome the move to direct 
the attention of the people towards 
this question, whether the remedy 
suggested in the present context would 
be appropriate or not must be care
fully considered.

The hon. lady Member referred to 
Ceylon. But she is ignorant perhaps 
of the recent developments there. In 
Ceylon, hasty steps were taken to 
abolish capital punishment, and recent
ly there is a move to revive it.

Sir, we should bear this in mind 
before taking any hasty steps in bring
ing about certain reforms of this 
nature. In our society, as elsewhere, 
there are two types of attitudes. One 
is, man is considered incorrigibly sin
ful, and the other is that man is a 
potential saint. But these two atti
tudes apart, in a modern State where 
we have to remove certain causes 
leading to violence sometimes result
ing in murder, we have got to direct 
our attention to the curative and cor
rective attitude of punishment every
where.

From this point of view, I would 
like to refer, as other hon. Members 
have already referred, to the efforts 
made in Britain.

For instance, there wbb the Royal 
Commission and the very first obser
vation of the Report of tfeat Commit*
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sion I would like to quote hare. It
says:

‘The outstanding defect of the 
law of murder is that it provides 
a single punishment lor a crime 
widely varying in culpability.”

This was the first finding. Another 
hon. Member has -summed up the find
ings of that Royal Commission. When 
there was a free vote in the House of 
Common* in 1066, they carried out 
unanimously a motion to the effect 
that death penalty is no longer in 
consonance with the true interests of 
a civilised society. Later on, if we go 
through the Royal Commission's 
Report, we find that the Royal Com
mission has examined this report 
problem from all aspects.

Shri Shree Narayan Das: Their
terms of reference was limited.

Shri Kfcadiikar: I know. Even then, 
they have found it extremely difficult 
to justify it, as has already been 
stated in the very first finding. Mr. 
Gerald Gardiner, QC, has stated cer
tain difficulties and for enlightening 
the House I would just quote a small 

ortion from it. He has stated:

“If a man kills his wife with the 
nearest weapon to hand, and if this 
is a gun, he commits capital mur
der; but if the nearest weapon to 
hand is a hatchet, it is non-capital 
murder."

In the present penal system of theirs 
regarding capital punishment they 
have made a distinction between 
capital murder and non-capital mur
der. Then he gives another instance:

“If a man rapes a girl, strangles 
her and takes her handbag, this is 
in practice capital murder; if he 
does not take the handbag, it is
not.”  .

And there is a third one which is also 
very revealing and sheds some light 
on the tWnkfeag ef British jurists.

“If a maa deliberately pslirms
another in order to obtain money 
under his will, this is non-cajHttfl 
murder. I f a young man <d hither* 
to exemplary character breaks ints 
a shop and on being surprised by 
the occupant, panics and strikes 
ham with his hand blows Which 
(as in the Vickers case) ere des

cribed by the Crown pathologist as 
“moderate to slight*, and the A op- 
keeper falls and fractures hi* 
skull, this is capital murder.”

I am quoting these instances because 
they have been quoted iffi the recent 
Royal Commission Report. But the 
main question is this. As Shri Mathw 
has suggested, this question needs to 
be thoroughly investigated and T 
would certainly welcome it if the hon. 
Minister accepts the suggestion of my 
hon. friend, Shri Mathur, to refer this 
problem to the Law Commission.

But if at all some reform is to be 
brought about immediately and some 
advance is to be made we, must 
direct our attention in a different way. 
I would suggest that the method of 
reprieve should be liberalised further 
still. Here I would like to mention an 
incident which came to my notice. 
The Governor of a State reported 
to me about certain cases that went 
to him for clemency. As he had 
leisure, he went through the records 
and made his own recommendations. 
But his observation was that in India 
today there are more judicial murders 
committed in the name of justice 
because the poorer sections ot society, 
where violence prevails and manor 
murders take place, do not usually 
have enough legal protection, because 
they cannot afford to have the legal 
facilities by engaging eminent lawyers 
as they have not enough money Jjor 
that. Therefore, I am of the opinion 
that before handtag *  aMa„ toetore 
sending him to the gallows, care 
should be taken to see whether 411 
the legal help was made *>
him. Alscv, a certain jadtaiel 4>SCte- 
tian should be exctfciMd, FgpC*0 
coming from +He upper strata hs»e
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the means. They go from one court 
to another up to the Supreme Court. 
’Shejr &am  paUfi *i the higher rungs 
o f the political circles and, therefore, 
they easily get reprieve which a poor 
man is usually denied. Therefore, I 
would like to lay more emphasis on 
HU* point without which advance in 
this direction is not possible.

I will make one or two small sug- 
ge«tion$ before I conclude. Examples 
of other countries have been given. 
It 1b the almost universal conclusion 
that the capital punishment is not * 
sufficient deterrent. I would like to 
have a factual report from the Home 
Minister every year as to how many 
death sentences were awarded, what 
was the background and why the 
reprieve was ultimately rejected and 
the poor person was ultimately 
hanged. This will show the state of 
allairs in our country and the House 
will get an opportunity to judge for 
itself in what sections of the society 
murders are quite common because of 
certain background and violence is 
reported to and whether they get ade
quate legal protection or not.

There is another aspect which has 
to be considered in our society which 
Is in a transitional stage. There is a 
tendency to organise crime and you 
will find from State to State a certain 
section is taking to organised crime 
and murder. I do not think we can 
make any social progress unless it is 
dealt with properly.

One more crime which I must bring 
to your notice and which daserves, in 
my opinion, capital punishment is the 
adulteration of food and durg which 
is taking place all over the country. 
This is a heinous anti-social act. If 
a preson in a violent mood commits 
murder, one can understand it, tor 
tfcare are certain other considerations, 
certain temperamental or mental atti
tudes to be taken into account. In 
ouor country adulteration of food and 
drug is the moat anti-social act, and 
if we allow it to go on by imposing 
only some minor punishment, I think 
we *r« not using all the weapon* hi 
our hand to suppress i t  Therefore,

so far as such anti-social acts are con
cerned, I would appeal to the Home 
Minister that capital punishment must 
be provided for in" our present context 
that is the only way in which it can 
be put a stop to.

Shri A nar Harvani (Bisauli): 
More capital punishment?

Shri Khadilkar: We should not be
hasty to abolish this. As I said, it 
must be referred to the Law Commis
sion. Otherwise, we will be doing 
what was done in Ceylon—acting in 
haste and repenting immediately 
afterwards at leisure.

WT : 5WITW
H$<*1 V SFcTTT 5Tr°T ’W  ^  *T3!T

^  smr ^  t  1 w  stcft tftr w  sr?* s? sfrflf tt
$37 t  *rmr t  srro * *
qSt ̂ rsnr 33T t( ?ft apff £r *tt
#  ^T*ft^n*?rsnrfr* wt 1 vrn

% #  ^  WWr T̂f>TT far

'JPp w  ^ smT t *
| sn^ft 1
»pn T tf w  |
f*rcr f«FT ^  m rft
m  far w  ^  
’rfkirrtR:^,smr^s?t*nTTi?r w u j
W  SlrfjRT ^  frUT ft

? *n*rar *ttt

imr *** *rnrcrr *ptt vrnvn 

s*rw vt ift | t
f t  swaT t  1 fcJTT

^ 1 v t ^«rr»r t*# $  i
w  ^  onF^r 1 1

*TW, OTT WPT̂ hRIT,
f>r ?Wf fr w  «*r «»?r
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[tftvfttam] 
wx ^rr *ftr n m  vrerr g fa  
« i f  s r r  ft t fH Y  ^ fe jflr  %■ fa®nr v r  % 
W  *fa?r % 'W  Jf vM4i %*rr i

^ -s r « n r  v* j p r  v t  ^ r o  >»ft 
vtffcrt <tt T r f a t  i f * r  s r ^  |  t f t r  

frm^V ^ m -s r fa r  « f k  sprm t 
iR ^ r r  ift *r j « t  7%>ft i t r g ^  i r m  *?t 
f f e  % ^ n ^ r - w M r  «tft f? m fH  «rr*ft
* t o p t  I  i fa tft  ’tft r ^ tt *f t  £  f t

3ITZT fa*TT T̂T *HŜ T ft, 
STTSTR <TT 5rFT-?^? 3?T ® iin w

VT T O  5T#f faJTT ITT WTT $ I

^*r st̂ t wr szmr^Tfw t^ t 
JTfS ^ F  t  i ^rafrfW dr ^  trr

* T * f t  W  ?RT ^ Rgq~y <TT
* r f $ ¥  ^  f i c f t  i ^ r  -j it  t̂̂ t t  |  f a  
s f h p j *  ^ t  *n rr %  s r  *t *nffa- ^  
*T ^ srr? ffa p t TK. fta T  t  * f l r  3PT «pt^ Sr 
O T  'TCT ftcft £ I fT fa T  ^ T

sft*T gwTR- *pt wat^TT %
f — ^  ^ n r  ^  m f t r  f t ,  

srfasfnr ^  t o t  ^ t sft? ^  q ttfrft v  
s t o f f  «Ft s r f o f w  f t ,  v t f  ?ft ^ r o t  f t ,  
*t h "Rw  ^ t k  ? i^ w r ir ^ t ffr»r 
# # t  anf vr? t t  * f a : ^ E T ^ m q r  *f<» rv
v r  s r  fa tft  s r fa r  v t  arasr s m r o  v * *
^r ’ f f a  ^  t o t  t  i

? p r  f f f r r  v t  ^sr v r  w fTT 
it  *rrsr *tt%, <ft #  ^ r r  ^ n w r  £ 

fa  ^nrmfat *flT ff*tfti-MT njnr- 
'■fl^i v t  3*g») %  8rnr * f  ?ttt 5f
V T fa R T T 'T f f  ft^lT 1 ^ M f  +^*il
ft fa « r < R  *ftw % t t  %• fa fft  1?r%mv 
^ t  ^ f t ,  ?fr j n r r f  m ^ - f a f r  arrg; ft 
fcirT »T fftft, Ŵ , f̂ar, ?WT TrfaRTPT %
s r t t  rm: «ft <mr *m, «ft 
W T O  * f t r  «ft f w v n  ^ f r  ^  
fcJJT !T ftef)- I # p f t  ^  JPT 2T?

smifa^r faan m  w rtt 1 1% ̂  % * * %  
^  »ft ?w t «Ft »r f̂ Tfar ?rr fw tr  $  i

w  vt f t  q v  sm R ro

« r  ^  H r f ,  ^sft ^rmfary  
w m  ^  m r*t #  %?snft ?Wt | »frc 
m x  ^ r  Tfafrr ?fr H rofav  »p*rw[, 
*rfawT, n f^t, ^w nff, # w ,  v r

^WTfj|T ? M  ^  ?T VtrTT ^WT I 
? at *nmf5rv vr fa$ fapu 
? m  m fc xrTTTvt v t  Tfar wr 
TOT | I

t o  % tn  ir, srfirf ŵ T % srarf *r
$rf?TVfhf «Ft ĤTT’TT it *fJ|MT j?73Tr VTSf 

TT OTT¥ ftiTT % I W  3m>T-̂ if t  Vtt
i r ^ r ,  w iiT d  ^ t  v m r  jtcfr, eft f a r
5TT5T ITRV-ftlTT  ̂ VTT T^t $ I Vl'f 
tfm  *Tft T̂f?TT ? aft% ^t ^  W<t 
5T̂ T ftcft | I ^ T  H t̂ OTfarT ?rmT 
sRi^ft ^  ^»rr fa  3̂¥ vt <n?*r-fWT 
?pt r r  ngf g m  i f a i  tfr K m -% m  «i5t
qzw tf 51? T^t $ I P̂TT ?Tf W<;»i 
f. fa  fctrT rt^- m  *tt# % *rnt *r r r  v tt

# ' (  v r  t  q f  wtr ytrr 
% fa  «t^N + iRTrr «pt wW ?t i ^ r  
tftr inrftvr ?if ^rf^RT <r̂ rt | 
fa  f*r <ifrv#> w
«P^ {| fa ^ rr% «T ^ # W T T tfI^ ^ t I
^ r  % w * 4  vtfvnamnrv
v fr  1 1  ****  t  fa  «ft«r ^r ’sfti. 
w  % «iw ir IrfajT t  ^ r  v*  
vr *nri?r 1 1  ^  «ct ww^
*if $  fa  % 3*n*r 
*trt $ fa  r z  % v m s  HriffcPt t  
xfrr. wfa rm  *n$ ^  wnr tn  m £  f  i 
f w  ?itf wpff ^  f»r «ft*rr » l w
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Khadilkar, dealt with certain aspects
of this matter that require a close
scrutiny. We have to take mto
acccount the conditions in India and
therefore it would not be proper to
unsettle the law specially when it has
been fraught with serious conse-
quences.
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Some Hon. Members rose-

Mr. Chairman: I am sorry. We are
pressed for time.

Shri Shyamlal Saraf: Those of us'
who were going to oppose this Reso-
lution .could not get any time.

Mr. Chairman: I am sorry. The
hon. Minister.

The Minister of State in the Ministry
of HOme Affairs (Shri Datar): Mr.
Chairman, Sir, I was very happy to
find that in the course of the debate
the matter was discussed from all
paints of view including the realistic
conditions obtaining in India. I was in
particular happy to -find that my hon.
friends, Shri D. C. Sharrna and Shri

Before I deal with the various points
I would like to assure the hon, Mover
of the Resolution as also the hon.
,Movers of the various, amendments
that a copy of the discussion that has
taken place in this House today will
be forwarded to the Law Commission
that is now' seized of the question of
examining the Code of Criminal Pro-
cedure and the Indian' Penal Code
with a view to consider as to whether
any changes are necessary therein.
This assurance will, I am confident,

satisfy those hon. Members who
either desire that there ought to be
a commission or a committee or who
desire speciflcally that this question
should bp. referred to the Law Corn-
mission.

Shri Baghunath Singh: Will the
Law Commission submit a report to
the House also?

Shr'i Datar: The Law Commission'S
report will be placed before the House.
The hon. Member should know' that.

Shri Raghunath Singh:
specific point?

On this

Shri, Datar: 'Whenever there are
any reports by the Law Commission
they are always placed on the Table
of the House and may I point out
to the hon. Member that ultimately
whatever recommendations they make
have to be placed before this House,
if accepted' by Government,:in the
form of Bills. Apart from this the
whole report including the recommen-
dations will be before the hon. House
tor its full consideration.
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Shri D. C. Sharm*: I would request 

you very hum&ly that yow should not 
ask the hon. Member to withdraw 
the Resolution becau** he has taken 
a lot of pains over it

Shri DaUr: If I satisfy the hon. 
Mover of the Resolution as well as 
the hon. H aven at the amendments, 
why should my hon. friend come in 
the way at myself and my hon. 
friends?

I should point out that there is some 
difficulty fat accepting the Resolution.

D r M. S. Aney (Nagpur): May I 
ask whether the terms of reference 
of the Law Commission will contair 
a categorical reference to this ques
tion also?

Shri Datar: What I would point
out to the hon. Member here is that 
the Law Commission themselves are 
now examining the question as to whe
ther and, if so, to what extent any 
changes in the Criminal Procedure 
Code and the Indian Penal Code are 
required. They are already seized of 
this matter. If that is so, naturally 
they are entitled to consider the ques
tion of capital punishment which has 
been provided for in the Indian Penal 
Code. Under these circumstance*, 
there is no question of making a 
specific reference except to this ex
tent that I am prepared to assure the 
Mouse that a summary of this debate 
will be forwarded to the Law Com
mission for their ful] and unfettered 
consideration.

Shri Raghunath Singh: That is a 
quite different thing.

Shri Datar: I was just going to ex
plain. . . .

Shri Raghnnath Singh: I am not
going to withdraw it.

Shri Datar .........  that they will
consider the whole question including 
this question in as free and unfettered 
a manner as possible.

I shall also point out m y difficulty 
in accepting hon. Member, Shri

Mathur’* amendment a* it is. If that 
amendment is accepted, it would 
mean that this House, ttt least by lm- 
plication, is in favour of making any 
changes in the law. What I desire is 
that the Law Commission’s hands 
should be absolutely free and un
fettered, and that is the reason 'why 
I have assured the hon. House that a 
summary of this debate would be 
sent to the Law Commission.

Shri Baghanath Stagfc: That will 
already be published in the news
papers and they will read it. There is 
no need to send them the debates.

Shri Datar: The hon. Member will 
please understand that there is a 
difference in its going to the Daw 
Commission as from this House. That 
phould be noted.

I would now proceed to point out 
certain salient features of the Resolu
tion on merits. While dealing with 
this question a number of hon. 
Members brought in certain consi
derations which are true in principle 
or in theory. The question of the 
sanctity of life was brought forward. 
But may I submit in answer, in all 
humility, that in all those cases 
where the capital punishement has 
been imposed by the courts of law, 
it has also to be understood that the 
sanctity of human life has been tram
pled under the foot by the accused 
who becomes a convict on conviction? 
Now, there are two questions which 
have to be taken into account. One 
is the security of the society, and the 
other the -security of the individual 
liberty of every person. If these two 
are taken into account they are enti
tled to a certain amount of considera
tion as against what we have to do 
whan the accused is talcen through 
the whole course o f a judicial pro
ceeding; and then only, in exceptional 
cases, is the capital punishment 
Imposed upon the person.

May I point out her® that w* have 
already made soon*, changasso 93 
the imposition of the capital ptwatf*- 
ment is concerned? "Oils bon. Souse



passed la t#B8 «  law dealing with aa 
MMnAraent Of tha Criminal Procedure 
Code. Tbrmeriy, from the time the 
Criminal Procedure Code was 
introduced in India, whenever 
an accused was convicted of an 
offence for which the sentence of 
death had to be passed, it was laid 
down in the former Criminal Pro
cedure Code, un-amended before 1955, 
that in case after such a conviction 
the Judge wants to give a smaller or 
a reduced punishment, he had to give 
reasons for so doing. Now, this pro
vision has been taken away by the 
Criminal Procedure Code Amending 
Bill in 1956. Now it is left to the un
fettered discretion of the Sessions 
Judge to consider whether that 
penalty should at all be imposed on 
the person.

Dr. L. M. Siaghvi:. It is the Indian 
Penal Code, not the Criminal Proce
dure Code.

Shri Datar: It is under the Crimi
nal Procedure Code, let the hon. Mem
ber understand, where the reasons have 
to be given. The Indian Penal Code 
prescribes the punishment.

Formerly it was provided that when
ever an accused person was convicted 
of murder, capital punishment was the 
rule and a reduced punishment was 
the exception. Now that provision has 
been taken away. Now it is open to 
the judge, even without giving rea
sons, to give the reduced punishment 
instead of imposing the highest penalty 
under the law. This has already been 
done.

Then, a number of hon. Members 
made a reference to the conditions ob
taining in Europe, U.S.A. and other 
countries. But one fact might be not
ed. I have got with me here the in
cidence of murder in same of these 
countries. There I find in two or three 
countries that at the time when the 
capital punishment was going to be 
abolished, the incidence o f murder per 
on* aaUlftan o f population was ex
traaajramaSL fa one ewe it was l
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per million; in another case 2 per mil
lion. And in the United Kingdom you 
will find that it was 3; 6 per million. 
It was on account of th's circumstance 
that the murders there were not so 
many as, unfortunately, we are having 
in India . . .

Mr. Chairman: What is the percen
tage here?

Shri Datar: 1 have got here figures 
about the incidence of murders in 
India per million. Prom 1928 down 
to 1961 I have got with me the pro
portion of murders per one million of 
the population. Ibere you will find 
that in 1953 it was 27'1, then 28" 9— 
these small changes need not be not
ed—and now it is 30-0 per million. 
As against 3:6 in England and 1 point 
something in Switzerland or the Ne
therlands to which an hon. Member 
made a reference, we have got such 
a large percentage of murders. This 
has to be taken into account.

Shri Harish Chandra Mathar: So
capital punishment is of no avail.

Shrlmati Savitri Nigam: It has
made no difference.

Shri Datar: That is entirely a wrong 
view to take. Let the argument be 
understood properly. In those two 
countries, namely Sweden and Norway 
where they were going to consider this 
question, they found that the incidence 
of murder Per million was low.

Shri Harish Chandra Mathar: It is
irrelevant.

Shri Datar: Still they considered
that it would be risky to abolish the 
death sentence. But so far as India 
is concerned, we have to take into 
account the conditions here. The hon. 
the lady Member will understand that 
if, for example, this capital punish
ment is removed, the percentage will 
go up. That aspect of the matter 
should also be noted.

Savitri Nlgam: It has not 
happened in the case of the other 
countries.
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Shri Ottar: You have to understand 
What the papulation was in, 1953 and 
what it is in 1961. Therefore, roughly 
we shall «oy that it is about 27 per 
million. So for every million of the 
population we have got 27 murders 
committed in India. So in the whole 
of India you will find that the num
ber of murders committed is between 
nine thousand and ten thousand. Out 
of these nine to ten thousand, the 
matter is taken to court and then 
about 3,800 people are convicted—I 
am giving the figures in a broad way— 
and in all these cases you will find it 
is not necessary that they should be 
sentenced to capital pun:*hment. It 
might be culpable homicia* not am
ounting to murder. In some cases it 
might also happen that they might be 
given reduced punishment. So, 
what it boils down to in the 
realities oi the situation is that on!y 
in about three hundrea to four hun
dred cases is the capital punishment 
imposed upon these people.

Out of this four hundred, you will 
find that under the Constitution it is 
open to the Governor also to exercise 
h's power of pardon, reprieve or even 
commutation. A small number of 
cases are commuted by him, and then 
the matter comes to the President. And 
the President also has the discretion 
under the law to commute in proper

So far as the remedy provided for 
by the law is concerned our law is 
very clear. When a sentence of capital 
punishment is imposed, the matter has 
to go for confirmation to the High 
Court. And, under certain circum
stances, an appeal also to the Supreme 
Court has been provided for. Then, 
apart from these remedies provided 
tor by the law, the matter comes to 
tile President and the President con
siders a number of circumstance; 
which are known* as extenuating cir
cumstances. I may point out some 
circumstances to the House as to 
where the President can exercise his 
jurisdiction of communting the sen
tence—even apart from mental de
rangement. If there is mental

derangement, then aaiur&Uy. the 
Indian Penal Code few pravidnS 
an exception, But thqce might' fee 
cases when the act is done on account 
of a sudden rise of emotion, op. ac
count of certain provocation. There 
might be lack of premeditation. Or 
the age is also taken into account, If, 
for example, a man has not attained, 
complete maturity of understanding, if, 
under provocation, he commits a mur
der, then, it is open to the President 
to grant commutation to him, to save 
him from the gallows. Similarly, also, 
when women are involved :n such 
cases, unfortunately, as murderess, 
generally, we use our discretion for 
saving them from the gallows. There 
are other cases also. Where,. on ac
count of a sudden rise of emotion, on 
account of want of premeditation, a 
murder is committed, the President 
has the discretion of saving them from 
the gallows. I was pointing out to 
you that in 1961. only 261 cases came 
to the President. We can suppose that 
in about 40 or 50 cases, the Governor 
had exercised his right of commuting 
the sentences, you will find that about 
360 are the only cases in which capital 
punishment is imposed by the courts 
as against about 3600 total number of 
cases in w h ich  there is conviction in 
respect of murder. You will find that 
the matter is not so bad as some hon. 
Members have pictured. We have to 
take into account the whole position 
and if you will agree, here, in India, 
unfortunately, there are certain anti
social elements who are not prepared 
to look to the interests of society as 
a whole, to the interests of the secu
rity of individual freedom as a whole, 
and the law has to come forward.

Reference was made to certain for
eign countries. May I point out that 
in respect of the United States of 
America, there were about 9 States out 
of 49, if I mistake no where capital 
punishment has been removed, but has 
been re-introduced.

Shri Raghwastb Staffer Only four, 
not c4gb£.

Sbri M u ;  I tm  mat going ter dis
pute him ai this stag* At taWtliMce



arc some cases. In the continent also, 
them are ao*Ae c w ctries where it had 
been rs-introduced. Instance was 
given of Ceylon. The has. Lady Mem
ber made reference to an earlier re
port, Capital pun'shment which had 
been abolished in Ceylon has been 
re-introduced in Ceylon, let the hon. 
Lady Member remember.

Shrtmati Savitri Nig*m: Because of 
political reasons, it has been re-intro- 
duced.

Shri Datar: In a Part B Indian
State, Travancore-Cochin, they had 
abolished capital punishment. But, 
within a few years, they had to re
introduce it. Let us take into account 
the whole picture of society as it is: 
the vastness of the land, the number 
of anti-social elements which are car
rying <mi nefarious work.

It is not merely murders that have 
got the capital punishment. There are 
offences against the State as well. There 
are a number of offences where under 
section 121 for which death has been 
provided for. It has also been provided 
for—I am pointing out by way of an 
instance—where false evidence has 
been given by a witness and as a re
sult of that evidence, a poor innocent 
man has been executed. When this 
comes out, naturally, the false wit
ness himself has to be subjected to 
the punishment of capital sentence. 
You will find that there are extreme 
cases where this punishment has got 
to be inflicted. Even there, human 
considerations are taken into account. 
The Government of India and the 
State Governments go into all these 
caws and the slightest evidence of 
need for human consideration is ac
cepted. Under these circumstances, 
as my hon. friend Shri Khadllkar 
rightly put before us, let us not be in 
a hurry to un-settle the law as it has 
been used for so many years.

The only question is whether the law 
has been abused at all. My hon. 
friend opposite pointed out one case.
I do M t know the facts o f that case 
and l  am not In a position to say what 
it was. If there is miscarriage of Jus-
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tice in on*- or two cases, We have got 
the higher courts to be apprbached. 
The President is there; the 'Governor 
is there. Tto whole machinery of the 
Government would be there to pctotect 
the l f e  of a person who is really in
nocent. Under these circumstaees. 
let «u not be misguided by a single 
instance, especially when we hare 
got the highest court of the land, 
namely the Supreme Court, very care
fully looking into all such cases. Be
cause, as I painted out, it is a question 
of life and death, and we take the 
utmost care to see that there is no 
miscarriage of justice. We take the 
fullest oare to see that no nan who has 
got something to be said in his favoor, 
even short o f actual innocence, cutters. 
Because, after all, human nature is 
there. .Sometimes, under a sudden 
outburst of emotion of impetuosity, a 
man commits murder and then he re
peats. In such circumstances, we have 
got a machine which takes into ac
count all the human elements. There
fore, I am submitting to this House 
that it would not be proper, it might 
be hazardous, taking into considera
tion the conditions in India as thejr 
obtain at present, to remove the capi
tal punishment from the statute-book 
altogether. Even so, I am prepared to 
admit that I have heard both sides of 
this very important question. A  num
ber of hon. Members have stressed the 
need for protecting the sanctity of life 
to the fullest extent I woftld add, 
consistently with the security of socie
ty, consistently also with the need to 
do justice to the man who has bean 
murdered. Let us not forget the mar*- 
dered man, the aggrieved inan. It is 
true that we have to extend human 
sympathy to the murderer. But, the 
case of the murdered man, the case 
of the aggrieved family should not 
a’so be forgotten.

Lastly, 1 may point out one very 
important consideration. Oftentimes, 
it becomes very difficult to lead fall 
evidence, because the parties are not 
ready and sometimes, as it happens, 
sympathy goes directly to the family 
at the murderer instead at to the 
family of the murdered. I may M l



363 Jteoh& on  re: APRIL 91, *MS AiftMkm  3d*
Capital Punishment

[Shri Datar.] 
you from experience of numerous 
cases that we have to go through that 
in eases where a murderer Is not pro
perly punish ed̂  a series of murders 
follow. May I point out that in one 
case—I won’t mention the province; 
there are certain provinces which 
are known or which are notori
ous for such murders—in one 
village, there were murders after 
murders—six murders in the course of 
80 years on account of the same hitch, 
same feeling of enmity between either 
two families or two parties. What 
they do is this. When a murderer is 
placed before the court and on account 
of a certain defect in evidence, the 
man escapes or is given a lighter 
sentence, if the persons think that 
they had not got justice according t ) 
desire, they take the law into their 
hands. Let us he careful. In one 
case, the moment such a person was 
acquitted by the Sessions Judge be
cause of ladk of admissible evidence, 
I may point out in all humility, the 
moment he went out, Just outside the 
Sessions Court, he was done to death. 
These are all things which have to be 
taken into account. On the one hand, 
it is absolutely essential to respect 
sanctity of life.

Shrim&ti Savitri Nlgam: All these 
arguments prove that capital punish
ment has not been effective and it 
should be abolished.

Shri Datar: That means that capi
tal punishment ought to have been 
given in an earlier case to save S or <5 
persons. The hon. Lady Member is 
twisting my argument, without mean
ing any offence to her, I may submit.

Dr. Ij, M. Staghvi: The hon. Minis
ter had promised to transmit the re
cord of the proceedings 0/  this House 
to the Law Commission, but what he 
has given with one hand, he has taken 
away with another, by expressing 
himself strongly against the abolition 
of capital punishment.

Jttr. Chairman: That is also part of 
the proceedings.

D r . i , .  M .  {U a g b vi; Am* wo to i i »
derstand that that is the position « f  
the Government?

Shri Datar: The bon. Member had 
his full say earlier.

Now, I would submit that it would 
be hazardous to take away from the 
statute-book the punishment of death 
sentence. That has to be maintained 
in exceptional cases. I have already 
pointed out how there have been cor
rectives which have been fully pro
vided for in the Constitution.

I have also pointed out that the full 
debate in this House has been duly 
noted by Government, and Govern
ment would send the full record of 
this debate to the Law Commission in 
order to enable them to consider the 
whole question, as they are already 
seized of this matter, and their recom
mendations—whatever they are—
whenever they come, will naturally be 
before this House.

n j r o  f iq j: snmfyr
#  tmrfar *Ft <r*ww &rr£ 

*rr snnfa’ f w  $ 1

f  fiflifa ifNr
11 to t
| fc  ^  itTOTWT VifRPT forr <3TPT

w  ** tut an* i
*mTT ^

srr q r tm  % ^  1 1  o t

fo r  | s fa r  I  fa  f»r
i s  ^  y o m  *inf% «fK «tf&nr % \

flTOT I  fa  N̂rT «RfTT %
ohw h r  fen  I, *nr m  v t f  sw v s  

tro *  ?rt s w t  w f w  % 
«t*t^ t o t  arnfaT w ffa  n  wfPpr wnft 
| ^  fa  ^  t f t  

t o t  <rr *n& »
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ftrwRfffc.srur f i t n w ^ i w w  
$*&. | ft? lafta* % V**?* fU 

’sit t  t o  %%
ifr «r*»rfa f r r ^  g 1 %ft* «rrr * t  w  ^  
fatf v = w r  j  fa  *F»r%
# fePIT t̂ tVTT ftWT f% w  m 
**ftaR % Sarr arrt 1

Mr. Chairman-. First, the amend
ments have to be withdrawn.
Amendments Nos. 1, 3, 4 and S were, 

by leave, withdrawn.
The Resolution was also, by leave, 

withdrawn.

16.53 fcm.
RESOLUTION RE: JANATA EX

PRESS TRAINS

«ft *To *To (g if f t y ;) :
(prnrfb’ sft, * f  % *r« r^ r tr^r

ft> 5TPT7
I  : ~

" f f T  XW V t  ^  TTC t  fwr ^5T- 
*rrfvff 2f f^hrrr:

%  f * * f f  3r i T t *  
% f * r $ t f W r T ’frt*Pn-?r 
w  % ftrwr  ̂î fl irfwv

<rrf?«rt (anr?TT
TT O  % 5ffV«T

=ft4tt^- vrsft ’crfij# i”

* r m f a  aft, «rrr^f ^ r r  ft> *r r o r  
f w r ^  %  *rr% *{% * f * t  f t  < n r *r  ^ r t  
wsft f t a f t  * f t  *t? t v t  * r T ^  %

«Rfr t  i m f t  «rr> * m r * r
^ v r s r « r r « r ^ f ^  w *ft*'K TTforri 
Hx, tft * * *  * n r m  qrr, % f t ^
5f t  ?Tf>?T sr*$?T P f t t  |  vr * * * * *  

w m  #  $ i

f m ta r  $  * a f  %  anrf*r*ff v t  aft 
5 *w r  |  w  m <m prw  v& *** v t  $ t
7 » 7 « w p r  w j t  W<$ «HTT W ^ TT  $  f

*? *fr <mmn j  fa  w* % wfrr **r
*ra « t  wHtt | >

*5 sfanr qforcf ?rcfftr fc *ftr f *  *r 
*W»F ^3T apm?ft fc I ![t, w a r  %
%̂ r?r ***jt 1 1  3 *  'cnar
^ t  | aft fa f^ ft  apcri# ir «ft i 
gy $ ft? m %t »nft,
5  ̂ »W I fPTRT ftrVRT f t  T̂ T |
5*r gwftr «PT I  I f̂tr^r -ft*  
*?t* ft^ rr$^ ft> *p {?  8f «rt i
«rf5*r «rar?«rr ^rrw ^t ^Yfft i

»Tsf f̂?TT TO, aaff ^jff ^ T  f̂t |

5*r ififalf vt yT»reteft <rr f^it 
f^TT^%|ftr c?t 5r

«f?Rrd 5r ^  fern  *n fft* 
^r % It vftRKR m?Tft wz $ i 
M^vt •Tî f ̂  mm 5^
f s - ^ r  i f t  ^n : %

f  i ^  vt *nfvrf «fft zm *p>
fa  ar^t ? ̂  v t

^  t  W  ^ e ^anrfW <5ift |, mr ̂ e f t  
t  wr w  nx*ft $ nwm «p^ m*
JTm T̂Tcft ft I

q v  nrwWtH m m  : 3 *ft vm  ^ft
I  :

aft no wro f w ^  : WTT ^
T O  ^ T f̂ ̂ ft »TTft ir %* W  I
^  3OTT tfTS €RT tTT^ft ^  f f  ^ Ixdx *  a r t f  »f ^ t  i w. t fk ? f t  «ft 

«m w  ftRT w r m
f t n n  *nrr t ? ft^  JTr^t 

»!T *r$  » xftx % »F*T # tf% v f 
▼nwft»rt i ^tnrqr sftr^ 5n r^ ^ r 
’rnrt ^ «fVr^r?nrqrfeTC

»*?yg'C ^  «̂ wF«rT ?nm?r ft
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[ « f t  *r® m<> f& N t} 
wnft | » «rf fro?r jf*nr*r? *Ar *t*r 

i f  $ T  ugrf <wt$# fjn r JSTT *T ? ft
1 1  *T f w i*  v r ^ r
| « * *  tfwiPT W v w ?  fTf^r m if *  
^  «rr%f « f t r t  ^ a rnf  ̂ aftr f̂firy t  
*TT?t **r  f r *  ?f * f t r  f w p r f  < t  m
T t u T T  v r ^ a r r t r f  I i f f  » !T ft  «fa r 
arrf̂  iftsr ^  $  v f  wtk fr*t arrcflr
% I ^  5TT?rtt * f t  t  * t * T
* m $< & tcpt q r i

V T T ^ n ffin i '^ f VHRT VTfT3R#^R 
* ft  f t  TRTT *TT V ft  VTiN* ^ T  3TT# *
v r c r  f w r  f r ^ n ^ s r *  u r n  *7 ? f t  
«Tf?ft |  ?ft 3  3PT?rT »m ft if  ^tt?tt $ i 
i f  * V  ?ft «WT 45#  * f t  3PTf tft irfW 5 f 

f«r?T?ft 11 sir*?*? vt
% «t^t 3̂17371  ?ft *Pfr wra71  fa  
^ r r t w ^ m r T ^ I  i <Trr#tprP ^ N  
f r o n f t  |  " T ^ r i ^ f z r v ^ h R T  «rn> 
f  f i w ”  ^ r  r <?tt ^ *r f w r  $ :

“As the resources that could be 
made available were not sufficient 
to effect any appreciable reduction 
in overcrowding . . .”

* f  * * T  STTcT V t  *TPT^ %  f a *  ^  ̂ 1 < •TffV 
f  i r t r  =r ?rr^ t t  * n r  v t  *p n ?  %  f*rtf 
tftrrc ^ fa  stpt trt *rnT?r ^  f  fa

trrc « r ^  *r*3 ^ s m

wi art ^  sraft I, ^  *r$ 
a r n ^ r t i  ^ ^ $ f a * ^ V T f a t f f  
vt gftrar % f*n? 5 i &fa* *Ft
*rPTfrr ft ^ n  f a  <nPr*ff v t  aft mz 
*ft? *rrr % vrc«r ffcrr | * f  v ff wfR $ 
vftr r̂sr w>r sttpt 
«rr \

* n r r  n $  p̂k̂ tt fa  * m  'mr

’̂ rm  ^  % i «rf* vnrw n t&  iti 
trrr «r«n| ^ ^ 0  ^npr f k v  f
«n j^ r fr r ? R %  i T f  «ifT»rrifir^nrtt 

^ P T T ^ rr f^ ? fa ^ r»m  
M  *>w* <n ff^  i 

*r? ftnro | fa  tnfr xre#  xrpt 
w I# - «?fw wt
ftm nft 11 %fa^r ih m m  ^  
•ftr?r |  sr  ̂ it tj?  wsrerr itftr
v t  ftrw rf t  ^  $w £*
«P T ^ ^rn ^ n f?ft| *ftT T ^ g«r 
tt y PrTx rtr srff vr^r ^rupft i

w w  : «rf*nrm
* #  $ i

^ y n T ow ro fH ^ : *f«rt ^rr f t  
*prererr j  i vnr *  ?ft sftwt »n- 
f f i r t ^ n t t  ?T ^iftiff t  ^ftwt 
% T̂T̂ Tftrsaf ?r»n?rf i 'rfkw nr^ftm ' 
| fa  iTTfWlf if ITTTTft ^ * lf t  ?TTf f̂lR 
sn^|?fh: =<faiilTVtf
f^ r t  ^  «r^=«n i f  ir r r r  %

f ? r #  T T 3 T T T  f > T T  T S T ^ T  I  I ^  T f

3rr?rt i r̂nrt $ ?<n»Tft*tt»r * tt*t
fd^>i ^THTT i\^T CRT T̂T% ^ I *17- 
ff«ff if  3PTf *T ft^  *J?T ?t XTT̂ t
#5  Hff *r*% iftr  «Tt  ̂ T f  ^1% I  I

^  ^itttjt »mT i «r?r t t  vt f*m* t>c 
»nPnrt ^r?ft | i aft tfs  ^r?r | * f  ^
3lT  ̂t  *?k * t  t ?  f  T f  ?> f*nr3.jm? 
*r% f  i ^fa^r JTft «rr urnft 
’rrfavf W5 in s  % vm ft f  t
f  a fW  W> T f an% I  V9T
ftcrr 11 urre mfinft if furner
tt*rr fawf ?rt vrtlt *nwr if 

i fa*r «ft qrfwiTT ft?rr | fa  
? f t ^  ^ r  % %anr ^ttt 
f  i T«r ^arf ^  # v f t  irr^t t f  wtfr f i  
^ r  v t Fw f w ^ >«  t ,  m
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ff fa fcw  «W  W l  'r?OT I  
ffro  m4n>n fnrrer^t amrr 11 «rtr fry* 
^ ’crajr <«r <rr P tttt  * th fa *  
?f jttt ?rft | |

w u n fim ^ rr  : «nft «m  f>^*u 
w m  tttx  ?

«rto wto fr* ft  : if w  ^

Janata ttxprts* $j6 
Traint

fa-JTC xftx 5t*TT I

tranrfaf *r^hnf: ?ft w r  fair W v t 
«tpt^ t arrft rf%wnT i

17 hr*.
The Lok Sabha then adjourned, till 

Eleven of the Clock on Monday, April 
23, 1962/Vaisakha 3, 1884 (.Saha).
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C o lu m n s

Mem b er s  s w o r n  .
ORAL ANSWERS TO QUSS- 

QUESTIONS
S.Q. Subject 

No.
43. Refund on telegrams sent 

by post
44. C jlorisation of Vaoaspati
45. P & T  Service* Selection

Board . . .
46. Telegrams sent by post .
47. Export of telecommunica

tion equipment .
48. Export of locomotives 
50. Electricity rates

Export of sugar 
55. Sugar purchase by 

U. S. A. . . .
civilian pi-52. Unemployed

lots
53. Telegraph operators
54. Beas Dam Project .
56. Permanent Indus Com

mission
57. Ring Road, Delhi .
58. Pishing industry
59. D.V.C.

WRITTEN ANSWERS TO
QUESTIONS .

S.Q.
No.

49. Price of Ghee
60. Postage stamps for 

W.H.O. drive against Ma
laria

61. Power supply from Hira- 
kud to Madhyy Pradesh .

62. Thermal Plant at Kotha- 
gudam

63. Deep sea fishing in Ke
rala . . . .

64. Bangalore airport .
65. Aerodrome at Hubli- 

Dharwar Corporation 
area

66. Bridges on National High
ways

67. Dial trunk system .
68. Indian freighter quaran

tined . . . .

165

165—200

165—67 
167—70

171-72
172— 75

175—77
177—79
179— 83

183

184—87

187— 90
190— 94

194-95

195-96
196-97

197—99
199-200

200—40

200-01

201-02

203
203

203-04

204-05
205-06

206-07

W R IT T E N  A N S W E R S  TO 
QUESTIONS—contd,

U.3 .Q- Subject
No.
«o. p . V. C. irrigation tar

gets . . . .
70. t-A.C. .
71. .Accidents Enquiry Com 

mittee .
Beas Dam Project .
Power requirements in the 
country.
Rural Universities . 
Double track on Rayana 
pad and Yerupalyam 
Water supply in Delhi 
Second shipyard 

78. Automatic telex services 
•79, Madras airport

1884 (Sato)]

72.
73-

74-
75-

76.
77-

UJS.Q-
No.

and Unani

23-
24.

25.

27

Ayurvedic 
drugs

Development of Horticul
ture in Andhra Pradesh . 
Complaints against tele
phone authorities, Dham- 
tari . . . .  
Medicinc for leucoderma 
Civil aerodrome nea* Gha- 
ziaba . . . .  

Prices of fertilizers 
26. Afro-Asian Rural Recon

struction Organisation 
Community Development 
and Cooperation

28. River Board for Krishna 
and Godavari

29. Ports in Gujarat State .
30. Cancer . . . .
31. Theft Of railway copper 

wiring . . . .
32. Haj Pilgrims .
33. Registered seamen rat

ing* . . . .
34. Ganavaram aerodrome 
jj. Family Planning Centres

in Anddra Pradesh 
36. Damage to crop* by Lo

custs . . . .
Small pox in Madina 
Pradke<h37

m

207
207-08

208
208-09

*09-10
210

210
211 
212^

212-13
213

214 

314

213—15
215

215
216 

216

216-17
217 

ai7-i8
218

2*8-193X9
ai9

219-20

220

2*0*21
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No.
Subject Columns

Mahendru38. Shifting of 
Ghat station .

39. Publication of Railway 
employment notices in 
Oriya newspapers .

40. Education of Oriya Em- 
loyees children on South 
Eastern Railway

41. Cooperative Fanning
42. Food adulteration -
43. Crimes on running trains .
44. Second bridge over 

Jamuna in Delhi ■
45. Najafgarh lake
46. Flood control in Kerala .
47. Cashew plantation .
48. Indian Aircraft Rules
49. Bagh River Project
30. P. M.G’s. Office, Nag

pur . . . .  
$t. Nationalisation of Shah- 

dara-Saharanpur Light 
Railway 

52. Nationalisation o f Branch 
Railway lines run by pri
vate firms

33. Evaluation of Health 
Programmes .

34. Medical College at Rai
pur . . . .

33. Forest Research Institute, 
Dehra Dim .

$6. Family Planning Clinics 
in Kerala 

57. Wagons for movement of 
coal to Madras 

38. Railway lines from Cochin 
Harbour to Mavelikkara 
on Southern Railway 

$9. New Railway lines for 
Kerala . . . .  

60. World Heahh Day 
6t. Madras-Singapore Jet 

Service
6a. Cooperative Panning So

cieties . . . .  
63. Furaaauni Bund on Gan- 

dak river 
«4- Radrapur-Deoria Raftmy 

Hue . . . .  
fi$, Hindustan Shipyard 
46. SWppin* Indnstfy .

333

1U

233-23 
233—26 

226
226

227
2*7

227-2S
228-29
229-30
230-31

231

231-32

232-33 

233

233

234

*34

*54-35

235-36

*36
*3«-37

*37

*37-3*

*39
239-40

340

C o l u m n s
PAPFRS LAID ON THE 

TABLE ■ 24c—42
(1) A statment regarding Kar- 
nafuli Dam Project ia East 
Pakistan.

(2) The Railway Accidents 
(Compensation) Rules, 1950 
(As amended uptodate) 
under sub-section (3) at 
section 82J of the Indian 
Railways Act, 1S90.

(3) The Railway Protection 
Force (Amndment) Rules,
1961 published ia Notifi
cation No. G.S.R. 1432, 
dated the 2nd December,
1961 under sub-section (3) 
of section 21 of the Railway 
Protection Force Act, 1937.

(4) The Indian Maize (Tem
porary Use in Starch Manu-

Order, 1162 pub
lished in Notification rso.
G.S.R. 462 dated the 5th 

-April, 1962, under sub
section (6) of section 3 of the 
Essential Commodities Act,
>955-

(5) The Rice (Madhya Pradesh,
Price Control (Third Am
endment) Order, 1962 pub
lished in Notification No.
G.S.R. 463 dated the 7th 
April, 1962, under sub
section (6) of section 3 of 
the Essential Commodities 
Act, 1955.

(6) The Rice (Punjab) Second 
Price Control (Second A- 
mendment) Order, 1962 
published in Notification 
No. G.S.R. 464 dated the 
7th April, 1962 under sub
section (6) of section 3 of 
the Essential Commodities 
Act, 1955-

(7) The Rice (Southern Zone)
Movement Control (Amend* 
ment)Order, 1962 published 
in Notification No. G.S.R.
463 dated 14th April, 196* 
under sub-section (6) of 
Section 3 of the Essential 
Commodities Act, 1933.

REPORTS OF ESTIMATES 
COMMITTEE—PRESEN
TED . . . .  *43-43

Hundred and sixty-ninth Re
port,

Hundred and seventieth Repost*
Hundred and ieventy-£rst Re  ̂

port, and 
Hundred and seventy-second 

Report
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RAILWAY BUDGET — 
GENERAL DISCUSSION 
The General Discussion on the 

Railway Budget, 1962-63 
commenced but v u  not con
cluded.

PRIVATE MEMBER’S RESO
LUTION-WITHDRAWN 
Shri Ragunath Singh moved the 

'he resolution re. Abolition 
uf Capital Punishment. 
Four amendments thereto 
were also moved. The 
amendment* and the reso
lution were, by leave, with
drawn.

PRFVATB MEMBER’S RE
SOLUTION — UNDER 
CONSIDRVTION

Shri M. L. Dwrvedi moved a 
resoluita re. Jsnta Expreis 
Trains. The discussion was 
not concluded.

AGENDA FOR MONDAY, 
APRIL 23. i®6a VAISAKHA 
5, 1884 (SAKA)
Election of Deputy Speaker. 

General Discussion cm 
Railway Budget, to continue 
and Presentation of General 
Budget, 1962-63

TD/aut ttirnw*lr'

COLUMNS

243—307

307—65

f«S—70

r
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